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IN THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

0.A. NO. 639/2024

IN THE MATTER OF:

SUNIL KUMAR GUPTA & ORS. ... APPLICANTS
VERSUS
DIRECTOR, DEPARTMENT OF TOWN

& COUNTRY PLANNING (DTCP)-HQ & ORS. ... RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 6 — M/S. AVL
INFRASTRUCTURE PVT. LTD TO THE CAPTIONED APPLICATION

MOST RESPECTFULLY SHOWETH:

1. The captioned complaint has been filed in respect of the project developed
by the present Respondent, but already having been handed over to the
Apartment Owners Association. The Respondent has thus fulfilled all his
legal and statutory obligations towards the project and is therefore not
responsible for the shortcomings, if any, in the project. The present Reply
is being filed by the Respondent through its Managing Director, Mr.
Virender Singh Dhanda. A copy of the Board Resolution of the Reply in
favour of Mr. Virender Singh Dhanda is annexed herewith and marked as

ANNEXURE —A.
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It is also humbly stated that the Respondent has not been provided with
copies of the reports furnished by Respondents No. 1 — 5 before this
Hon’ble Tribunal and therefore, the Respondent is presently only
submitting this limited response. The Respondent prays that the said
reports may kindly be supplied to him and it may be given an opportunity

to file a more detailed response rebutting the same.

Preliminary Submissions:

The Applicants appear to have alleged that the mandated green cover of
23.51% has been compromised by the Project Proponent by alleged
unauthorised construction of concrete and temporary/ permanent
pavements/ structures within designated green areas in violation of EC/
OC & CC conditions. It has further been alleged that there has been
unauthorised illegal construction in stilt areas of Tower 6, 16/17 and 4 in
violation of the approved building plan, STP is not properly working and
there is absence of designated and developed site for solid waste

management in violation of EC/ OC & CC conditions.

The present Respondent was even issued a Show Cause notice dated
21.01.2025 by HSPCB wherein it was stated that during an inspection on
21.01.2025, certain deficiencies had been observed as per Section 31A of
the Air (Prevention and Control of Pollution) Act, 1981/ 33A of Water
(Prevention and Control of Pollution) Act, 1974. The Respondent duly
replied to HSPCB vide reply dated 04.02.2025. A copy of the Show
Cause Notice dated 21.01.2025 and its reply dated 04.02.2025 are
annexed herewith and marked as ANNEXURE — B (Colly).




A representation was also submitted by the present Respondent in the
office of DTP (Enforcement), Department of town & Country Planning
Gurugram, after they visited the site for inspection as to how there have
been no deficiencies on the part of the Respondent, details of which have
been discussed in detail in the present Reply. A copy of the Representation
is annexed herewith and marked as ANNEXURE — C.

At the outset, it is submitted that the Respondent is a completely law
abiding entity in the space of building group housing projects with
modern technology which provide spacious and eco-friendly living
comforts with aesthetic and efficient use of space as the focal point
of all the Respondent’s projects. The Project ‘AVL36 GURGAON’ the
project developed by the Respondent is a leading, ‘State of the Art’ and
exemplary affordable project constructed before time under Government
of Haryana’s Affordable Housing Policy, 2013 at Gurugram. Not only was
the project been completed in record time, but the project in fact also
stands out in terms of its quality, when compared to any such other

project.

The Director, Town and Country Planning, Chandigarh, Haryana
granted group housing licenses bearing No.: 18 of 2014, Dated- 10-06-
2014 & No.: 74 0£ 2014 Dated-01-08-2014 to the licensee, under The
Haryana Development and Regulation Urban Areas Act, 1975 and

Rules made there under.

The project drawings were approved/ sanctioned by the Directorate,
Town & Country Planning, Haryana, in accordance with the

applicable  parameters, vide memo no. ZP-1003/AD
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11.

4

(RA)/2014/20245 Dated 27-08-2014, consisting of residential,

community and commercial buildings.

The Environmental Clearance by SEIAA Haryana was granted to the
project vide No.: SETAA/HR/2015/512 dated 24-11-2015 as per the
provisions provided under the EIA Notification, 2006 subject to
Specific Conditions and General conditions. A Copy of the
‘Environmental Clearance’ dated 24.11.2015 is enclosed herewith and

marked as 1s annexed herewith and marked as ANNEXURE — D.

The Respondent Company, M/s. AVL Infrastructure Private Limited
floated the affordable housing project for general public on the
scheduled licensed Land under the name and style of
‘AVL36GURGAON’ in accordance with the terms and conditions of
Affordable Housing Policy-2013, notified by the Town & Country
Planning Department, Government of Haryana vide notification
number PF-27/ 48921 dated 19.08.2013 (hereinafter referred to as the
“Policy or AHP-2013”).

In respect of the compliance with Clause: 1, Part A-Specific
Conditions (Construction Phase) of the Environmental Clearance dated
24.11.2015, it is humbly submitted that the ‘Consent to Establish’
from Haryana State Pollution Control Board for the said Affordable
Project in compliance of above mentioned Clause: 1 of the
Environmental Clearance dated 24.11.2015 was obtained vide memo
no.: HSPCB/Consent/: 2821216GUSOCTE2410493 dated 02-01-
2016 to commence the construction at site. A Copy of ‘Consent to
Establish’ dated 02-01-2016 is annexed herewith and marked as
ANNEXURE - E.




12.

13.

14.

Upon completing the construction and development of complete
civic infrastructure but not limited to internal development works
within the said Project, which inter alia, includes laying down of roads,
water lines, sewer lines, electrical lines etc, before time, of the
affordable group housing project as per affordable Policy and
fulfilling due observance and performance of such laid down
conditions and restrictions of applicable laws, approvals,
Environmental Clearance, building bye-laws etc., the Respondent filed
the application(s) for grant of Occupation Certificate on 18.10.2019
& for Completion Certificate on 19.11.2019 in the office of
Directorate, Town & Country Planning Department Chandigarh

Haryana.

Thereafter, the Respondent was duly granted full Occupation
Certificate on 17.12.2019 & Completion Certificate on 10.11.2022
of the said Project, thus showing that no deviations of any kind were

found in the project by any concerned department.

The relevant paragraphs of the Occupation Certificate dated
17.12.2019 regards the status of the buildings construction, internal
civic infrastructure and utilities/ facilities provided in the said Project

are reproduced below:

“I hereby grant permission for the occupation of the said buildings,
after considering NOC from fire safety issued by Director General,
Fire Services, Haryana, Panchkula, Environment Clearance issued
by State Environment Impact Assessment Authority, Haryana,

Structure Stability Certificate given by Erv. Sharad Gupta, M. Tech.
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15.

16.

(Structure), Public Health Functional reports received from Chief
Engineer-I, HSVP, Panchkula & Certificate of Registration of lift

issued by Inspector of Lifts-cum-Executive Engineer, Electrical

»

Inspectorate, Haryana... ....

“3. That you shall apply for the connection for disposal of sewage,
drainage & water supply from HUDA as and when the services are

»

made available, within 15 days from its availability... ...

Thus, it is only upon various certification, NOCs granted, the
Directorate Town & Country Planning granted Full Occupation
Certificate to the said Project vide Memo No.: ZP-1003/JD
(NC)/2019/31173 Dated 17.12.2019. A Copy of ‘Occupation
Certificate’ dated 17.12.2019 is annexed herewith and marked as
ANNEXURE - F.

Furthermore, Clause No.: 2, of the Completion Certificate granted
by Directorate Town and Country Planning Haryana is reproduced

below:

“Whereas Chief Engineer, HSVP, Panchkula vide memo no.:
229334 dated 24.112019 has confirmed that the services with
respect to above said colony have been got checked and found that
all the public health services have been laid as per approved
services plan estimates and are operational/ functional. Senior
Town Planner, Gurugram vide memo no.: 6466 dated 23.12.2019
has also confirmed about laying of the colony as per approved

plans.”
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18.

19.

Thus, it is stated that upon complete satisfaction of competent
departments regarding status of development works in the aforesaid
project, as indicated on the ‘As Built Drawings’, which is duly signed
by the Director Town & Country Planning, full Completion
Certificate vide Memo No.: LC-3036/Asst. (MS)/2022/33759
Dated 10.11.2022 was granted to the Respondent. A Copy of
‘Completion Certificate’ dated 10.11.2022 is annexed herewith and
marked as ANNEXURE - G.

In this regard, it is relevant to refer to Clause: 32, Part A-Specific
Conditions (Construction Phase) of the Environmental Clearance dated
24.11.2015. In compliance of clause 32 (not limited to development
of complete civic infrastructure in terms of the Environmental
Clearance dated 24-11- 2015), upon reciept of full Occupation
Certificate on 17-12-2019, the possession of all approved Flats in the
said Project was offered to respective allottees by the Respondent on
24.12.2019 as per The Real Estate (Regulation and Development) Act
2016, Flat Buyer’s Agreement(s) executed with respective allottees,
the Haryana Apartment Ownership Act, 1983, The Haryana
Development and Regulation Urban Areas Act, 1975 and Rules

made there under.

The Respondent is also in due compliance with Clause: [a], Part A-
Specific Conditions (Operational Phase) of the Environmental
Clearance dated 24.11.2015, it is relevant to mention that to obtain
Consent to Operate, the Respondent applied in the office of Haryana
State Pollution Control Board (HSPCB) on 06.01.2020. Upon
through inspection of installed STP, equipment thereof not limited

to verification(s) of compliances of Part A-Specific Conditions
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20.

21.

22.

(Construction Phase), submission of six monthly compliance report
as per stipulated conditions of Environmental Clearance dated
24.11.2015, the Haryana State Pollution Control Board(HSBC)
granted the ‘Consent to Operate’ vide memo no.: HSPCB/Consent/:
329962320GUSOCTO7138223 on 04-02-2020. A Copy of the
‘Consent to Operate’ dated 04.02.2020 is annexed herewith and
marked as ANNEXURE — H.

As per mandatory conditions under the Real Estate (Regulation and
Development) Act 2016 and rules thereunder, the said Project is
registered with the Haryana Real Estate Regulatory Authority being
its registration No.-106 of 2017 vide Memo No.- RERA (Reg.)
517/2017/793 Dated 24-08-2017. It is submitted that the Real Estate
(Regulation and Development) Act, 2016 (RERA Act) enacted by
Parliament of India confers several rights & obligations upon
Developers, Allottees & Association of Allottees. A Copy of Haryana
Real Estate Regulatory Authority ‘Registration Certificate’ dated
24-08-2017 of the Respondent is annexed herewith and marked as
ANNEXURE — 1.

After obtaining the occupancy certificate on 17-12-2019 and handing over
physical possession to the allottees on 24-12-2019, as per law, the
Respondent handed over the necessary documents and plans, including
common areas, to the association of the allottees in compliance of the Real
Estate (Regulation and Development) Act 2016 and Flat Buyer’s

Agreement(s) executed with respective allottees.

It is submitted that upon registration of Association by apartment owners

in the month of May, 2020 vide Reg. No.: HR-018-2020- 02481, the said
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Association requested under sub section 19(4) of the RERA Act to the
Developer to handover the day-to-day running and operation of services
and utilities, common area etc. along with necessary approvals/ NOCs
granted to the said Project by competent Departments/ Authorities/
Boards. It is stated that upon satisfaction of the Association regards
common areas and facilities, provided by the Developer in the said
Project, the Association requested the Developer to proceed and complete
the formalities of Handing- over Taking-over of the Common areas and
Facilities to the Association. A Copy of the ‘Association Letter’ dated
27-05-2020 is annexed herewith and marked as ANNEXURE —J.

Upon completion of formalities of Handing-over Taking-over, the
Handing- over Taking-over document was signed on 01.06.2020 with the
Association. The said document dated 01.06.2020 contained the

following recital/disclosure:

“AND WHEREAS the Developer offered the Association to
Hand-Over the common areas & facilities subject to the
association undertaking that it shall be solely responsible and
liable for violations, if any, of the provisions of the law of the land
and applicable rule, regulation or direction by the competent
authority and that the Association shall indemnify the Developer
for any liability and/or penalty in that behalf. Upon confirmation
by the Association that it is fully satisfied with the common areas
& facilities provided in the project vis-a-vis declared in the
registered Deed of Declaration (subject to amendments(s) therein)
executed and duly registered by the Developer. The Developer
initiated the completion of formalities of handing over taking over

of common areas and facilities provided in the project to fulfill its
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24.

25.
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obligations and responsibilities under the Haryana Apartment
Ownership Act, 1983 and/or under any law(s) applicable on the
Project.”

By handing-over the common areas and facilities of the Project for day-to-
day running and operations to the said Association falling under
Allottee(s)/ Association scope as per Flat’s Buyer Agreement, the
Respondent has also complied with Sections 11(4)(e) & 17 (2) of the Real
Estate (Regulation and Development) Act, 2016. A Copy of the ‘Handing-
over Taking-over dated 01.06.2020 is annexed herewith and marked as

ANNEXURE — K.

In light of the above, it is respectfully reiterated that the affordable
Group Housing Project “AVL36GURGAON”, developed along with
complete civic infrastructure is a leading, ‘State of the Art’ and exemplary
affordable group housing project constructed before time under
Government of Haryana’s Affordable Housing Policy AHP-2013 in

Gurugram Haryana.

The said Project has been developed & completed in consonance with
applicable laws. The internal civic infrastructure/ services were developed
& completed as per approval by competent departments/ authorities/
boards. The necessary NOCs/ Consents are granted to the said Project
under applicable laws upon inspection and verification of fully functional
internal civic infrastructure of the colony by competent departments/
authorities/ boards etc. All compliances under the granted licenses have

been fully complied, and there is nothing due on part of the Developer.
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The External Development Charges (EDC) to develop external
infrastructure in the surroundings of the project, i.e. for main public health
services, roads etc., was duly deposited in full with the Government well

within time.

DTCP Haryana has grant full Occupation Certificate & Completion
Certificate to the Project. The responsibility to develop External
Development Infrastructure in the periphery of the Project lies with the

competent Departments/ Authorities of the Haryana Government.

For development of external main public health services, roads, public
amenities, the Respondent has been requesting & reminding regularly to
the Competent Authorities/ Departments to develop the External
Development Infrastructure in the periphery of the fully occupied by

needy beneficiaries of the affordable housing Project.

Therefore, it is respectfully reiterated that the Handing-over Taking-over
of common areas and facilities provided in the said affordable Project
have been completed on 01.06.2020 by signing the documents in respect
thereof under applicable laws. The day- to- day running and operation of
services and utilities, common area etc. of the said Project is being
managed by the Association of the allottees itself. The terms and
conditions of the licenses and compliances there under, terms and

conditions of flat buyer’s agreements are duly complied.

It is pertinent to note that the complainant(s) have mischievously merged
the violations alleged against Apartment Owners Association & the

Developer.
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Regarding the alleged violations, it is respectfully submitted that the said
affordable project has been developed in compliance with all applicable
laws and there is no violation / breach of any law / regulation whatsoever

that has been committed in relation to this project by the Respondent.

On completion of construction of the project, including execution of
internal development works at site, as per approved building plans and in
accordance with the ‘use’ defined in the approved zoning regulations/
zoning plan, building bye-laws and regulations, terms & conditions of the
licenses and in accordance to the National Building Code in regard with
structural safety, fire safety, sanitary requirements and circulation i.e.
vertical as well as horizontal circulation, the Respondent duly applied to
the concerned department seeking issuance of occupation certificate on

18.10.2019.

It is submitted that it was only after a detailed and thorough inspection of
the entire completed construction as also of the execution of the internal
development works, development of open spaces including carrying out
landscaping in accordance with the ‘use’ defined in the approved zoning
regulations/ zoning plan and only upon being fully satisfied that the
development of the project was carried out strictly in terms of approvals
granted, ‘as Built Drawings’ submitted, the Director granted full
Occupation Certificate to the project on 17.12.2019 only after considering
in detail NOC from fire safety issued by Director General Fire Services
Haryana, Public Health Functional reports received from Chief Engineer-
I HSVP & Certificate of Registration of Lifts issued by Inspector of Lifts-
cum-Executive Engineer, field reports received from town and country

planning department circle office Gurugram.
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Further, it is stated that the terms & conditions of license granted &
bilateral agreements executed under the provisions of the Haryana
Development and Regulation of Urban Areas Act, 1975 and Rules, 1976
made thereunder, have all been duly complied with in their entirety
including making arrangements of service utilities, water supply. The
required CTO/ clearances/ approvals post receipt of full Occupation
Certificate were also obtained and informed to competent authorities as
per terms and conditions of occupation certificate and in accordance with

the instructions/ guidelines of competent authorities/departments.

Thus, the allegations of land use violations with regard to organized open

space/ green cover is completely baseless.

In this regard, it is important to refer to certain definitions under the
Haryana Building Code and the approved Zoning Plan of the site, which
are being extracted hereinafter:
a. The Haryana Building Code provides the followings definition of
‘Open Space’ and ‘Zoning Plan’:
‘Open Space’: “a space forming an integral part of the plot left open

to sky.”
9. ¢¢

‘Zoning Plan’: “the detailed layout plan of the sector or municipal area

or a part thereof or of individual sites to whom permission for CLU has
been granted, maintained in the office of the Competent Authority
showing the sub-division of plots, open spaces, streets and other
features and in respect of each plot, permitted land use, building lines
and restrictions with regard to use and development of each plot in
addition to those laid down in the building code, further same can also

be prepared/maintained for industrial plots, if need arises.”
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b. The Zoning plan approved vide Dwg. No.: DG,TCP 4756 dated
01.08.2014 specifically for the said Affordable Project provides the
detailed explanation at point no 12 under ‘OPEN SPACE’, the relevant
part is reproduced for ready ref. below:

‘12. OPEN SPACE’: “......................At least 15% of the net planned

area shall be developed as organised open space i.e. tot lots and play
ground”

c. The Chapter 12 — ‘Environmental Clearance’ of The Harvana

Building Code at Clause 12.1(2) Environmental conditions for

Category C buildings at serial no 2a provides the following:

“(2a) The unpaved area shall be more than or equal to 20% of the

recreational open spaces.”

It is further submitted that the approved Zoning Plan is the actual detailed
Plan of individual site showing permitted land use, building lines and
restrictions with regard to use and development of each site in addition to

those laid down in the building code.

It is also humbly submitted that the development of open spaces as per
the Haryana Building Code, The Chapter 12 — ‘Environmental Clearance’
of The Haryana Building Code and as per the approved Zoning
Regulations/ Zoning Plan of the site, National Building Code with regard
to ‘Landscaping’ refers to development of both ‘Hard Landscape’ as

well as ‘Soft Landscape’.

The ‘Hardscape or Hard Landscape’ refers to the heavy elements of a

Landscape design like pavement, street furniture stone, rocks or

driveways etc. and on the other hand, Softscape or Soft Landscape refers
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to the lighter elements of a Landscape design like soil, plants, flower or

even color combination of a garden.

In the Haryana Building Code, the definition of Open Space is clearly
defined, which interprets the Open Space as “a space forming an integral
part of the plot left open to sky.” The Open Space is further additionally
detailed with regard to use and development of individual site in its

approved Zoning Regulations/ Zoning Plan.

Therefore, it is humbly submitted that under the heading ‘OPEN
SPACES’ in the approved Zoning Regulations/ Zoning Plan of the
subjected site/project, it is provided that at least 15% of the net planned

area shall be developed as organised open space i.e. “tot lots and play

ground”.

It is respectfully stated that the Soft Landscape (i.e. parks/ lawns/ gardens
etc.) in the present project has been developed in conformity with the
approved Zoning Regulations/ Zoning Plan of the project. As per said
approved Zoning Plan, a minimum 15% of net planned area of the project
is required to be developed as organized open space i.e. ‘tot-lots and play
ground’, whereas, in the present case, the colonizer has provisioned and
developed far more than the required 15% of the net planned area of the
project as organized Open Space under Soft Landscape i.e. tot-lots and

play ground, parks/ lawns/ gardens etc.

It is also further stated that there 1s no additional construction, erection,
re-erection being carried in illegal manner in the Open Spaces of the
sanctioned Building Plan by the Respondent, as incorrectly alleged

violations. In fact, the whole construction including development of Open
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Spaces is duly carried, equipped and landscaped (i.e. Hard Landscape as
well as Soft Landscape) in accordance with the ‘use’ permitted in the
approved Zoning Regulations/ Zoning Plan of the project and as per
instructions/guidelines/requirements of the relevant competent

authorities/departments i/c fire department.

It is stated that the locations of Hard Landscape (i.e. civil work
component of landscape architecture such as pavement, walkways, roads,
retaining walls and other built environment etc.) and Soft Landscape (i.e.
the natural elements in landscape design, such as plants, materials and the
soil itself) are duly developed in the project as specifically directed by the
landscape architect/ project architect/engineer-in-charge in consultation

with the fire consultant.

The provided Hardscape surface in the project are capable of taking mass
of fire engine and are kept free of obstructions to provide clear access to
fire fighting vehicles, ambulance, service utilities, sanitation vehicles etc.
under the provisions/requirements of the applicable laws and rules

therein.

The project has been also granted full Occupation Certificate as well as
Completion Certificate upon meeting all required compliances of the
licenses & only after thorough inspection of the entire completed
construction including development of open spaces including carrying out
landscaping in accordance with the ‘use’ defined in the approved zoning
regulations/ zoning plan and only upon being fully satisfied that the
development of the project was carried out strictly in terms of approvals
granted, Haryana Building Code, as Built Drawings submitted, the
Director granted full Completion Certificate. The landscaped areas (i.e.
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Hardscape as well as Softscape) allows safe movement for users with duly
defined point of egress and ingress including their location, levels in the
project etc. It is humbly submitted that the beautifully developed
landscaped (i.e. Hard Landscape as well as Soft Landscape) areas in the
project were inspected and certified before granting full full Occupation
Certificate as well as Completion Certificate of the project by the

department.

It is thus respectfully stated that no terms and conditions of the licenses
bearing nos. 18 & 74 of 2014, sanctioned Layout Plans and/or terms and
conditions of Occupation Certificate or any other laws for that matter,

have been violated as incorrectly alleged in the original Application No.:

639/2024.

It is reiterated that there is no additional construction, erection, and re-
erection being carried by the Respondent in illegal manner in the open

spaces of the sanctioned drawings, as wrongly or mischievously reported.

In fact, the whole construction, including open spaces in the project was
duly developed equipped and landscaped (i.e. hardscape as well as soft
cape) in accordance with the uses permitted in the approved Zoning
Regulations/ Zoning Plan of the site and in accordance to instructions/
guidelines of the competent authorities/departments, Haryana Building
Code and no terms & conditions of the licenses were violated as alleged

in the original Application No.: 639/2024.

It is humbly submitted that these violation allegation complaints were
filed against the Respondent on various previous occasions & other

platforms, which were already decided and filed by competent
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departments. The Hon’ble HRERA Authority Gurugram also dismissed
the Complaint bearing no. 355/2022 alleging similar violations by same
group of complainants, it is important to mention that Department of
Town and Country Planning was also one of the Respondents in said
HRERA Complaint, which was dismissed by Hon’ble HRERA
Gurugram. The Hon’ble HRERA Authority Observed that only upon
through inspection of the completion of all buildings, open spaces i/c
organized green area(s), internal services and utilities etc. i/c upon grant
of various competent department(s) NOC(s) to the project, the Directorate
of town and country planning, Chandigarh Haryana has granted full
Occupation Certificate & full Completion Certificate to the Project under

applicable laws.

Several frivolous complaints have been filed against the present
Respondent which were dismissed as they didn’t have any merits. Details
of some are as follows:

1. A Complaint-dated 03.06.2022 in the office of Deputy Commissioner
(DC) by few mischievous allottees , the DC Gurugram constituted a
committee on the same day to examine various allegation of violations
alleged in the complaint, wherein SDM Badashapur and District Town
Planner (P), Town & Country Planning Gurugram were its constituent
members of the enquiry committee. A copy of the Complaint dated

03.06.2022 1s annexed herewith and marked as ANNEXURE — L.

il. The Enquiry Committee called multiple meetings of the complainants
and the developer, the committee conducted site visits. The enquiry
committee concluded in its submitted enquiry report that the said
affordable Project is being developed as per ‘As Built Drawings.’ under

applicable laws and the violations alleged in the complaint are baseless.
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iil. The Deputy Commissioner Gurugram constituted committee’s RTI

1v.

V1.

Vil.

copy of findings of Enquiry Report dated 10.10.2022 was duly
submitted on 24.02.2023 with the department. A copy of the RTI Copy
of committee findings, the Report, dated 10.10.2022 and letter dated
24.02.2023 is annexed herewith and marked as ANNEXURE — M.

It is pertinent to note that the above Complaint dated 03.06.2022 was

filed, when, a Case/ Complaint alleging similar violations were already
filed by same group of complainants against the developer in Hon’ble
HRERA Gurugram, which they never disclosed in the complaints
and/or during the enquiry.

The Complaint no. 355/2022 alleging various violations i/c mentioned
above and sought relief to direct the developer to provide for the
entry/exit to the complex as per the approved dwgs and as per plans
shown, was filed with The Hon’ble HRERA Authority Gurugram , in
which department of town and country planning was also made one of
the Respondents in the Complaint. A copy of the Complaint no.
355/2022 is annexed herewith and marked as ANNEXURE — N.

The Hon’ble HRERA Authority Observed at serial no 48,49 & 50 in the
Order dated 01.08.2023 that “...the occupation certificate and

completion certificate of the project has already been obtained. Such
certificates are granted by the competent authorities after assuring the
compliance of many parameters including but not limited to
construction as per the approved building plans...”. A copy of the order
dated 01.08.2023 is annexed herewith and marked as ANNEXURE —
0.

Therefor it is humbly submitted that only upon through inspection
of the Completion of all buildings, open spaces i/c organized green
area(s), services and utilities etc. i/c upon issuing of various competent

department(s) NOC(s) to the project, Directorate of department of town
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and country planning, Chandigarh Haryana has granted full Occupation
Certificate & Completion Certificate to the Project under applicable

law(s) on the project.

viii. The Hon’ble HRERA Order dated 01.08.2023 dismissing the

1X.

x1.

HRERA Complaint no. 355/2022 dated 03.02.2022 was duly submitted
on 07.09.2023 with DTP for kind records and needful information. A
copy of the letter dated 07.09.2023 is annexed herewith and marked as
ANNEXURE —P.

A complaint on similar grounds by same group of litigants without
disclosing the above under going enquiries/ investigation/ litigations,
filed with DTP(E) Gurugram. As the alleged mischievous allegation of
violations in the Project were already under investigation by a
committee constituted by DC Gurguram by order dated 03.06.2022 and
were also under litigation under Hon’ble HRERA Gurugram in the
Complaint bearing Complaint no. 355/2022 since 03.02.2022.

Upon receipt of the Complaint, the DTP (E) issued a showcase notice
dated 14.09.2022 to which the Respondent submitted its reply vide
Letter Ref. no.: AVL/AGHS/2022/194 on 07.10.2022. A copy of the
letter dated 07.10.2022 is annexed herewith and marked as
ANNEXURE — Q.

Again a Letter dated 24.11.2022 was issued by DTP (E) and conducted

site inspection on 02.02.2023, to which the present Respondent
submitted a detailed reply vide Letter Ref. no.: AVL/AGHS/2023/194-
A dated 06.02.2023 with a request to drop the proceedings initiated on
mischievous alleged violations, since the allegations have been made
with ulterior motif any basis and alleged violations are under litigation
in Hon’ble HRERA Gurugram. A copy of the letter dated 06.02.2023 is
annexed herewith and marked as ANNEXURE — R.
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The various relevant clauses, of the Environment Clearance dated

24.11.2015 and Hon’ble Authority observation at serial no 51 in its order

dated 01.08.2023 that ““.....where the similar issue has already been taken
before CM Window and OC & CC of the project has already been

obtained , no direction to this effect.” , are reproduced below:

Relevant Clauses of the Environment Clearance dated 24.11. 2015 of the

project:

a.

“Clause [16] of “The Construction Phase”:

‘The approval of the competent authority shall be obtained for
structural safety of the building on account of earthquake,
adequacy of fire fighting equipments,etc. as per national building
code....”

Clause [19] of “The Construction Phase”:

“The project proponent shall provide for adequate fire safety
measures and equipments as required by Haryana Fire Service
Act, 2009 and instructions issued by the local
Authority/Directorate of fire from time to time. Further the
project proponent shall take necessary permission regarding Fire
Safety scheme/NOC from competent Authority as required.”
Clause [h] of ‘The Operational Phase’ of the Environment
Clearance dated 24.11.2015:

“The project proponent shall strive to minimize water in
irrigation of landscape by minimising grass area.....”

Clause [p] of ‘The Operational Phase’ of the Environment
Clearance dated 24.11.2015:

“Ip] The traffic plan and the parking plan produced by the
Project Proponent should be adhered to meticulously with further
scope of additional parking for future requirement. There should

be no traffic congestion near the entry and exit points from the
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roads adjoining the proposed project site. Parking should be fully
internalized and no public space should be used.”

e. Clause [q] of ‘The Operational Phase’ of the Environment
Clearance dated 24.11.2024:
“[q] The project shall be operationalized only when HUDA/local

b

authority will provide domestic water supply system in the area.’

It is stated that the Respondent has taken necessary care and precaution,
under applicable laws, in planning and execution of the project
completion by ensuring the compliance of Environment Safeguards/
conditions imposed in the Environment Clearance granted to the project.
The conditions and provisions with regards to the clauses mentioned in
Part A (Specific Conditions of Construction & Operational Phase) and
Part B (General Conditions) of EC dated 24.11.2015 but not limited to

only the Clauses mentioned above, have been duly adhered.

Further it is stated that enough parking space of permitted vehicles have
been planned inside the affordable project. All planning measures under
applicable laws, Haryana Building Code have been ensured, so that there
is no traffic congestion near the entry and exit points from the roads
adjoining the fully occupied by more than 5000 people of the affordable
housing project during peek hours. Same has been duly checked, verified
and approved by competent Departments/Authorities in “As Built/
Completion Drawings.” before grant of full OC and Full CC to the project.

Even after completing the project before time as per terms and conditions
of granted licenses including depositing whole EDC with the concerned
department amounting to in crores of rupees, the competent govt.

department(s)/authorities =~ have not developed  master external
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development services in the periphery of the project even after grant of

occupation certificate more than five years back.

It is rather unfortunate that even after following up for so long with
various Government Departments including for needful action to develop
the external services/infrastructure, unfortunately, there is hardly any
initiative till date on the part of the concerned Authorities/Departments of
Government of Haryana except exchanging correspondence with each

other.

As such it is a Herculean task to make such a mass affordable housing
complex sustainable itself without availability of basic master external
public health services/ infrastructure, service road etc. in the periphery of
the project, which is developed as the state of the art project, completed
before time more than five (5) years back (i.e. in December, 2019), which
is even as on date is extremely in good functional condition due to the
Respondent’s delicate planning, workmanships and development of
robust internal common infrastructure, public health services etc. It is
extra ordinary achievement, even in such a adverse circumstances, the
said affordable project is sustaining for last five years and more than 5000
needy beneficiaries [equivalent to 3 to 4 villages population] are staying
happily. The project is a state of the art project and exemplary affordable
project in the country, which was built before time and fully complianced

under applicable laws.

The allegations regarding impact on air circulation and blockage of
approved air ventilation system, in the affordable project have been

alleged by the complainants against their own apartment owners
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association & DTP department & association have also exchanged

correspondence with each other.

Further it is stated that as discussed above, it is humbly reiterated that
upon completing the construction before time including internal
development works within the said Project, which inter alia, includes
laying down of roads, water lines, sewer lines, electrical lines etc. of
whole project well within predefined period as per Policy and fulfilling
due observance and performance of such laid down conditions and
restrictions, the Respondent filed the application(s) in the office of
Directorate, Town & Country Planning Department for grant of Full
Occupation & Completion Certificate of the said Affordable Housing
Project and thereafter granted full OC & CC to the project.

The arrangement for water supply in the affordable project as per terms
and conditions of granted licenses on part of the developer was made in
the project from the date of grant of Occupation Certificate to till date
under applicable norms. Initially the said arrangement of water supply
was made through tankers from Basai Water Treatment Plant and
thereafter permission of Ground water extraction was duly obtained from
HWRA. The ground water extraction is duly metered and monitored on
line by Haryana Water Resource Authority (HWRA) as on date. A copy
of permission of Ground water extraction was duly obtained from HWRA

1s annexed herewith and marked as ANNEXURE — S.

It is stated that the Respondent does not have any mandatory requirement
under granted licenses and/or Haryana Building Code to install individual

water meter in respective flats nor ever it has ever had agreed in the Flat
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Buyer’s Agreement executed with the allottees for installation of
individual meters nor it has ever charged any amount on account of
installation of individual meters in respective flats nor ever it charged any

amount on account of arrangement water supply in the project.

With regards to cost of water supply and/or water consumption charges
from individual allottees is administered & decided independently by

apartment owners association itself under their registered bye laws.

Whereas it is pertinent to note that even before Commencement of the
said affordable Project, the competent department/ authority ‘HUDA’ had
assured Respondent / developer vide its Letter memo no. 22342 dater
11.08.2014 that HUDA will be able to supply adequate water supply for
the project within 1-2 years for the project but the competent department/
authority has not laid down the master water supply line till date in the

area till date.

It is humbly submitted that the Renewable Energy Department of
Government of Haryana through its Order dated 14.03.2016 omitted
instructions of ‘Mandatory use of Solar Water Heating Systems’ due to
space scarcity in the buildings. A Copy of the Renewable Energy
Department of Government of Haryana through its Order dated
14.03.2016 omitted instructions of ‘Mandatory use of Solar Water
Heating Systems’ is annexed herewith and marked as ANNEXURE —T.

However, under sustainable measures as per Haryana Building Code, the
Respondent has installed Rooftop Solar Photo Voltaic Power Plant in the

said affordable project as per Renewable Energy Department norms.
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The competent department officials had duly inspected it before granting
Occupation Certificate to the project, which is also duly functional as on

date & is duly connected to grid.

The Applicants/ Complainants have mischievously alleged that the
Project has an Inefficient Sewage Treatment Plant (STP) & there is
Untreated Wastewater Disposal. It is submitted the STP of required
capacity was developed even before grant of full Occupation Certificate

of the project.

Upon receipt of Occupation Certificate on 17.12.2019, the present
Respondent had applied for grant of ‘consent to Operate” in compliance
of Part —A. Specific Conditions (Operational Phase) i.e. Clause [a]
”Consent to Operate” shall be obtained from Haryana State Pollution
Control Board under Air and Water Act and a copy shall be submitted to
the SEIAA, Haryana.”

The Haryana State Pollution Control Board granted the CTO to the project
only after thorough inspection by officials of HSPCB and same was
submitted with department of town and country planning department,

Haryana vide Letter Ref. No.: AVL/AGHC/2020/157 Dated 05.02.2020.

With regards to untreated wastewater disposal, it is stated that internal
public health services are developed & completed in all respect before
grant of full OC to the project and the same was checked and verified by
competent officials of competent department and upon being reported

satisfactory in their all internal reports to Director town and country
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planning department ,Chandigarh, granted OC to the project. The
separation of grey and black water is done by the use of dual plumbing
line laid in the project. Treatment of 100% grey water by STP is done
ensuring that the re-circulated water would have required BOD level. The

treated water is re-circulated for flushing, gardening etc. as per approvals.

Further as stated above on 01.06.2020, the Respondent facilitated the
formalities of physically Handing —Over Taking-Over Common Areas
and Facilities for day-to-day running and operations of services and
utilities falling under the association’s scope, for maintenance, along with
copy of approval documents, NOCs, OC and As Built Dwgs. duly
checked and verified by department of town and country planning

Haryana, to the Association.

Further in compliance of Par-B. (General Conditions) Clause [ii] i.e. “The
project proponent shall also submit six monthly reports on the status of
compliance of the stipulated EC conditions including results of monitored
data (both in hard copies as well as by e mail) to the northern Regional
Office of MOEF, the respective Zonal Office of CPCB, HSPCB and
SEIAA Haryana.” it is submitted that the Respondent has duly complied

with the condition of clause [ii] by submitting six monthly reports till date.

That in response to the allegation regarding the unsafe storage of
inflammable materials, it is humbly submitted that the provision of
refuelling of generator(s) installed for power back up only for common
area and for back up of mandatory common services, utilities in the
project. are filled directly through a vendor fuel tanker, who fills directly
the fuel tanks of the generators installed from the fuel tanker.
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That regarding the allegation of Improper Waste Management it is
submitted that management of all waste streams for BWG-Wet, Dry and
Domestic Hazardous is managed through MCG empanelled service

provider at site.

That in response to the allegation regarding ‘Pollution under Control’ it is
submitted that it pertains to the Association since the physically Handing
—Over Taking-Over Common Areas and Facilities for day-to-day running
and operations of services and utilities falling under the Association’s
scope, for maintenance, was completed on 01.06.2020 and the
Respondant nor any of its associates never ever charged any maintenance,
whatsoever, from the homebuyers in the project. The maintenance is
directly administered & decided independently by apartment owners

association itself under their registered bye laws.

It is pertinent to note that the Applicant no. 2 is not even flat owner/ allottee
nor he is staying in the society. Similarly, Applicant no. 2, is also not an
original allottee, nor the flat he allegedly claims as his own in the society,
was taken over from original allottee Mr Sachin Rastogi. The said flat is in
the name of Mr. Sachin Rastogi as per the company records. It is thus
apparent that Applicant no. 1 was holding the said flat under a proxy name,
‘Sachin Rastogi’ as benamy, as he claims to own other flats in other
affordable group housing projects, however, as per applicable laws under
AHP-2013, one cannot become a allottee of more than one flat in affordable
projects as per AHP-2013 .

It should further be noted that Applicant no. 1 does not stay in the society,

however he keeps filing complaints with all the departments against not
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only the present Respondent but against other projects as well which seems

like a blackmailing tactic.

All the above shows and leaves no manner of doubt that the Respondent
has always been compliant with all applicable laws and have always acted
in accordance with the law, therefore, it is humbly stated that Respondent

is not liable for deficiencies as alleged in the OA.

Para-wise Reply to deficiencies as alleged in the OA:

79.

80.

The contents of Para 1 merit no reply.

The contents of Para 2 are wrong and denied. As already discussed
above The Hon’ble HRERA Authority Gurugram also dismissed the
Complaint bearing no. 355/2022 alleging similar violations by same group
of complainants, it is important to mention that Town and Country Planning
was also one of the Respondents in said HRERA Complaint, which was
dismissed by Hon’ble HRERA Gurugram. The Hon’ble HRERA Authority
Observed that “only upon through inspection of the completion of all
buildings, open spaces i/c organized green area(s), internal services and
utilities etc. i.e., upon grant of various competent department(s) NOC(s) to
the project, the Directorate of town and country planning, Chandigarh
Haryana has granted full Occupation Certificate on & full Completion
Certificate to the Project under applicable laws”. 1t is submitted that the
conditions and provisions with regards to the clauses mentioned in Part A
(Specific Conditions of Construction & Operational Phase) and Part B
(General Conditions) of EC dated 24.11.2015 but not limited to only the
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Clauses mentioned above, compliances of various competent
departments/ authorities, have been duly adhered under applicable laws.
The contents of Para 3 and 4 are wrong and denied. It is submitted that
upon completing the construction before time including internal
development works within the said Project, which inter alia, includes
laying down of roads, water lines, sewer lines, electrical lines etc. of
whole project well within predefined period as per Policy and
fulfilling due observance and performance of such laid down
conditions and restrictions, the Directorate, Town & Country
Planning granted (i) Full Occupation Certificate vide Memo No.:
ZP-1003/JD (NC)/2019/31173 Dated 17.12.2019 (ii) Full
Completion Certificate of the said Affordable Housing Project vide
Memo No.: LC-3036/Asst.(MS)/2022/33759 Dated 10.11.2022 as
per duly verified on site by competent departments & certified ‘As
Built/ Completion drawings of the project. Corresponding
paragraphs of the present reply are reiterated herein.

Further more, The above said both allegations of violations in the
affordable project have been alleged by the complainants mischieviously
against the Respondant and their own apartment owners association. In
fact unauthorised alleged construction and installation of additional lifts
one each in each block is installed by its own association on request of
their members not by us by spending their own association money itself.
The competent department & association have also exchanged
correspondence with each other regarding the same of which complaint(d)

are well aware of.

The contents of para 5 are wrong and denied. The arrangement for
water supply in the affordable project as per terms and conditions of

granted licenses on part of the developer was made in the project from the
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date of grant of Occupation Certificate to till date under applicable norms.
Initially the said arrangement of water supply was made through tankers
from Basai Water Treatment Plant and thereafter permission of Ground
water extraction was duly obtained from HWRA. The ground water
extraction was duly metered and monitored on line by Haryana Water
Resource Authority (HWRA) as on date. The Respondent does not have
any mandatory requirement under granted licenses and/or Haryana
Building Code to install individual water meter in respective flats nor ever
it has ever had agreed in the Flat Buyer’s Agreement executed with the
allottees for installation of individual meters nor it has ever charged any
amount on account of installation of individual meters in respective flats
nor ever it charged any amount on account of arrangement water supply
in the project. Upon completion of formalities of Handing-over Taking-
over, the Handing- over Taking-over document was signed on 01.06.2020
with the Association. It is important to mention here that the maintenance
charges, what so ever, for day-to- day running and operation of services
and utilities, common area etc., are being paid by the Allottees directly to
their own Association i.e. ‘AVL36GURGAON Apartment Owners
Association’. The Association is spending independently the said
collected amount as per the provisions provided in its registered byelaws.
We, nor by any of our associate company, ever charged and/or collected
any amount, what so ever, from any allottees on account of providing
maintenance services in the Project.The maintenance is directly
demanded, administered & decided independently by apartment owners
association itself. Corresponding paragraphs of the present reply are

reiterated herein

The contents of para 6 are wrong and denied. It is submitted that

the Renewable Energy Department of Government of Haryana
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through its Order dated 14.03.2016 omitted instructions of
‘Mandatory use of Solar Water Heating Systems’ due to space
scarcity in the buildings as per department own observations.
However, under sustainable measures as per Haryana Building
Code, Respondent installed Rooftop Solar Photo Voltaic Power
Plant in the said affordable project as per Renewable Energy
Department norms. The competent department officials had duly
inspected it before granting Occupation Certificate to the project,
which is also duly functional as on date & is duly connected to grid

from day one of the date of grant of OC to the project.

The contents of para 7 and 8 are wrong and denied. With regards to
untreated wastewater disposal, it is stated that internal public health
services are developed & completed in all respect before grant of full OC
to the project and the same was checked and verified by competent
officials of competent department and upon being reported satisfactory in
their all internal reports to Director town and country planning department
Chandigarh, granted OC to the project. The separation of grey and black
water is done by the use of dual plumbing line laid in the project.
Treatment of 100% grey water by STP is done ensuring that the re-
circulated water would have required BOD level. The treated water is re-
circulated for flushing, gardening etc. as per approvals. The required CTO
dated 04-02-2020 / clearances/ approvals post receipt of full Occupation
Certificate were also obtained and informed to competent authorities as
per terms and conditions of occupation certificate and in accordance with
the instructions/ guidelines of competent authorities/departments. Which
is directly administered & decided independently by apartment owners

association itself.
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It is submitted that the External Development Charges (EDC) to develop
external infrastructure in the surroundings of the project, i.e. for main
public health services, roads etc., was duly deposited in full with the
Government well within time by the Responsdant. Therefor, the
responsibility of providing Public Heatth Services/ Infrastructure in the
surrounding of the fully developed affordable project more than five years
back is of the competent Departments/ authorities of The Government.
The corresponding paragraphs of the present reply are reiterated

herein.

The contents of para 9 are wrong and denied. It is submitted that the
provision of refuelling of generator(s) installed for power back up for
common area and for back up of mandatory common services, utilities in
the project are filled directly through a vendor fuel tanker, who fills
directly the fuel tanks of the generators installed from the fuel tanker,
which is directly administered & decided independently by apartment

owners association itself under their registered bye laws.

The contents of paras 10 - 11 are wrong and denied. It is submitted that
management of all waste streams for BWG-Wet, Dry and Domestic
Hazarduous is managed through MCG empanelled service provider at site
and the provision of refueling of generator(s) installed for power back up
for common area and for back up of mandatory common services, utilities
in the project. are filled directly through a vendor fuel tanker, who fills
directly the fuel tanks of the generators installed from the fuel tanker.
Which is directly administered & decided independently by apartment
owners association itself under their registered bye laws. Corresponding

paragraphs of the present reply are reiterated herein.
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The contents of paras A to E in the Interim Relief are wrong and
denied. It is submitted that as discussed above, the Respondent have
not violated any Environmental Laws. The Respondent has not only
abided by all the environmental laws and regulations but has also
obtained all the required -certificates and clearances. This
Application is an afterthought and just a means to harass the
Respondent. The Applicant has failed to prove any loss or injury

caused to the residents due to the alleged violations.

In view of the submissions made above the captioned Application

and the prayers made therein are bound to be dises with

exemplary costs.

THROUGH

GXURAV GUPTA

ADVOCATE

B-33, LOWER GROUND FLOOR,
SOUTH EXTENSION — PART II
NEW DELHI — 110049

+91 9958444233

gaurav@gauravgupta.net.in

PLACE: DELHI
DATE: 24.07.2025



IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
0.A. NO. 639/2024

IN THE MATTER OF:

SUNIL KUMAR GUPTA & ORS. ... APPLICANTS

VERSUS

DIRECTOR, DEPARTMENT OF TOWN

& COUNTRY PLANNING (DTCP)-HQ & ORS. ... RESPONDENTS
AFFIDAVIT

I, Virender Singh Dhanda, S/o. Sh. Late Chander Bhan Dhanda, aged about 54
years, having office at Office At H. No.-01 Green Park Main, New Delhi-110016,

do hereby solemnly affirm and declare as under:-

1. ThatIam the Authorised Representative of the Respondent and being fully
conversant with the facts and circumstances of the present case, I am

competent to swear this affidavit.

2. That I have read and understood the contents of the adcompanying Reply
and state that the same are true to the best of my knowledge based on the
records of the case and the submissions made therein are based on legal

advice received, which is believed to be true and correct.

3. That the annexures attached with the Reply true copy of the respective

original.

VINOD KR. TIWARI
Delhi High Court
Regn. No. 214 16/2020 | ¥

* Expity Uate
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Expiry Date
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Infrastructure Private Limited

Creating Vibrant Lifestyles

ANNEXURE - A

Board Resolution

Resolved on this 26" day of April, 2024 that Mr. Virender Singh Dhanda,
Managing Director of AVL Infrastructure Pvt. Ltd. is hereby authorised to act on
behalf of the Company in order to sign and file Pleading, Replies, Petitions,
Appeals, Caveats, Complaints, Affidavits etc. and also to submit to the Arbitration
to settle the case inside or outside the court and to do in all manner necessary to
approach Government Authorities any Judicial or Quasi Judicial Authority or any
other Courts that may be necessary.

He is further authorised to engage Pleaders, give instructions, sign Vakalatnamas
on behalf of the Company. He is authorised to take all such action as may be
necessary in the above matters and all acts done by him on behalf of the
Company shall be binding on the Company.

Signature(s)...
Virender Singh Dhanda

Managing Dirgctor
- DIN: 00632607
Signature Attested

Leena Dhanda
Director
DIN: 00632652

For or on behalf of Board of Directors

Le;‘%é;da

Director
DIN: 00632652

Date: 26™ April, 2024
Place: New Delhi

AVL Infrastructure (Pvt.) Ltd.

PROMOTE_R'_BUILDERODEVELOPER

CIN No. : U45201DL2004PTC129955

01, Green Park Main, New Delhi — 110016
Phone: 011-41326868; 41681515 | e-mail: info@avlinfra.com | Website: www.avlinfra.com



38 nspection no. : 91354596
172 ANNEXURE B COLLY HROCMMSID ISGUSOZ410484

S —— HARYANA STATE POLLUTION CONTROL BOARD
e Haryana State Pollution Control Board, 3rd Floor, HSIIDC Office Complex,
M S@@@ IMT Manesar, Gurugram Email:- hspcbrogrs@gmail.com

No: HSPCB/GUR/2025/INS/913545965SCNCC001 Dated: 21-01-2025

To
AVL Infrastructure Pvt Ltd
AVL 36 Gurgaon village Sihi, Sector 36A

Sub: Show cause notice for closure 31-A of Air (Prevention & Control of Pollution) Act, 1981/ 33-A of
Water (Prevention & Control of Pollution) Act, 1974

Whereas your unit has been inspected on 21-01-2025 regarding and during the inspection following
deficiencies has been observed as per provisions of section 31A of Air (Prevention & Control of Pollution)
Act, 1981/ 33A of Water (Prevention & Control of Pollution) Act, 1974) :

1. 1. Unit not obtained authorization under HWM rules. 2. Unit provided tanker Collection point via
portable pipe within society creating possibility of discharging effluents in odd hours need to clarify it 3.
Logbook of Water consumption and water treatment not maintained. 4. Flow meters at outlet and inlet of
STP not provided. 5. ph meter not provided. 6. Unit need to clarify mode of discharge after treatment from
STP. 7. Not submitted compliance of conditions mentioned in EC. 8. Used oil disposal record not
maintained. 9. Unit installed 2 nos. of DG set while obtained CTO for 1 nos. need to clarify it. 10. Not
provided separate meter on STP. 11. Parameters found exceeding the permissible limit i.e. BOD-62 mg/l,
COD-254.5 mg/l, O & G-12.4 Fecal Coliform-580 MPN/100 ml & TSS-150 mg/l , BOD-88 mg/l, COD-
446.2 mg/l, Fecal Coliform-5800 MPN/100 ml & TSS-230 mg/l, BOD-175 mg/l, COD-685.2 mg/l, Fecal
Coliform-8400 MPN/100 ml & TSS-470 mg/l.

In view of the above, you are hereby directed to show cause within 15 days as to why closure action
against your unit may not be taken under section 31A of Air (Prevention & Control of Pollution) Act, 1981/
33A of Water (Prevention & Control of Pollution) Act, 1974), for non compliance of the above mentioned /
deficiencies

In case you fail to comply with the / deficiencies mentioned above within the above mentioned
stipulated time period, it will be presumed that you have nothing to say in this regard and accept the status as
above, which will warrant action under section / 31-A of Air (Prevention & Control of Pollution) Act, 1981/
33-A of Water (Prevention & Control of Pollution) Act, 1974

In addition to above it is also intimated that non compliance of direction issued under section / 33-A of

Water (Prevention & Control of Pollution) Act, 1974/ 31-A of Air (Prevention & Control of Pollution) Act,
1981 is an offence punishable under respective Acts

**¢ Thix is system generated certificate ***



3 9 Inspection no. : 91354596
HROCMMS ID : 15GUS02410484

** Note:-

1. Reply of SCN submitted to concerned RO offices shall only be considered and in case unit submitted

their reply to other offices of the Board , the same is not liable for consideration on any legal forum.

2, Representatives of the units may also come in person at the concerned Regional office to represent against

the proposed action communicated through show cause notice, within the stipulated time period mentioned

in show cause nofice. VIJAY Dightally signed by VUAY
CHAUDHARY

CHAUDHARY Dates 2025.0121 14:1232 40530"
Vijay Chaudhary ,Regional Officer

Regional Office Gurgaon South

*¥* This is system generated certificate ***
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Ref. No.: AVL/AGHC/2025/221

Date: 04.02.2025

To

Regional Officer

Haryana State Pollution Control Board,
3" Floor, HSIIDC Office, Complex,
IMT Manesar, Gurugram, Haryana
Mail id: hspebrogrs@gmail.com

Subject- Reply of Show Cause Notice No: HSPCB/GUR/2025/INS/91354596SCNCCO001 dated
21.01.2025 for closure 31-A of Air (Prevention & Control of Pollution) Act, 1981/33-A of Water
(Prevention & Control of Pollution) Act, 1974.

Sir

We have received the aforesaid Show Cause Notice (SCN) on 22.01.2025 through mail, issued u/s 31-A of
Air (Prevention & Control of Pollution) Act, 1981/33-A of Water (Prevention & Control of Pollution) Act,
1974 and have perused the said SCN in detail and understood it fully.

[Copy of Show Cause Notice dated 21.01.2025 is enclosed as ‘Annexure: A’].

We beg to make the following submissions in reply thereof. It is respectfully stated that:

1.

1.

1ii.

The Director, Town and Country Planning, Chandigarh, Haryana granted group housing
licenses bearing No.: 18 of 2014, Dated- 10-06-2014 & No.: 74 of 2014 Dated- 01-08-2014 to
the licensee, under The Haryana Development and Regulation Urban Areas Act, 1975 and
Rules made there under.

The project drawings were approved/ sanctioned by the Directorate, Town & Country Planning,
Haryana, in accordance with the applicable parameters, vide memo no. ZP-1003/AD
(RA)/2014/20245 Dated 27-08-2014, consisting of residential, community and commercial
buildings.

The Environmental Clearance by SEIAA Haryana was granted to the project vide No.:
SEIAA/HR/2015/512 dated 24-11-2015 as per the provisions provided under the EIA
Notification, 2006 subject to Specific Conditions and General conditions.

[Copy of ‘Environmental Clearance’ dated 24.11.2015 is enclosed as ‘Annexure: B’].

We, the Developer Company, M/s. AVL Infrastructure Private Limited floated the
affordable housing project for general public on the scheduled licensed Land under the
name and style of ‘“AVL36GURGAON’ (hereinafter referred to as the “said Project/ said
Affordable Project”) in accordance with the terms and conditions of Affordable Housing
Policy-2013, notified by the Town & Country Planning Department, Government of Haryana
vide notification number PF-27/ 48921 dated 19.08.2013 (hereinafter referred to as the “Policy
or AHP-2013).

Compliance of Clause: 1, Part A-Specific Conditions (Construction Phase) of the
Environmental Clearance dated 24.11.2015:

It is kindly submitted that the ‘Consent to Establish’ from Haryana State Pollution Control
Board for the said Affordable Project in compliance of above mentioned Clause: 1 of the
Environmental Clearance dated 24.11.2015 was obtained vide memo no.: HSPCB/Consent/:
2821216GUSOCTE2410493 dated 02-01-2016 to commence the construction at site.
[Copy of ‘Consent to Establish’ dated 02-01-2016 is enclosed as ‘Annexure: C’].
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Upon completing the construction and development of complete civic infrastructure_but
not limited to internal development works within the said Project, which inter alia, includes
laying down of roads, water lines, sewer lines, electrical lines etc, before time, of the affordable
group housing project as per affordable Policy and fulfilling due observance and
performance of such laid down conditions and restrictions of applicable laws, approvals,
Environmental Clearance, building bye-laws etc., we filed the application(s) for grant of
Occupation Certificate on 18.10.2019 & for Completion Certificate on 19.11.2019 in the
office of Directorate, Town & Country Planning Department Chandigarh Haryana.

Grant of full Occupation Certificate & Completion Certificate of the said Project:

The relevant paragraphs of the Occupation Certificate regards the status of the buildings
construction, internal civic infrastructure and utilities/ facilities provided in the said Project
is reproduced below:

“I hereby grant permission for the occupation of the said buildings, after considering NOC
from fire safety issued by Director General, Fire Services, Haryana, Panchkula,
Environment Clearance issued by State Environment Impact Assessment Authority,
Haryana, Structure Stability Certificate given by Er. Sharad Gupta, M. Tech. (Structure),
Public Health Functional reports received from Chief Engineer-I, HSVP, Panchkula &
Certificate of Registration of lift issued by Inspector of Lifts-cum-Executive Engineer,
Electrical Inspectorate, Haryana... ....

“3. That you shall apply for the connection for disposal of sewage, drainage & water supply
from HUDA as and when the services are made available, within 15 days from its
availability... ... ”

It is only upon various certification, NOCs granted, the Directorate Town & Country
Planning granted Full Occupation Certificate to the said Project vide Memo No.: ZP-
1003/JD (NC)/2019/31173 Dated 17.12.2019.

[Copy of ‘Occupation Certificate’ dated 17.12.2019 is enclosed as ‘Annexure: D’].

Clause No.: 2, of the Completion Certificate granted by Directorate Town and Country
Planning Haryana is reproduced below:

“Whereas Chief Engineer,HSVP, Panchkula vide memo no.: 229334 dated 24.112019 has
confirmed that the services with respect to above said colony have been got checked and
found that all the public health services have been laid as per approved services plan
estimates and are operational/ functional. Senior Town Planner, Gurugram vide memo no.:
6466 dated 23.12.2019 has also confirmed about laying of the colony as per approved
plans.”

It is stated that upon complete satisfaction of competent departments regards status of
development works in the aforesaid project, as indicated on the As Built Dwgs, which is
duly signed by the Director Town & Country Planning, granted full Completion
Certificate vide Memo No.: LC-3036/Asst. (MS)/2022/33759 Dated 10.11.2022.

[Copy of ‘Completion Certificate’ dated 10.11.2022 is enclosed as ‘Annexure: E’].

Compliance of Clause: 32, Part A-Specific Conditions (Construction Phase) of the
Environmental Clearance dated 24.11.2015:

In compliance of clause: 32 but not limited to development of complete civic infrastructure
in terms of the Environmental Clearance dated 24-1- 2015, the possession of all approved Flats
in the said Project was offered to respective allottees by the Developer on 24.12.2019 as per
The Real Estate (Regulation and Development) Act 2016, Flat Buyer’s Agreement(s) executed
with respective allottees, the Haryana Apartment Ownership Act, 1983, The Haryana
Development and Regulation Urban Areas Act, 1975 and Rules made there under.

Compliance of Clause: [a], Part A-Specific Conditions (Operational Phase) of the
Environmental Clearance dated 24.11.2015:

To obtain Consent to Operate, we applied in the office of Haryana State Pollution Control
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Board (HSPCB) on 06.01.2020. Upon through inspection of installed STP, equipment
thereof not limited to verification(s) of compliances of Part A-Specific Conditions
(Construction Phase), submission of six monthly compliance report as per stipulated
conditions of Environmental Clearance dated 24.11.2015, the Haryana State Pollution
Control Board(HSBC) granted the ‘Consent to Operate’ vide memo no.: HSPCB/Consent/:
329962320GUSOCTO7138223 on 04-02-2020.

[Copy of ‘Consent to Operate’_dated 04-02-2020 is enclosed as ‘Annexure: F’].

As per mandatory conditions under the Real Estate (Regulation and Development) Act 2016 and
rules thereunder, the said Project is registered with the Haryana Real Estate Regulatory
Authority being its registration No.-106 of 2017 vide Memo No.- RERA (Reg.)
517/2017/793 Dated 24-08-2017. It is submitted that the Real Estate (Regulation and
Development) Act, 2016 (RERA Act) enacted by Parliament of India confers several rights

& obligations upon Developers, Allottees & Association of Allottees.
[Copy of Haryana Real Estate Regulatory Authority ‘Registration Certificate’ dated
24-08-2017 is enclosed as ‘Annexure: G’].

Some of the relevant rights & obligations under RERA Act are reproduced below:
Formation of Association by Allottees:

The relevant potions of Sub Section 11(4)(e), 17(2) & 19(9) of The Real Estate (Regulation
and Development) Act, 2016 (RERA Act) are reproduced:

“11(4)(e)
(e) enable the formation of an association or society or co-operative society, as the case may be, of
the allottees, or a federation of the same, under the laws applicable.”

“17. ...

(2) After obtaining the occupancy certificate and handing over physical possession to the allottees
in terms of sub-section (1), it shall be the responsibility of the promoter to handover the necessary
documents and plans, including common areas, to the association of the allottees or the competent
authority, as the case may be, as per the local laws”.

“Sub Section 19(9)
Every allottee of the apartment, ..., shall participate towards the formation of an
association ...of the allottee...”

As per the Sub Section 11(4)(e), 17(2) & 19(9) provisions of the RERA Act, it is a joint
obligation of the developer as well as allottees to form an association. Therefor, in terms of
the Sub Section 11(4)(e) of RERA Act and under the applicable provisions of The Haryana
Apartment Ownership Act, 1983, we, the Developer, facilitated the allottees of the said
Project for formation & registration of association of the allottees.

The allottees also in terms of the Sub Section 19(9)(e) of The Real Estate (Regulation and
Development) Act, 2016 and under the applicable provisions of The Haryana Apartment
Ownership Act, 1983 registered their association in the name and style of ‘AVL36GURGAON
Apartment Owners Association” with the competent Govt. department in the month of May, 2020
vide Reg. No.: HR-018-2020- 02481 (hereinafter referred as “Association”.

Handing- Over the Common Areas and Facilities to the Association of the allottees.

Sub Section 19(4) of the RERA Act
e the association of allottees shall be entitled to claim the possession of the common

”»

Clause No. 16 of Flat Buyer Agreement executed between the Developer & the Allottee(s):

“It is duly clarified that it shall be the responsibility of the allottees to manage & bear day to day
running expenditure and cost of consumptions of utilities by whatever name called, in respect of
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any utilities, manpower, consumables, common areas and services/facilities, water & electricity
consumption charges, general incidental expenses, licence’s renewal fee(s) and any other Govt.
fees/ Statutory taxes, insurance of the said Building/ said Project etc. from the date of offer of
possession of said Flat by the Company. The Allottees may simultaneously form Association of
Apartment Owners while taking over possession of the said Flat to carry out and manage their
above-mentioned day-to-day affairs.”

It is submitted that upon registration of Association by apartment owners in the month of May,
2020 vide Reg. No.: HR-018-2020- 02481, the said Association requested under sub section 19(4)
of the RERA Act to the Developer to handover the day-to-day running and operation of services
and utilities, common area etc. along with necessary approvals/ NOCs granted to the said Project
by competent Departments/ Authorities/ Boards. It is stated that upon satisfaction of the
Association regards common areas and facilities, provided by the Developer in the said Project, the
Association requested the Developer to proceed and complete the formalities of Handing- over
Taking-over of the Common areas and Facilities to the Association.

[Copy of ‘Association Letter’ dated 27-05-2020 is enclosed as ‘Annexure: H’].

Consequent to the satisfaction and confirmation thereof regards the receipt of relevant
approval documents & common areas, we initiated the formalities of Handing-Over Taking-Over
of the Common areas and Facilities subject to the recitals and details of infrastructure, disclosures
etc.

Upon completion of formalities of Handing-over Taking-over, the HOTO document was signed on
01- 06- 2020 with the Association. The said document dated 01.06.2020 contained the following
recital/disclosure:

“AND WHEREAS the Developer offered the Association to Hand-Over the common areas &
facilities subject to the association undertaking that it shall be solely responsible and liable for
violations, if any, of the provisions of the law of the land and applicable rule, regulation or
direction by the competent authority and that the Association shall indemnify the Developer for any
liability and/or penalty in that behalf. Upon confirmation by the Association that it is fully satisfied
with the common areas & facilities provided in the project vis-a-vis declared in the registered
Deed of Declaration (subject to amendments(s) therein) executed and duly registered by the
Developer. The Developer initiated the completion of formalities of handing over taking over of
common areas and facilities provided in the project to fulfill its obligations and responsibilities
under the Haryana Apartment Ownership Act, 1983 and/or under any law(s) applicable on the
Project.”

By handing-over the common areas and facilities of the Project for day-to-day running and
operations to the said Association falling under Allottee(s)/ Association scope as per Flat’s Buyer
Agreement has also complied with Sections 11(4)(e) & 17 (2) of the Real Estate (Regulation and
Development) Act, 2016.

[Copy of ‘Handing-over Taking-over dated 01-06- 2020 is enclosed as ‘Annexure: J].

No Maintenance charge, what so ever, collected by the Developer from the allottees in the
said Project.

The ‘Handing-Over Taking-Over’ document dated 01.06.2020 contained the following disclosure
regards the day-to-day running expenditure:

“AND WHEREAS it is explicitly made clear that the Developer has not taken any amount
whatsoever on maintenance from any of the allottee of the project ...."

“AND WHEREAS it is informed & further clarified in terms of clause 16 of flat buyer agreement
that it shall be the responsibility of the allottees to manage & bear day to day running expenditure
and cost of consumptions of utilities by whatever name called, in respect of any utilities,
manpower, consumables, common areas and services/facilities, water & electricity consumption
charges, general incidental expenses, licence's renewal fee(s) and any other Govt. fees/Statutory
taxes, insurance of the said Building/ said Project etc. from the date of offer of possession of said
Flat by the Company. The Allottees may simultaneously form "Association of Apartment Owners"
while taking over possession of the said Flat to carry out and manage their above-mentioned day-
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to-day affairs.’

It is humbly stated that we, nor by any of our associate company, ever charged and/or collected any
amount, what so ever, from any allottees on account of maintenance services. The maintenance
charges, what so ever, for the day- to- day running and operation of services and utilities, common
area etc., in the said Project are being collected by the Association directly from the allottees as per
the terms and conditions of its registered bye-laws. The said charges collected by the Association
for day- to- day running and operation of services and utilities, common area etc. are spent directly
& independently by the Association itself as per its own decisions.

Further, it is also stated that we complied to our obligation under Clause-4 (v) of the affordable
Policy by providing services, free of cost, regards maintenance & upkeep of all internal roads,
pavements, open spaces and periphery main sewer/water lines, falling under our scope as per
Clause No. 15 of flat buyer’s agreement executed with the allottees from the date of grant of OC
i.e. from 17.12.2019 to 16.12.2024 under applicable laws.

The said obligation under Clause-4 (v) of the affordable Policy on part of the Developer also got
accomplished on 16.12.2024, which was duly informed to the Association and Directorate town
and country planning Haryana Chandigarh vide Letter Ref. No. AVL/AGHC/2024/218 dated 16-
12-2024.

[Copy of our ‘Letter Ref. No. AVIL/AGHC/2024/218 dated 16-12-2024’ is enclosed as
‘Annexure: K’].

In light of the above, it is respectfully submitted that the affordable Group Housing Project
“AVL36GURGAON?”, developed along with complete civic infrastructure is a leading, ‘State of the Art’
and exemplary affordable group housing project constructed under Government of Haryana’s Affordable
Housing Policy AHP-2013 in Gurugram Haryana.

The said Project has been developed & completed in consonance with applicable laws. The internal civic
infrastructure/ services were developed & completed as per approval by competent departments/
authorities/ boards. The necessary NOCs/ Consents are granted to the said Project under applicable laws
upon inspection and verification of fully functional internal civic infrastructure of the colony by competent
departments/ authorities/ boards etc. All compliances under the granted licenses have been fully complied,
there is nothing due on opart of the Developer.

The External Development Charges (EDC) to develop external infrastructure, main public health services,
roads etc., was duly deposited in full with the Government well within time.

DTCP Haryana has grant full Occupation Certificate & Completion Certificate to the Project. The
responsibility to develop External Development Infrastructure in the periphery of the Project lies with the
competent Departments/ Authorities of the Haryana Government.

For development of external main public health services, roads, public amenities, we have been requesting
& reminding regularly to the Competent Authorities/ Departments to develop the External Development
Infrastructure in the periphery of the fully occupied affordable housing Project.

It is submitted that in compliance of applicable laws, on request of the Association the Handing-over
Taking-over of the day-to-day running and operation of services and utilities, common area etc. was
completed on 01-06-2020. The true copies of approvals/ NOCs but not limited to copy of OC, As Built
Dwgs, Environmental Clearance, Consent to Operate etc were also handed- over to the Association of
allottees.

The maintenance charges, what so ever, for day-to- day running and operation of services and utilities,
common area etc., are being paid by the Allottees directly to their own Association i.e.
‘AVL36GURGAON Apartment Owners Association’. The Association is spending independently the said
collected amount as per the provisions provided in its registered byelaws. We, nor by any of our associate
company, ever charged and/or collected any amount, what so ever, from any allottees on account of
providing maintenance services in the Project.

The said Project was completed before time and handed over to the needy in accordance with the bye-laws
such as Haryana building code, FAR, density norms, provisions prescribed, approved plans, terms and
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conditions of the licenses, flat buyer’s agreements, HARERA registration certificate etc.

All provisions and norms prescribed by the licensee department/ authority have been complied by the
Developer and the Project in fact stands out in terms of its quality, when compared to any such other
Project developed under affordable Policy AHP-2013. The allottees were offered possession on 24.12.2019
& the respective Conveyance Deeds have been duly registered & conveyed.

Therefor, it is respectfully submitted that the Handing-over Taking-over of common areas and
facilities provided in the said Project have been completed on 01.06.2020 by signing the documents in
respect thereof under applicable laws. The day- to- day running and operation of services and utilities,
common area etc. of the said Project is being managed by the Association of the allottees itself. The terms
and conditions of the licenses and compliances there under, terms and conditions of flat buyer’s agreements
are duly complied.

All the above shows and leaves no manner of doubt that we have always been compliant with all applicable
laws and have always acted in accordance with the law, therefor, it is humbly stated that we are not liable
for deficiencies observed by your officials during inspection on 21.01.2025 the provisions of section 31A
of Air (Prevention & Control of Pollution) Act, 1981/33A of water (Prevention & Control of Pollution)
Act, 1974. 1t is respectfully urged that your good self may be pleased to consider the explanation provided
above and withdraw the subject cited Show Cause Notice issued to us, M/s. AVL Infrastructure Private
Ltd.

Should you need any other clarification, please let us know we shall submit the same at the earliest.

Thanking you
Yours truly

Virender Singh Dhanda
Managing Director DIN: 00632607
For AVL Infrastructure Pvt. Ltd.

Enclosed: All above-mentioned ‘Annexure-A to Annexure-K’ is attached/ enclosed.
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ANNEXPREC SIS

Ref. No.: AVL/AGHC/2025/220 Infrastructure Private Limited
Creating Vibrant Lifestyles

Date:14.01.2025
To

DTP(Enforcement)
HUDA Complex, Secor-14 Gurugram
Mail id: dtpenfS.gurugram.tep@gmail.com

Subject- Representation along with relevant documents / record as supporting proofs regarding
the issue of site visit by your department officials / Committee constituted by Hon’ble NGT in
Original Application No.: 639/2024 for verification of alleged violations.

Sir,

I am submitting the below mentioned facts regarding the ‘Affordable Housing Project’,
‘AVL36GURGAON?”’, licensed under AHP-2013 Policy, developed before time & fully
occupied for more than last five (5) years by more than 5000 occupants/beneficiaries under
the Affordable Housing Policy 2013.

The affordable housing project under question has been granted full Occupation as well as
Completion Certificate by competent department and no violation has been found by the
concerned departments in the project.

As required under applicable acts and on request of apartment owners association, we have
transferred on 01.06.2020 the Administration of the affordable housing colony to the Association
for maintenance after the grant of full Occupation Certificate (17.12.2019).

Please note that we have never charged any amount from the allottees on account of maintenance
of the project.

The services required to be maintained free of cost, on part of the developer, for five years from
the date of grant of occupation certificate have been maintained by us, free of cost, during the said
period and the said 5 years period also got over on 16.12.2024.

We have complied with all terms and conditions of the granted licenses, and there is nothing
pending/left on our part.

We are submitting below the summarized facts/ milestones regards to the said project for
your ready ref.

In light of the above, it is submitted that:

1. The Director, Town and Country Planning, Chandigarh, Haryana granted affordable
Group Housing licenses bearing No.:18 of 2014, Dated- 10-06-2014 & No.: 74 0f 2014,
Dated- 01-08-2014 under The Haryana Development and Regulatlon Urban Areas
Act, 1975 and Rules made there under. :

AVL Infrastructure (Pvt.) Ltd 1

PROMOTER*BUILDER*DEVELOPER

01, Green Park Main, New Delhi — 110016
Phone: 011-41326868; 41681515 | e-mail: info@avlinfra.com | Website: www.avlinfra.com

: U45201DL2004PTC129955

CIN No.
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We, the Developer Company, floated the affordable housing project for general
public on the scheduled licensed Land under the name and style of
‘AVL36GURGAON" (hereinafter referred to as the “said Project”) in accordance with
the terms and conditions of Affordable Housing Policy-2013, notified by the Town
& Country Planning Department, Government of Haryana vide notification number
PF-27/ 48921 dated 19.08.2013 (hereinafter referred to as the “Policy or AHP-2013").

The said Project drawings were approved and sanctioned by the Directorate, Town &
Country Planning, Haryana, in accordance with the parameters laid down in the
AHP-2013 vide memo no. ZP-1003/AD (RA)/2014/20245 Dated 27-08-2014,

consisting of residential, community and commercial building.

The Consent to Establish from Haryana State Pollution Control Board was granted
to the said Project vide memo no.: HSPCB/Consent/: 2821216GUSOCTE2410493
dated 02-01-2016 to commence the construction at site.

The said Project was registered under the provisions of the Real Estate (Regulation
and Development) Act 2016 and rules thereunder, with the Haryana Real Estate
Regulatory Authority at Panchkula as registration No.-106 of 2017 vide Memo No.-
RERA (Reg.) 517/2017/793 Dated 24-08-2017 as per applicable law.

Upon completing the construction, which was completed / constructed before time
including internal development works within the said Project, which inter alia, include
laying down of roads, water lines, sewer lines, electrical lines etc. of whole project well
within predefined period as per Policy and fulfilling due observance and
performance of such laid down conditions and restrictions, we filed the
application(s) in the office of Directorate, Town & Country Planning Department
for (i) on 18.10.2019 for grant of Full Occupation Certificate (ii) on 19.11.2019
for grant of Full Completion Certificate of the said Affordable Housing Project.

The Directorate, Town & Country Planning granted (i) Full Occupation Certificate
vide Memo No.: ZP-1003/JD (NC)/2019/31173 Dated 17.12.2019 and (ii) Full
Completion Certificate of the said Affordable Housing Project vide Memo No.:
LC-3036/Asst.(MS)/2022/33759 Dated 10.11.2022.

The Deed of Declaration of the said Project, in compliance of the Haryana
Apartment Ownership Act, 1983, was filed subject to amendment(s) therein from
time to time by the Developer Company and duly registered vide Vasika No.-12007
Dated 20-03-2020 with the office of Sub-Registrar Manesar, District-Gurugram,
Haryana.

The possession of all Units in the said Project were offered to the respective

_allottees by the Developer Company on 24.12.2019 in terms of the Policy AHP-

2013 and the Haryana Apartment Ownership Act, 1983.

Thereafter Developer Company facilitated for the benefit of the allottees of the
Project, the formation & registration of Association of the allottees of the project as per
applicable HRERA Act. The allottees registered their association in the name of
‘AVL36GURGAON Apartment Owners Association’” with the competent Govt.
department in the month of May, 2020 vide Reg. No.: HR-018-2020- 02481.

The Developer Company, M/s. AVL Infrastructure Private Limited, provided [from the
date of grant of full Occupation Certificate of the Project 17.12.2019 till 16.12.2024], free
of cost, Maintenance & Upkeep of all internal roads, pavements, open spaces and
periphery main sewer/water lines duly mentioned under sub-section 3(3)(a)(iii) of the
ACT,1975 and as per terms of documents executed with project allottees.
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It is stated that the said compliance of the period of Five Years (5) free maintenance under
Clause 4(v) of AHP 2013 was duly accomplished on 16.12.2024 and the responsibility for
maintenance and upkeep of all internal roads, pavements, open spaces and periphery main
sewer/water lines provided under sub-section 3(3)(a)(iii) of the ACT, 1975 stood
transferred in terms of AHP 2013 on 17.12.2024 to the Association i.e.
*‘AVL36GURGAON Apartment Owners Association’ registered and constituted under
applicable laws, vide Reg. No.: HR-018-2020- 02481, for maintenance.

Further, it is stated that all the said Services are Operational/ Functional as per approved
scheme as on 17.12.2024. Further, engaging any agency for maintenance and upkeep of
said services [i.e. all internal roads, pavements, open spaces and periphery main
sewer/water lines] is at the sole discretion and terms and conditions finalised by the
Association i.e. ‘AVL36GURGAON Apartment Owners Association’ Reg. No.: HR-018-
2020- 02481 constituted under the Apartment Ownership Act 1983.

Regarding the alleged violations, It is respectfully stated that the said affordable project
has been developed in compliance with all applicable laws and there is no violation /
breach of any law / regulation whatsoever that has been committed in relation to this
project by us.

On completion of construction of the project, including execution of internal development
works at site, as per approved building plans and in accordance with the ‘use’ defined in
the approved zoning regulations/ zoning plan, building bye-laws and regulations, terms &
conditions of the licenses and in accordance to the National Building Code in regard with
structural safety, fire safety, sanitary requirements and circulation i.e. vertical as well as
horizontal circulation, we duly applied to the concerned department seeking issuance of
occupation certificate on 18.10.2019.

It is submitted that it was only after a detailed and thorough inspection of the entire
completed construction as also of the execution of the internal development works,
development of open spaces including carrying out landscaping in accordance with the
‘use’ defined in the approved zoning regulations/ zoning plan and only upon being fully
satisfied that the development of the project was carried out strictly in terms of approvals
granted, as Built Drawings submitted, the Director granted full Occupation Certificate to
the project on 17.12.2019 after considering NOC from fire safety issued by Director
General Fire Services, Haryana, Public Health Functional reports received from Chief
Engineer-I, HSVP & Certificate of Registration of Lifts issued by Inspector of Lifts-cum-
Executive Engineer, field reports received from town and country planning department
circle office.

Further, it is stated that the terms & conditions of license granted & bilateral agreements
executed under the provisions of the Haryana Development and Regulation of Urban Areas
Act, 1975 and Rules, 1976 made thereunder, have all been duly complied with in their
entirety including making arrangements of service utilities, water supply. The required
CTO/ clearances/ approvals post receipt of full Occupation Certificate were also obtained
and informed to competent authorities as per terms and conditions of occupation certificate
and in accordance with the instructions/ guidelines of competent authorities/departments.

Thus, the allegations of land use violations with regard to organized open space/ green
cover is completely baseless.

In this regard, it is important to refer to certain definitions under the Haryana Building
Code and the approved Zoning Plan of the site, which are being extracted hereinafter:

The Haryana Building Code provides the followings definition of ‘Open Space’ and



20.

21.

22.

23.

24.

25.

49

*Zoning Plan’.

‘Open Space’: “a space forming an integral part of the plot left open to sky.”

‘Zoning Plan’: “the detailed layout plan of the sector or municipal area or a part
thereof or of individual sites to whom permission for CLU has been granted,
maintained in the office of the Competent Authority showing the sub-division of
plots, open spaces, streets and other features and in respect of each plot, permitted
land use, building lines and restrictions with regard to use and development of
each plot in addition to those laid down in the building code, further same can also
be prepared/maintained for industrial plots, if need arises.”

The Zoning plan approved vide Dwg. No.: DG, TCP 4756 dated 01.08.2014
specifically for the said Affordable Project by your department provides the
detailed explaination at point no 12 under ‘OPEN SPACE’ , the relevant part is
reproduced for ready ref. below:

12. OPEN SPACE: “......................At least 15% of the net planned area
shall be developed as orgaised open space i.e. tot lots and play
ground”

The Chapter 12 — *Environmental Clearance’ of The Haryana Building Code at
Clause 12.1(2) Environmental conditions for Category C buildings at serial no 2a
provides the following:

“(2a) The unpaved area shall be more than or equal to 20% of the recreational
open spaces.”

It is further submitted that the approved Zoning Plan is the actual detailed Plan of
individual site showing permitted land use, building lines and restrictions with regard to
use and development of each site in addition to those laid down in the building code.

It is also Kindly submitted that the development of open spaces as per the Haryana
Building Code, The Chapter 12 — ‘Environmental Clearance’ of The Haryana Building
Code and as per the approved Zoning Regulations/ Zoning Plan of the site, National
Building Code with regard to ‘Landscaping’ refers to development of both ‘Hard
Landscape as well as Sofi Landscape .

The Hardscape or Hard Landscape refers to the heavy elements of a Landscape design like
pavement, street furniture stone, rocks or driveways etc. and on the other hand, Softscape
or Soft Landscape refers to the lighter elements of a Landscape design like soil, plants,
flower or even color combination of a garden.

In the Haryana Building Code, the definition of Open Space is clearly defined, which
interprets the Open Space as “a space forming an integral part of the plot left open to
sky.” The Open Space is further additionally detailed with regard to use and development
of individual site in its approved Zoning Regulations/ Zoning Plan.

Therefore, it is kindly submitted that under the heading ‘OPEN SPACES’ in the approved
Zoning Regulations/ Zoning Plan of the subjected site/project, it is provided that at least
15% of the net planned area shall be developed as organised open space i.e. “tot lots and

play ground”.
It is respectfully stated that the Soft Landscape (i.e. parks/ lawns/ gardens etc.) in the

present project has been developed in conformity with the approved Zoning Regulations/
Zoning Plan of the project. As per said approved Zoning Plan, a minimum 15% of the net

4
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planned area of the project is required to be developed as organized open space i.e. tot-lots
and play ground, whereas, in the present case, the colonizer has provisioned and developed
far more than the required 15% of the net planned area of the project as organized Open
Space under Soft Landscape i.e. tot-lots and play ground, parks/ lawns/ gardens etc.

26. It is also further stated that there is no additional construction, erection, re-erection being
carried in illegal manner in the Open Spaces of the sanctioned Building Plan by us, as
incorrectly alleged violations. In fact, the whole construction including development of
Open Spaces is duly carried, equipped and landscaped (i.e. Hard Landscape as well as Soft
Landscape) in accordance with the ‘use’ permitted in the approved Zoning Regulations/
Zoning Plan of the project and as per instructions/guidelines/requirements of the relevant
competent authorities/departments i/c fire department.

27. It is stated that the locations of Hard Landscape (i.e. civil work component of landscape
architecture such as pavement, walkways, roads, retaining walls and other built
environment etc.) and Soft Landscape (i.e. the natural elements in landscape design, such
as plants, materials and the soil itself) are duly developed in the project as specifically
directed by the landscape architect/ project architect/engineer-in-charge in consultation
with the fire consultant.

28.  The provided Hardscape surface in the project are capable of taking mass of fire engine
and are kept free of obstructions to provide clear access to fire fighting vehicles,
ambulance, service utilities, sanitation vehicles etc. under the provisions/requirements of
the applicable laws and rules therein.

29.  The project has been also granted full Completion Certificate upon meeting all required
compliances of the licenses & only after thorough inspection of the entire completed
construction including development of open spaces including carrying out landscaping in
accordance with the “use’ defined in the approved zoning regulations/ zoning plan and
only upon being fully satisfied that the development of the project was carried out strictly
in terms of approvals granted, as Built Drawings submitted, the Director granted full
Completion Certificate. The landscaped areas (i.e. Hardscape as well as Softscape) allows
safe movement for users with duly defined point of egress and ingress including their
location, levels in the project etc. It is kindly stated that the beautifully developed
landscaped (i.e. Hard Landscape as well as Soft Landscape) areas in the project were
inspected and certified before granting full Completion Certificate of the project by the
department.

30. It is thus respectfully stated that no terms and conditions of the licenses bearing nos. 18 &
74 of 2014, sanctioned Layout Plans and/or terms and conditions of Occupation Certificate
or any other laws for that matter, have been violated as incorrectly reported to you.

31. It is reiterated that there is no additional construction, erection, and re-erection being
carried by us in illegal manner in the open spaces of the sanctioned drawings, as wrongly
or mischievously reported.

32.  In fact, the whole construction, including open spaces in the project was duly developed
equipped and landscaped (i.e. hardscape as well as soft cape) in accordance with the uses
permitted in the approved Zoning Regulations/ Zoning Plan of the site and in accordance
to instructions/ guidelines of the competent authorities/departments and no terms &
conditions of the licenses were violated as alleged in the original Application No.:
639/2024.

Regarding the violations alleged in the Original Application No.: 639/2024 filed in the Hon 'ble
NGT.
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At the outset it is important to state that the complainant(s) have mischievously merged the
violations alleged against Apartment Owners Association & the Developer (us).

To clarify the facts it is humbly stated that upon completing the construction before
time including internal development works within the said Affordable Project, which
inter alia, includes laying down of roads, water lines, sewer lines, electrical lines etc. of
whole project as per Policy and fulfilling due observance and performance of such
laid down conditions and restrictions in the licenses granted, we (Developer) filed
the application(s) in the office of Directorate, Town & Country Planning
Department for grant of Full Occupation Certificate on 18.10.2019 & for grant of

Full Completion Certificate on 19.11.2019 of the said Affordable Housing
Project.

The Directorate, Town & Country Planning granted Full Occupation Certificate
vide Memo No.: ZP-1003/JD (NC)/2019/31173 onl17.12.2019 & Full Completion
Certificate vide Memo No.: LC-3036/Asst.(MS)/2022/33759 on 10.11.2022 of the
said Affordable Housing Project.

The possession of all Units/flats in the said Project was offered to the respective

allottees by the Developer Company on 24.12.2019 in terms of the Policy AHP-
2013 and as per the Haryana Apartment Ownership Act, 1983.

We facilitated the allottees of the Project in formation & registration of Association of
the allottees of the Project as per applicable HRERA Act and as per the Haryana
Apartment Ownership Act, 1983.

The allottees registered their association in the name of ‘AVL36GURGAON Apartment
Owners Association’ with the competent Govt. department in the month of May, 2020 vide
Reg. No.: HR-018-2020- 02481.

Upon registration of Association by Apartment Owners, the Association requested us vide
its letter dated 26.05.2020 to handover the day to day running and operation of services
and utilities, common area etc. falling under their scope along with copy of necessary
approvals/NOCs to ‘AVL36GURGAON Apartment Owners Association’, legally
constituted for maintenance.

On 01.06.2020, we facilitated the formalities of physically Handing —Over Taking-Over
Common Areas and Facilities for day-to-day running and operations of services and
utilities falling under their scope, for maintenance, along with copy of approval
documents, NOCs, OC and As Built Dwgs. duly checked and verified by department of
town and country planning Haryana, to the Association.

Further, it is important to state that in compliance of Clause 4(v) of AHP 2013 under
which affordable housing licenses were granted, we, M/s. AVL Infrastructure Private
Limited, provided, free of cost, maintenance & upkeep of all internal roads, pavements,
open spaces and periphery main sewer/water lines, falling under our scope, and as per
applicable laws from the date of grant of full Occupation Certificate [i.e.17.12.2019] of
the Project till 16.12.2024.

We never ever charged from any allottee any amount on account of maintenance charges,
maintenance charges for the services falling under the scope of Association were collected
and spent independently by the Association itself as per the provisions provided in their
registered bye laws.

The said Five Years (5) compliance period on part of the developer company, under
Clause 4(v) of AHP 2013, also got accomplished on 16.12.2024 and the responsibility for
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maintenance and upkeep of said services i.e. all internal roads, pavements, open spaces and
periphery main sewer/water lines, also stood transferred in terms of AHP 2013 on
17.12.2024 to the Association i.e. "“AVL36GURGAON Apartment Owners Association’
registered and constituted under applicable laws, vide Reg. No.: HR-018-2020- 02481, for
maintenance.

44.  Further, engaging any agency for maintenance and upkeep of said part services [i.e. all
internal roads, pavements, open spaces and periphery main sewer/water lines] is the sole
discretion according to terms and conditions finalized by the Association from 17.12.2024
onwards.

45.  In fact, we have complied with all the terms and conditions/ obligations of the affordable

housing licenses granted to us, there is nothing left which needs to be complianced on our
part as on date.

Point Wise reply with documentary proof{(s) regarding the alleged violations

46. 2. Non-compliance with green cover requirements as per EC...[2(a),
2(b)!2 (c)12(d) 12 (e)&z (ﬂ I +

47.  Itis kindly stated that these violation allegation complaints were filed against us on various
previous occasions & other platforms, which were already decided and filed by competent
departments. The Hon’ble HRERA Authority Gurugram also dismissed the Complaint
bearing no. 355/2022 alleging similar violations by same group of complainants, it is
important to mention that your department (i.e. town and country planning) was also one of
the Respondents in said HRERA Complaint, which was dismissed by Hon’ble HRERA
Gurugram. The Hon'ble HRERA Authority Observed that only upon through inspection of
the completion of all buildings, open spaces i/c organized green area(s), internal services and
utilities etc. i/c upon grant of various competent department(s) NOC(s) to the project, the
Directorate of town and country planning, Chandigarh Haryana has granted full Occupation
Certificate & full Completion Certificate to the Project under applicable laws.

48,  Please find below brief details of various complaints filed along with the documentary
proofs of disposal.

i. A Complaint-dated 03.06.2022 in the office of Deputy Commissioner (DC) by few
mischievous allottees , the DC Gurugram constituted a committee on the same day to
examine various allegation of violations alleged in the complaint, wherein SDM
Badasahpur and District Town Planner (P), Town & Country Planning Gurugram were
its constituent members of the enquiry committee.

il. The Enquiry Committee called multiple meetings of the complainants and the developer,
the committee conducted site visits. The enquiry committee concluded in its submitted
enquiry report that the said affordable Project is being developed as per ‘AS Built
Dwgs.” under applicable laws and the violations alleged in the complaint are baseless.

iii. The Deputy Commissioner Gurugram constituted committee’s RTI copy of findings of
Enquiry Report dated 10.10.2022 was duly submitted on 24.02.2023 with the
department.

iv. It is important to inform you that the above Complaint dated 03.06.2022 was filed, when,
a Case/ Complaint alleging similar violations were already filed by same group of
complainants against the developer in Hon’ble HRERA Gurugram, which they never
disclosed in the complaints and/or during the enquiry.

[Copy of the complaint filed in the office of DC Office dated 03.06.2022 is enclosed as
Doc.-01]
[RTI Copy of committee findings, the Report, dated 10.10.2022 is enclosed as Doc.-02]
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[Copy of Letter dated 24.02.2023 regarding submission of RTI Copy of DC Constituted
committee’s findings of the Enquiry Report is enclosed as Doc.-05]

v. The Complaint no. 355/2022 alleging various violations i/c mentioned above and sought
reliel’ w direct the developer to provide for the entry/exit to the complex as per the
approved dwgs and as per plans shown, was filed with The Hon’ble HRERA Authority
Gurugram , in which department of town and country planning was also made one of the
Respondents in the Complaint.

vi. The Hon’ble HRERA Authority Observed at serial no 48,49 & 50 in the Order dated
01.08 2023 that “...the occupation ¢ and completion certificate of the project
has already been obained. Such certificates are granted by the competent authoritics
after _assuring the compliance of many parameters including but not limited to
construction as per the approved building plans...™.

vil.  Therefor it is kindly submitted that only upon through inspection of the Completion
of all buildings, open spaces i/c organized green area(s), services and utilities etc. i/c
upon issuing of various competent department(s) NOC(s) to the project, Directorate of
department of town and country planning, Chandigarh Haryana has granted full
Occupation Certificate & Completion Certificate to the Project under applicable law(s)
on the project.

viii. The Hon’ble HRERA Order dated 01.08.2023 dismissing the HRERA Complaint no.
355/2022 dated 03.02.2022 was duly submitted on 07.09.2023 with your department for
kind records and needful information.

[Copy of the Hon’ble HIRERA Notice regards to Complaint no. 355/2022 dated
03.02,2022 1s enclosed as Doc -03]

[Copy of the HRERA Order dated 01.08.2023 is enclosed as Doc.-04]

[Copy of Tetter dated 07.09.2023 regards to submission of information of dismissal of
HRERA Complaint no. 355/2022 dated 03.02.2022 vide Order Dated 01.08.2023 is

enclosed as Doc.-06]

iX. A third complaint on similar grounds by same group of litigants without disclosing the
above under going enquiries/ investigation/ litigations, filed with DTP(E) Gurugram. As
the alleged mischievous allegation of violations in the Project were already under
investigation by a committee constituted by DC Gurguram by order dated 03.06.2022
and were also under litigation under Hon’ble HRERA Gurugram in the Complaint
bearing Complaint no. 355/2022 since 03.02.2022.

X. Upon recept of the Complaint, the DTP (E) issued a showcase notice dated 14.09.2022
to which we submitted our reply vide our Letter Ref, no.. AVL/AGHS/2022/1940n
071020022

il f‘lEuin a Lvllvr \'lat#a 24-11.3033 waa taouod 1!!}1' nTe (P) and El"ll'l('_"l'llC'['E'd Citﬁ Iﬂﬂﬁé(‘ﬂnn on
02022023, w whish ws submited detoiled reply vide our Letter Ref, no.

AVUT JAL IILU"IU'JSJIEM A datad OK03 302 with a raquaet o drop the proceedings
nutmlcd on mischievous alleged violations, since the allegations with ulterior motit

reported to you is without any basis and alleged violations are under litigation in
Hon’ble HRERA Gurugram.

[Copy of our reply vide Letter Ref. no.: AVL/AGHS/2022/194 dated 07.10.2022 is
enclosed as Doc.-07]

[Copy of our reply vide Letter Ref. no.: AVL/AGHS/2022/194-A dated 06.02.2023
is enclosed as Doc.-08].

Xil.  We are also enclosing copy of Policy of your department bearing Memo No.: Misc-
504/7/16/2006-2TCP dated 24.01.2011 regarding existing approach to the applied area
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for license under the provisions of The Haryana Development and Regulation of Urban
Areas Act, 1975 and Rules thereafter for your ready ref., since the above is relevant to
the alleged violations and duly observed by Hon’ble HRERA Authority in its Order
dated 01.08.2023 that *...the occupation certificate and completion certificate of the
project has already been obtained. Such certificates are granted by the competent

authorities after assuring the compliance of many parameters including but not limited to
construction as per the approved building plans...".

[Copy of Policy of your department bearing Memo No.: Misc-504/7/16/2006-2TCP
dated 24.01.2011 is enclosed as Doc.-09]

Xiii. The various relevant clauses, of the Environment Clearance dated 24.11.2024 and
Hon'ble Authority observation at serial no 51 in its order dated 01.08.2023 that
“....where the similar issue has already been taken before CM Window and OC & CC
of the project has already been obtained ., no direction to this effect.” , are reproduced
below for your ready ref.

Relevant Clauses of the Environment Clearance dated 24.11.2024 of the
project:

Clause [16] of “The Construction Phase * page 15

‘The approval of the competent authority shall be obtained for structural safety of
the building on account of earthquake, adequacy of fire fighting equipments,etc. as
per national building code...."

Clause [19] of “The Construction Phase * page 16

“The project proponent shall provide for adequate fire safety measures and
equipments as required by Haryana Fire Service Act, 2009 and instructions issued
by the local Authority/Directorate of fire from time to time. Further the project
proponent shall take necessary permission regarding Fire Safety scheme/NOC
from competent Authority as required.”

Clause [h] of ‘The Operational Phase’ of the Environment Clearance dated
24.11.2024, page 19

“The project proponent shall strive to minimize water in irrigation of landscape by
minimising grass area....."

Clause [p] of ‘The Operational Phase’ of the Environment Clearance dated
24.11.2024, page 19.20

“Ip] The waffic plan and the parking plan produced by the Project Proponent
should be adhered to meticulously with further scope of additional parking for
future requirement. There should be no traffic congestion near the entry and exit
points from the roads adjoining the proposed project site. Parking should be fully
internalized and no public space should be used.” '

Clause [q] of “The Operational Phase’ of the Environment Clearance dated
24.11.2024, page 20

“lq] The project shall be operationalized only when HUDA/local authority will
provide domestic water supply system in the area.”

[Copy of EC dated 24.11.2015 granted to the project is enclosed as Doc.-10]

9
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It is stated that we have taken necessary care and precaution in planning and execution of
the project completion by ensuring the compliance of Environment Safeguards/ conditions
imposed in the Environment Clearance granted to the project. The conditions and
provisions with regards to the clauses mentioned in Part A (Specific Conditions of
Construction & Operational Phase) and Part B (General Conditions) of EC dated
24.11.2015 but not limited to only the Clauses mentioned above, have been duly adhered.

189

Further it is stated that enough parking space of permitted vehicles have been planned
inside the affordable project. All planning measures under applicable laws, Haryana
Building Code have been ensured, so that there is no traffic congestion near the entry and
exit points from the roads adjoining the fully occupied by more than 5000 people of the
affordable housing project during peek hours. Same has been duly checked, verified and
approved by competent Departments/Authorities in “As Built/ Completion Dwgs.” before
grant of full OC and Full CC to the project.

Even after completing the project before time as per terms and conditions of granted
licenses including depositing whole EDC with your department amounting to in crores of
rupees, the competent govt. department(s)/authorities have not developed master external
development services in the periphery of the project even after grant of occupation
certificate more than five years back.

It is rather unfortunate that even after following up for so long with various Government
Departments including your Department for needful action to develop the external
services/infrastructure, unfortunately, there is hardly any initiative till date on the part of
the concerned Authorities/Departments of Government of Haryana except exchanging
correspondence with each other.

As such it is a Herculean task to make such a mass affordable housing complex sustainable
itself without availability of basic master external public health services/ infrastructure,
service road etc. in the periphery of the project, which is developed as the state of the art
project, completed before time more than five (5) years back (i.e. in December, 2019),
which is even as on date is extremely in good functional condition due to our delicate
planning, workmanships and development of robust internal common infrastructure, public
health services etc. It is extra ordinary achievement, even in such a adverse circumstances,
the said affordable project is sustaining for last five years and more than 5000 needy
beneficiaries [equivalent to 3 to 4 villages population] are staying happily. The project is a
state of the art project and exemplary affordable project in the country, which was built
before time and fully complianced under applicable laws.

[Copy of Action Taken Report [ATR] on CM Window Complaint Registered dated
05.07.2021 is enclosed as Doc.-11]
[Copy of HWRA Permission Certificate for Water Extraction is enclosed as Doc.-12]

3. Impacting Air circulation through violation in approved building plan-

[3(a),3(b)]
4. Blockage of Approved Air Ventilation Systems / Shaft- [4(a).4(b).4(c).4(d) &4(e)]

The above said both allegations of violations in the affordable project have been alleged by
the complainants against their own apartment owners association & your department &
association have also exchanged correspondence with each other as per complainant’s
attached annexures.

Further it is stated that we have already explained in detail in our reply for alleged
violation no. (2) above, it is repeated that upon completing the construction before

10
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time including internal development works within the said Project, which inter alia,
includes laying down of roads, water lines, sewer lines, electrical lines etc. of whole
project well within predefined period as per Policy and fulfilling due observance
and performance of such laid down conditions and restrictions, we filed the
application(s) in the office of Directorate, Town & Country Planning Department
for (i) on 18.10.2019 for grant of Full Occupation Certificate (ii) on 19.11.2019
for grant of Full Completion Certificate of the said Affordable Housing Project.

The Directorate, Town & Country Planning granted (i) Full Occupation Certificate
vide Memo No.: ZP-1003/JD (NC)/2019/31173 Dated 17.12.2019 (ii) Full
Completion Certificate of the said Affordable Housing Project vide Memo No.:
LC-3036/Asst.(MS)/2022/33759 Dated 10.11.2022.

The possession of all Units in the said Project was offered to the respective allottees
by the Developer Company on 24.12.2019 in terms of the Policy AHP-2013 and the
Haryana Apartment Ownership Act, 1983.

Thereafter Developer Company facilitated the allottees of the Project for formation &
registration of Association of the allottees of the project as per applicable HRERA Act.
The allottees registered their association in the name and style of ‘AVL36GURGAON
Apartment Owners Association’ with the competent Govt. department in the month of
May, 2020 vide Reg. No.: HR-018-2020- 02481.

Upon registration of Association by Apartment Owners, the Association of the project
requested us vide its letter dated 26.05.2020 to handover of day to day running and
operation of services and utilities, common area etc. falling under their scope along with
copy of necessary approvals/NOCs to ‘AVL36GURGAON Apartment Owners
Association’, legally constituted for maintenance.

On 01.06.2020, we facilitated the formalities of physically Handing —Over Taking-Over
Common Areas and Facilities for day-to-day running and operations of services and
utilities falling under their scope, for maintenance, along with copy of approval
documents, NOCs, OC and As Built Dwgs. duly checked and verified by department of
town and country planning Haryana, to the Association.

Further, it is important to inform here that in compliance of Clause 4(v) of AHP 2013
under which affordable housing licenses were granted, we, M/s. AVL Infrastructure
Private Limited, provided, free of cost, maintenance & upkeep of all internal roads,
pavements, open spaces and periphery main sewer/water lines, falling under our scope,
and as per applicable laws from the date of grant of full Occupation Certificate
[i.e.17.12.2019] of the Project till 16.12.2024.

We never ever charged from any allottee any amount on account of maintenance charges,
the maintenance charges for the services falling under the scope of association and
provided by them to the allottees, were collected and spent independently by the
association itself as per the provisions provided in their registered byelaws. The same are
the findings in the enquiry report submitted by enquiry committee constituted by DC
Gurugram itself.

It is also important to state that the said Five Years (5) compliance period on part of the
developer company (us), under Clause 4(v) of AHP 2013, got accomplished on 16.12.2024
and the responsibility for maintenance and upkeep of said limited services i.e. all internal
roads, pavements, open spaces and periphery main sewer/water lines, also stood
transferred in terms of AHP 2013 on 17.12.2024 to the Association i.e.
‘AVL36GURGAON Apartment Owners Association’ registered and constituted under
applicable laws, vide Reg. No,: HR-018-2020- 02481, for maintenance.

11
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[Submission of CTO vide Letter dated 05.02.2020 is enclosed as Doc.-17]
[Copy of Association Letter dated 27.05.2020 is enclosed as Doc.-15]
[Copy of Handing-Over Taking-Over to Association Dated 01.06.2020 is enclosed as Doc.-16]

5. Non-metered water supply

64.  The arrangement for water supply in the affordable project as per terms and conditions of
granted licenses on part of the developer was made in the project from the date of grant of
Occupation Certificate to till date under applicable norms. Initially the said arrangement of
water supply was made through tankers from Basai Water Treatment Plant and thereafter
permission of Ground water extraction was duly obtained from HWRA. The ground water

extraction is duly metered and monitored on line by Haryana Water Resource Authority
(HWRA) as on date.

65. We do not have any mandatory requirement under granted licenses and/or Haryana
Building Code to install individual water meter in respective flats nor ever we ever had
agreed in the Flat Buyer's Agreement executed with the allottees for installation of
individual meters nor we have ever charged any amount on account of installation of
individual meters in respective flats nor ever we charged on account of arrangement water
supply in the project.

66.  With regards to cost of water supply and/or water consumption charges from individual
alottees is administered & decided independently by apartment owners association itself
under their registered bye laws.

67.  Whereas it is important to state that even before Commencement of the said affordable
Project, the competent department/ authority ‘HUDA’ had assured us/ developer vide its
Letter memo no. 22342 dater 11.08.2014 that HUDA will be able to supply adequate
water supply for the project within 1-2 years for the project but the competent department/
authority has not laid down the master water supply line till date in the area till date.

68.  The attached documents bearing Docs. nos. 11, 12, 13 & 18 are self-explanatory regards
to said allegations of violations and require no further explanation and the required
compliance regards to arrangement of water supply were made as per terms and
conditions of licenses and as per applicable laws.

[Copy of HUDA Letter dated 11.08.2014 is enclosed as Doc.-18]

[Copy of Action Taken Report [ATR] on CM Window Complaint Registered dated 05.07.2021 is
enclosed as Doc.-11]

[Copy of HWRA Permission Certificate for Water Extraction is enclosed as Doc.-12]

[Copy of GMDA Letter dated 23.12.2024 is enclosed as Doc.-13]

6. Non-implementation of Solar Water Heating System

69. It is kindly state that the Renewable Energy Department of Government of Haryana
through its Order dated 14.03.2016 omitted instructions of ‘Mandatory use of Solar
Water Heating Systems’ due to space scarcity in the buildings.

12
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However, under sustainable measures as per Haryana Building Code , we have installed
Rooftop Solar Photo Voltaic Power Plant in the said affordable project as per Renewable
Energy Department norms.

The competent department officials had duly inspected it before granting Occupation
Certificate to the project, which is also duly functional as on date & is duly connected to
grid.

[Copy of the Renewable Energy Department Order dated 14.03.2016-is enclosed as Doc.-
14)

Untreated wastewater disposal and Inefficient Sewage Treatment Plant (STP):

The complainant(s) mischievous allegations with ulterior motif alleging Inefficient Sewage
Treatment Plant (STP) & Untreated Wastewater Disposal are denied and without any
basis. Had the above issues been to be true in the said affordable Project, then how come
the said affordable project is 100% occupied and more than 5000 needy beneficiaries
under affordable policy AHP 2013 are residing happily in the project since five years and
the affordable project is rated one of the best developed among similar projects completed
under AHP-2013 policy.

Rather, it’s the delicate planning, sincere & high quality of workmanship in execution
leading to completion of the affordable project before time and at the same time ensuring
timely all applicable compliances including Environment Safeguards/ conditions imposed
in the Environment Clearance granted to the project, the affordable project is sustaining in
such a adverse circumstances, where competent departments have not developed and failed
to develop the external public health services, master plan service roads etc. in the
periphery of the project.

With regards to Inefficient Sewage Treatment Plant (STP), it is stated the STP of required
capacity was developed even before grant of full Occupation Certificate of the project.

Upon receipt of Occupation Certificate on 17.12.2019, we applied for grant of ‘consent to
Operate™ in compliance of Part —A. Specific Conditions (Operational Phase) i.e. Clause [a]
"Consent to Operate” shall be obtained from Haryana State Pollution Control Board

under Air and Water Act and a copy shall be submitted to the SEIAA Haryana.”

The Haryana State Pollution Control Board granted the CTO to the project only after
through inspection by officials of HSPCB and same was submitted with department of
town and country planning department, Haryana vide our Letter Ref. No.:
AVL/AGHC/2020/157 Dated 05.02.2020.

With regards to untreated wastewater disposal, it is stated that internal public health services
are developed & completed in all respect before grant of full OC to the project , same was
checked and verified by competent officials of competent department and upon being
reported satisfactory in their internal reports to Director town and country planning
department .Chandigarh, your department granted OC to the project, same is duly confirmed
in the OC. The separation of grey and black water is done by the use of dual plumbing line
laid in the project. Treatment of 100% grey water by STP is done ensuring that the re-
circulated water would have required BOD level. The treated water is re-circulated for
flushing, gardening ctc. as per approvals.
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Further as stated above On 01.06.2020, we facilitated the formalities of physically Handing
—Over Taking-Over Common Areas and Facilities for day-to-day running and operations
of services and utilities falling under the association’s scope, for maintenance, along with
copy of approval documents, NOCs, OC and As Built Dwgs. duly checked and verified by
department of town and country planning Haryana, to the Association.

Whereas in compliance of Clause 4(v) of AHP 2013 under which affordable housing
licenses were granted, we, M/s. AVL Infrastructure Private Limited, provided, free of cost,
maintenance & upkeep of all internal roads, pavements, open spaces and periphery main
sewer/water lines. falling under our scope, and as per applicable laws from the date of
grant of full Occupation Certificate [i.e.17.12.2019] of the Project till 16.12.2024.

The above is duly acknowledged in the finding of enquiry report of the committee
constituted by DC Gurugram at page no. 11, Serial No: 6, the external services like
sewage, drainage & water supply are not laid down till date by the concerned authorities
i.e. HSVP/GMDA etc. even then. Colonizer has made temporary arrangements.

Even Hon’ble HRERA Authority in its Order dated 01.08.2023 duly observed that *...the
occupation certificate and completion certificate of the project has already been obtained.
Such certificates are granted by the competent authorities after assuring the compliance of
many parameters including but not limited to construction as per the approved building

plans...”.

Further in compliance of Par-B. (General Conditions) Clause [ii] i.e. “The project
proponent shall also submit six monthly reports on the status of compliance of the
stipulated EC conditions including results of monitored data (both in hard copies as well as
by e mail) to the northern Regional Office of MOEF, the respective Zonal Office of CPCB,
HSPCB and SEIAA Haryana.” It is kindly stated that we have duly complianced the
condition of clause [ii] by submitting six monthly reports till date. The proof of submission
of submission is enclosed as Doc.-19. !

[Copy of Proof of Half Year Compliance from the date of grant of OC dated 17.12.2019 to
till date of Project EC Dated 24.11.2015 is enclosed as Doc.-19]

[Copy of Drinking water Test Report _Oct.-2024 is enclosed as Doc.-20]
[Copy of STP water Test Report _Oct.-2024 is enclosed as Doc.-20A]

[Copy of Six Monthly Compliance Report _Dec.-2024 is enclosed as Doc.-21]

[Copy of Receiving of Six Monthly Compliance Report _Dec.-2024 is enclosed as Doc.-
21A]

Unsafe storage of inflammable materials:

It is kindly stated that the provision of refueling of generator(s) installed for power back up
for common area and for back up of mandatory common services, utilities in the project.
are filled directly through a vendor fuel tanker, who fills directly the fuel tanks of the
generators installed from the fuel tanker.

. Improper Waste Management

14
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84. It is submitted that management of all waste streams for BWG-Wet, Dry and Domestic
Hazarduous is managed through MCG empanelled service provider at site.

10. ‘Pollution under control’ certificate

85. It is stated that it pertains to the Association since the physically Handing —Over Taking-
Over Common Areas and Facilities for day-to-day running and operations of services and
utilities falling under the Association’s scope, for maintenance, was completed on
01.06.2020.

Therefore, as apparent from our submissions, it is humbly stated that we have always fully
complied with all the terms and conditions/ obligations of the license granted to us, and there is
nothing left on our part as on date, therefore, you are humbly requested to take our submission on
records regards the issue of the site visit by your department officials being members of the
committee constituted by Hon’ble NGT in Original Application No.: 639/2024 in answer to the
so-called / alleged violations.

Thanking you
Yours truly

Managing Director DIN: 00632607
For AVL Infrastructure Pvt. Ltd.

Enclosed: All above enclosures [Doc.-01 to Doc.-21A] have been mailed at Mail id:
dtpenf5.gurugram.tcp@gmail.com.

15
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ANNEXURE-D

STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY HARYANA
Bay No. 55-58, Prayatan Bhawan, Sector-2, PANCHKULA.

195

No. SEIAA/HR/2015/S(2 Dated:.. ch{- -2l

To

M/s AVL Infrastructure Pvt. Ltd,
Plot No. 1, Green Park Main,
New Delhi-110016.

Subject: Environmental Clearance for construction of Affordable Group
Housing Colony Project at Village Sihi, Sector-36-A, Distt Gurgaon,
Haryana.

Dear Sir,
This letter is in reference to your application no. nil dated 13.11.2014

addressed to M.S. SEIAA, Haryana received on 04.12.2014 and subsequent letter dated
14.10.2014 & 02.03.2015 seeking prior Environmental Clearance for the above project
under the EIA Notification, 2006. The proposal was transferred to MoEF&CC, Gol on
27.03.2015. No action was taken and the case was returned to SEIAA on 31.08.2015 after
its constitution. The proposal has been appraised as per prescribed procedure in the light
of provisions under the EIA Notification, 2006 on the basis of the mandatory documents
enclosed with the application viz., Form-1, Form1-A, Conceptual Plan and additional
clarifications furnished in response to the observations of the State Expert Appraisal
Committee (SEAC) constituted by MOEF, GOI vide their Notification 23.3.2012, in its
meeting held on 04.03.2015 awarded “Gold™ grading to the project.

(2] It is inter-alia, noted that the project involves the construction of Affordable
Group Housing Colony Project at Village Sihi, Sector-36-A, Distt Gurgaon, Haryana on a
total plot area of 36582.512 sqm (9.03975 acres). The total built up area shall be
99573.631 sqm. The Group Housing project shall have 5 Blocks (Stilt + 10 Floors). The
proposed project shall have 1480 Dwelling Units (IBHK & 2BHK), Commercial,
Community Center and Anganwadi-cum-creche. The maximum height of the building
shall be 38.85 meter. The total water requirement shall be 1071 KLD. The fresh water
requirement shall be 677 KLD. The waste water generation shall be 893 KLD, which will
be treated in the two STPs of 600 KLD + 500 KLD capacity. The total power
requirement shall be 6700 KW which will be supplied by DHBVN. The Project
Properent has = roposed to develop ¢+ e belt on 23.151% of rroject arca (12.645% tree
plantation + 10.505% landscaping). The Project Proponent proposed to construct 09 rain
water harvesting pits. The solid waste generation will be 3959 kg/day. The bio-
degradable waste will be treated in the project area by adopting appropriate technology.
The total parking spaces proposed are 740 ECS.

[3] The State Expert Appraisal Committee, Haryana after due consideration of

the relevant documents submitted by the project proponent and additional clarification
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furnished in response to its observations, have recommended the grant of environmental

clearance for the project mentioned above, subject to compliance with the stipulated

conditions. Accordingly, the State Environment Impact Assessment Authority in its

meeting held on 29.10.2015 decided to agree with the recommendations of SEAC to

accord necessary environmental clearance for the project under Category &(a) of EIA

Notification 2006 subject to the strict compliance with the specific and general conditions

mentioned below:-

PART A-
SPECIFIC CONDITIONS:-

Construction Phase:-

(1]

2]

3]

4]

[5]

6]

171

(8]

“Consent for Establish” shall be obtained from Haryana State Pollution Control
Board under Air and Water Act and a copy shall be submitted to the SEIAA,
Haryana before the start of any construction work at site.

A first aid room as proposed in the project report shall be provided both during
construction and operational phase of the project.

Adequate drinking water and sanitary facilities shall be provided for construction
workers at the site. Provision should be made for mobile toilets. Open defecation
by the laboures is strictly prohibited. The safe disposal of waste water and solid
wastes generated during the construction phase should be ensured.

All the topsoil excavated during construction activities shall be stored for use in
horticulture/landscape development within the project site.

The project proponent shall ensure that the building material required during
construction phase is properly stored within the project area and disposal of
construction waste should not create any adverse effect on the neighboring
communities and should be disposed of after taking necessary precautions for
general safety and health aspects of people, only in approved sites with the approval
of competent authority.

Construction spoils, including bituminous material and other hazardous materials,
must not be allowed to contaminate watercourses and the dump sites for such
material must be secured so that they should not leach into the ground water and
any hazardous waste generated during construction phase, should be disposed off as
per applicable rules and norms with necessary approval of the Haryana State
Pollution Control Board.

The diesel generator sets to be used during construction phase shall be of ultra low
sulphur diesel type and should conform to Environment (Protection) Rules
prescribed for air and noise emission standards.

The diesel required for operating DG sets shall be stored in underground tanks and

if required, clearance from Chief Controller of Explosives shall be taken.
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[9] Ambient noise levels shall conform to the residential standards both during day and
night. Incremental pollution loads on the ambient air and noise quality should be
closely monitored during construction phase. Adequate measures should be taken to
reduce ambient air pollution and noise level during construction phase, so as to
conform to the stipulated residential standards of CPCB/MoEF.

[10] Fly ash shall be used as building material in the construction as per the provisions
of Fly Ash Notification of September 1999 and as amended on 27th August 2003.

[ii] Storm water control and its re-use as per CGWB and BIS standards for various
applications should be ensured.

[12] Water demand during construction shall be reduced by use of pre-mixed concrete,
curing agents and other best practices.

[13] In view of the severe constrains in water supply augmentation in the region and
sustainability of water resources, the developer will submit the NOC from CGWA
specifying water extraction quantities and assurance from HUDA/ utility provider
indicating source of water supply and quantity of water with details of intended
use of water — potable and non-potable. Assurance is required for both
construction and operation stages separately. It shall be submitted to the SEIAA
and RO, MOEF, Chandigarh before the start of construction.

[14] Roof must meet prescriptive requirement as per Energy Conservation Building
Code by using appropriate thermal insulation material.

[15] Opaque wall must meet prescriptive requirement as per Energy Conservation
Building Code which is proposed to be mandatory for all air conditioned spaces
while it is desirable for non-air-conditioned spaces by use of appropriate thermal
insulation material to fulfill requirement.

[16] The approval of the competent authority shall be obtained for structural safety of the
building on account of earthquake, adequacy of fire fighting equipments, etc. as per
National Building Code including protection measures from lightening etc. If any
forest land is involved in the proposed site, clearance under Forest Conservation
Act shall be obtained from the competent Authority.

[17] Overexploited groundwater and impending severe shortage of water supply in the
region requires the developer to redraw the water and energy conservation plan.
Developer shall reduce the overall footprint of the proposed development. Project
proponent shall incorporate water efficiency /savings measures as well as water
reuse/recycling within 3 months and before start of construction to the SEIAA,
Haryana and RO, MOEF, GOI, Chandigarh.

[18] The Project Proponent as stated in the proposal shall construct total 09 rain water
harvesting pits for recharging the ground water within the project premises. Rain
water harvesting pits shall be designed to make provisions for silting chamber and

removal of floating matter before entering harvesting pit. Maintenance budget and
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[19]

[20]

[21]

(22]

(23]

(24]

[25]

[26]

[27]

(28]

[29]

[30]

64
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persons responsible for maintenance must be provided. Care shall also be taken
that contaminated water do not enter any RWH pit.

The project proponent shall provide for adequate fire safety measures and
equipments as required by Haryana Fire Service Act, 2009 and instructions issued
by the local Authority/Directorate of fire from time to time. Further the project
proponent shall take necessary permission regarding fire safety scheme/NOC from
competent Authority as required.

The Project Proponent shall obtain assurance from the DHBVN for supply of 6700
KW of power supply before the start of construction. In no case project will be
operational solely on generators without any power supply from any external
power utility.

Detail calculation of power load and ultimate power load of the project shall be
submitted to DHBVN under intimation to SEIAA Haryana before the start of
construction. Provisions shall be made for electrical infrastructure in the project
area.

The Project Proponent shall not raise any construction in the natural land
depression / Nallah/water course and shall ensure that the natural flow from the
Nallah/water course is not obstructed.

The Project Proponent shall keep the plinth ievel of the building blocks
sufficiently above the level of the approach road to the Project. Levels of the other
areas in the Projects shall also be kept suitably so as to avoid flooding.
Construction shall be carried out so that density of population does not exceed
norms approved by Director General Town and Country Department Haryana.

The Project Proponent shall submit an affidavit with the declaration that ground
water will not be used for construction and only treated water should be used for
construction.

The project proponent shall not cut any existing tree and project landscaping plan
should be modified to include those trees in green area.

The project proponent shall provide 3 meter high barricade around the
project area, dust screen for every floor above the ground, proper sprinkling
and covering of stored material to restrict dust and air pollution during
construction.

The project proponent shall construct a sedimentation basin in the lower level of the
project site to trap pollutant and other wastes during rains.

The project proponent shall provide proper rasta of proper width and proper
strength for the project before the start of construction.

The project proponent shall ensure that the U-value of the glass is less than 3.177

and maximum solar heat gain co-efficient is 0.25 for vertical fenestration.
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[31] The project proponent shall adequately control construction dusts like silica dust,
non-silica dust and wood dust. Such dusts shall not spread outside project premises.
Project Proponent shall provide respiratory protective equipment to all construction
workers.

[32] The project proponent shall develop complete civic infrastructure of the Group
Housing colony including internal roads, green belt development, sewerage line,
Rain Water recharge arrangements, Storm water drainage system, Solid waste
management site and provision for treatment of bio-degradable waste, STP,
water supply line, dual plumbing line, electric supply lines etc. and shall offer
possession of the units/flats thereafter.

[33] The project proponent shall provide one refuge area till 24 meter and one till 39
meter each, as per National Building Code. The project proponent shall not
convert any refuse area in the habitable space and it should not be sold
out/commercialized.

[34] The project proponent shall provide fire control room and fire officer for building
above 30 meter as per National Building Code.

[35] The project proponent shall obtain permission of Mines and Geology Department
for excavation of soil before the start of construction.

[36] The project proponent shali seek specific prior approval from concerned local
Authority/HUDA regarding provision of storm drainage and sewerage system
including their integration with external services of HUDA/ Local authorities beside
other required services before taking up any construction activity.

[37] The site for solid waste management plant be earmarked on the layout plan and the
detailed project for setting up the solid waste management plant shall be submitted
to the Authority within one month.

[38] The project proponent shall submit the copy of fire safety plan duly approved by
Fire Department before the start of construction.

[39] The project proponent shall discharge excess of treated waste water/storm water in
the public drainage system and shall seek permission of HUDA before the start of
construction.

[40] The project proponent shall maintain the distance between STP and water supply
line.

[41] The project proponent shall ensure that the stack height is 6 meter more than the
highest tower.

[42] The project proponent shall ensure that structural stability to withstand earthquake
of magnitude 8.5 on Richter scale.

[43] The project proponent shall not raise any construction activity in the ROW

reserved/acquired for High Tension Wire passing through the project area and
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shall maintain horizontal and vertical ROW as required under Indian Electricity
Rules, 1956/DHBVN latest instructions.

Operational Phase:

[a]

[b]

[d]

[e]

[f]

gl

“Consent to Operate” shall be obtained from Haryana State Pollution Control
Board under Air and Water Act and a copy shall be submitted to the SEIAA,
Haryana.

The Sewage Treatment Plant (STP) shall be installed for the treatment of the
sewage tc the prescribed standards including odour and treated effluent will
be recycled to achieve zero exit discharge. The installation of STP shall be
certified by an independent expert and a report in this regard shall be
submitted to the SEIAA, Haryana before the project is commissioned for
operation. Tertiary treatment of waste water is mandatory. The project
proponent shall remove not only Ortho-Phosphorus but total Phosphorus to the
extent of less than 2mg/liter. Similarly total Nitrogen level shall be less than
2mg/liter in tertiary treated waste water. Discharge of treated sewage shall
conform to the norms and standards of CPCB/ HSPCB, whichever is
environmentally better. Project Proponent shall implement such STP technology
which does not require filter backwash. The project proponent shall essentially
provide two numbers of STPs preferably equivalent to 50% of total capacity
or depending upon the initial occupancy as the case may be.

Separation of the grey and black water should be done by the use of dual plumbing
line. Treatment of 100% grey water by decentralized treatment should be done
ensuring that the re-circulated water should have BOD level less than 5 mg/litre
and the recycled water will be used for flushing, gardening and DG set cooling etc.
to achieve zero exit discharge.

For disinfection of the treated wastewater ultra-violet radiation or ozonization
process should be used.

Diesel power generating sets proposed as source of back-up power for lifts,
common area illumination and for domestic use should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The
location of the DG sets shall be in the open as promised by the project
proponent with appropriate stack height above the highest roof level of the project
as per the CPCB norms. The diesel used for DG sets shall be ultra low sulphur
diesel (35 ppm sulphur), instead of low sulphur diesel.

Ambient Noise level should be controlled to ensure that it does not exceed the
prescribed standards both within and at the boundary of the Proposed Affordable
Group Housing Project.

The project proponent as stated in the proposal should maintain at least 23.151%

as green cover area for tree plantation especially all around the periphery of the
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project and on the road sides preferably with local species which can provide
protection against noise and suspended particulate matter. The open spaces inside
the project shall be preferably landscaped and covered with vegetation/grass,
herbs & shrubs. Only locally available plant species shall be used.

[h]  The project proponent shall strive to minimize water in irrigation of landscape by
minimizing grass area, using native variety, xeriscaping and mulching, utilizing
efficient irrigation system, scheduling irrigation only after checking evapo-
transpiration data.

[i] Rain water harvesting for roof run-off and surface run-off, as per plan submitted
should be implemented. Before recharging the surface run off, pre- treatment
through sedimentation tanks must be done to remove suspended matter, oil and
grease. The bore well for rainwater recharging shall be kept at least 5 mts. above
the highest ground water table. Care shall be taken that contaminated water do not
enter any RWH pit. The project proponent shall avoid Rain Water Harvesting of
first 10 minutes of rain fall. Roof top of the building shall be without any toxic
material or paint which can contaminate rain water. Wire mess and filters should
be used wherever required.

[l The ground water level and its quality should be monitored regularly in
consultation with Central Ground Water Authority.

[k] A report on the energy conservation measures conforming to energy conservation
norms finalized by Bureau of Energy Efficiency should be prepared incorporating
details about building materials & technology, R & U Factors etc and submitted to
the SEIAA, Haryana in three months time.

[I]  Energy conservation measures like installation of LED only for lighting the areas
outside the building and inside the building should be integral part of the project
design and should be in place before project commissioning. Use of solar panels
must be adapted to the maximum energy conservation.

[m] The Project Proponent shall use zero ozone depleting potential material in
insulation, refrigeration, air-conditioning and adhesive. Project Proponent shall also
provide Halon free fire suppression system.

[n]  The solid waste generated should be properly collected and segregated as per the
requirement of the MSW Rules, 2000 and as amended from time to time. The bio-
degradable waste should be treated by appropriate technology at the site ear-marked
within the project area and dry/inert solid waste should be disposed off to the
approved sites for land filling after recovering recyclable material.

[o]  The provision of the solar water heating system shall be as per norms specified by
HAREDA and shall be made operational in each building block.

[pl  The traffic plan and the parking plan proposed by the Project Proponent should be

adhered to meticulously with further scope of additional parking for future
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requirement. There should be no traffic congestion near the entry and exit points
from the roads adjoining the proposed project site. Parking should be fully
internalized and no public space should be used.

The Project shall be operationalized only when HUDA/local authority will provide
domestic water supply system in the area.

Operation and maintenance of STP, solid waste management and electrical
Infrastructure, pollution control measures shall be ensured even after the
completion of project.

Different type of wastes should be disposed off as per provisions of municipal solid
waste, biomedical waste, hazardous waste, ¢-waste, batteries & plastic rules made
under Environment Protection Act, 1986. Particularly E-waste and Battery waste
shall be disposed of as per existing E-waste Management Rules 2011 and Batteries
Management Rules 2001. The project proponent should maintain a collection center
for E-waste and it shall be disposed of to only registered and authorized dismantler /
recycler.

Standards for discharge of environmental pollutants as enshrined in various
schedules of rule 3 of Environment Protection Rule 1986 shall be strictly complied
with.

Water supply shall be metered among different users and different utilities.

The project proponent shall ensure that the of DG sets is more than the highest
tower and also ensure that the emission standards of noise and air are within the
CPCB latest prescribed limits. Noise and Emission level of DG sets greater than
800 KVA shall be as per CPCB latest standards for high capacity DG sets.

All electric supply exceeding 100 amp, 3 phase shall maintain the power factor
between 0.98 lag to 1 at the point of connection.

The project proponent shall not use fresh water for HVAC and DG cooling. Air
based HVAC system should be adopted and only treated water shall be used by
project proponent for cooling, if it is at all needed. The Project Proponent shall also
use evaporative cooling technology and double stage cooling system for HVAC in
order to reduce water consumption. Further temperature, relative humidity during
summer and winter seasons should be kept at optimal level. Variable speed drive,
best Co-efficient of Performance (CoP), as well as optimal Integrated Point Load
Value and minimum outside fresh air supply may be resorted for conservation of
power and water. Coil type cooling DG Sets shall be used for saving cooling water
consumption for water cooled DG Sets.

The project proponent shall ensure that the transformer is constructed with high
quality grain oriented, low loss silicon steel and virgin electrolyte grade copper. The

project proponent shall obtain manufacturer’s certificate also for that.
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The project proponent shall ensure that exit velocity from the stack should be
sufficiently high. Stack shall be designed in such a way that there is no stack
down-wash under any meteorological conditions.

The project proponent shall provide water sprinkling system in the project area to
suppress the dust in addition to the already suggested mitigation measures in the
Air Environment Chapter of EMP.

The project proponent shall ensure proper Air Ventilation and light system in the
basements area for comfortable living of human being and shall ensure that number
of Air Changes per hour/(ACH) in basement never falls below 15. In case of
emergency capacity for increasing ACH to the extent of 30 must be provided by the
project proponent.

The project proponent shall ensure drinking/ domestic water supply as per
prescribed standards till treated water supply is made available by HUDA.

The project proponent shall provide green area on terrace and roof top.

The project proponent shall install solar panel for energy conservation.

PART-B. GENERAL CONDITIONS:

[i]

[ii]

[iv]

v

[vi]

The Project Proponent shall ensure the commitments made in Form-1, Form-1A,
EIA/EMP and other documents submitted to the SEIAA for the protection of
environment and proposed environmental safeguards are complied with in letter
and spirit. In case of contradiction between two or more documents on any point,
the most environmentally friendly commitment on the point shall be taken as
commitment by project proponent.

The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated EC conditions including results of monitored data
(both in hard copies as well as by e-mail) to the northern Regional Office of
MoEF, the respective Zonal Office of CPCB, HSPCB and SEIAA Haryana.

STP outlet after stabilization and stack emission shall be monitored monthly.
Other environmental parameters and green belt shall be monitored on quarterly
basis. After every 3 (three) months, the project proponent shall conduct
environmental audit and shall take corrective measure. if required, without delay.
The SEIAA, Haryana rescrves the right to add additional safeguard measures
subsequently. if found necessary. Environmental Clearance granted will be
revoked if it is found that false information has been given for getting approval of
this project. SEIAA reserves the right to revoke the clearance if conditions
stipulated are not implemented to the satisfaction of SEIAA/MoEF.

The Project proponent shall not violate any judicial orders/pronouncements issued
by any Court/Tribunal.

All other statutory clearances such as the approvals for storage of diesel from Chief

Controller of Explosives, Fire Department. Civil Aviation Department, Forest
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[vii]

[viii]

lix]

[xi]

[ xii]

[xii]

|xiv]

[xv]

[xvi]
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Conservation Act, 1980 and Wildlife (Protection) Act, 1972, Forest Act, 1927,
PLPA 1900, etc. shall be obtained, as applicable by project proponents from the
respective authorities prior to construction of the project.

The Project proponent should inform the public that the project has been accorded
Environment Clearance by the SEIAA and copies of the clearance letter are
available with the Haryana State Pollution Control Board & SEIAA. This should be
advertised within 7 days from the date of issue of the clearance letter at least in two
local newspapers that are widely circulated in the region and the copy of the same
should be forwarded to SEIAA Haryana. A copy of Environment Clearance
conditions shall also be put on project proponent’s web site for public awareness.
Under the provisions of Environment (Protection) Act, 1986, legal action shall be
initiated against the Project Proponent if it was found that construction of the
project has been started before obtaining prior Environmental Clearance.

Any appeal against the this Environmental Clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under
Section 16 of the National Green Tribunal Act, 2010.

The project proponent shall put in place Corporate Environment Policy as
mentioned in MoEF, Gol OM No. J-11013/41/2006-1A 1I (I) dated 26.4.2012
within 3 months period. Latest Corporate Environment Policy should be submitted
to SEIAA within 3 months of issuance of this letter.

The fund ear-marked for environment protection measures should be kept in
separate account and should not be diverted for other purposes and year wise
expenditure shall be reported to the SEIAA/RO MOEF GOI under rules prescribed
for Environment Audit.

The project proponent shall ensure the compliance of Forest Department, Haryana
Notification no. S.0.121/PA2/1900/S.4/97 dated 28.11.1997.

The Project Proponent shall ensure that no vehicle during construction/operation
phase enter the project premises without valid ‘Pollution Under Control’
certificate from competent Authority.

The project proponent is responsible for compliance of all conditions in
Environmental Clearance letter and project proponent can not absolve
himself /herself of the responsibility by shifting it to any contractor engaged by
project proponent.

The project proponent shall seek fresh Environmental clearance if at any stage there
is change in the planning of the proposed project.

Besides the developer/applicant, the responsibility to ensure the compliance of
Environmental Safeguards/ conditions imposed in the Environmental Clearance

letter shall also lie on the licensee/licensees in whose name/names the



71
5 205

license/CLU has been granted by the Town & Country Planning Department,
Haryana.

[xvii] The proponent shall upload the status of compliance of the stipulated EC
conditions, including results of monitored data on their website and shall update
the same periodically. It shall simultaneously be sent to the Regional Office of
MOoEF, the respective Zonal Office of CPCB and the SPCB. The criteria pollutant
levels namely; PM, 5. PM,o. SOx NOy. Ozone. Lead, CO, Benzene, Ammonia,
Benzopyrine, arsenic and Nickel. (Ambient levels as well as stack emissions) or
critical sectoral parameters, indicated for the project shall be monitored and
displayed at a convenient location near the main gate of the company in the public
domain.

[xviii] The environmental statement for each financial year ending 31% March in Form-V
as is mandated to be submitted by the project proponent to the HSPCB Panchkula
as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status
of compliance of the EC conditions and shall also be sent to the respective
Regional Offices of MoEF by e-mail.

|xix] The project proponent shall conduct environment audit at every three months
interval and thereafter corrected measures shall be taken without any delay.
Details of environmental audit and corrective measures shall be submitted in the
monitoring report.

[xx] Corporate Environment and Social Responsibility (CSER) shall be laid down by
the project proponent (2% shall be earmarked) as per guidelines of MoEF, Gol
Office Memorandum No. J-11013/41/2006-1 A.II(I) dated 18.05.2012 and Ministry
of Corporate Affairs, Gol Notification Dated 27.02.2014. A separaie audit
statement shall be submitted in the compliance. Environment related work
proposed to be executed under this responsibility shall be undertaken
simultaneously. The project proponent shall select and prepare the list of the work
for implementation of CSER of its own choice and shall submit the same before
the start of construction. -

Member Secretary,
State Level Environment Impact
Assessment Authority, Haryana, Panchkula.

Endst. No. SEIAA/HR/2015/ LIAEL . ussmesssmnusammpmnns

A copy of the above is forwarded to the following:

1. The Additional Director (IA Division), MOEF, GOI, Indra Paryavaran Bhavan,
Zor bagh Road-New Delhi.

2. The Regional office, Ministry of Environment & Forests, Govt. of India, Sector
31, Chandigarh.

3. The Chairman, Haryana State Pollution Control Board, PkI.

\

Member Secretary,
State Level Environment Impact
Assessment Authority, Haryana, Panchkula.
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ANNEXURE-E @/\\/ I—

Infrastructure Private Limited
Ref. No. AVL/AGHC/ZOIB/G]. Creating Vibrant Lifestyles

Date : 30" Jan., 2016

To

The Director General

Town & Country Planning, Haryana
SCO No.-71 to 75, (1* to 3" Floor)
Sector-71C, Chandigarh,

Sub.: Information of Receipt of Consent to Establish from Pollution Angle to Start the
Construction & submission of Authenticated copy of Flat Buyers Agreement.

Ref.: LC No-3036 - Licence No. 18 of 2014 dated 10-06-2014 & Licence No. 74 of 2014
dated 01-08-2014.

Sir

This is to inform that we have been issued consent to establish from Pollution Angle to

start the construction vide Memo no. : HSPCB/consent/2821216 GUSOCTE 2410493 dated

02-01-2016 from Haryana State Pollution Board, Panchkula in compliance of the specific

condition No. : 01, Part ‘A’ of Environment Clearance received vide memo No. :
SEIAA/HR/2015/512 dated 24-11-2015 of our Affordable Housing Project (copy enclosed).

Find enclosed authenticated copy of Flat Buyer’s Agreement for your reference and records,
in compliance of rule 24 of Haryana Development and Regulation of Urban Area Rules 1976.

e oiim e Lo\ I ALE LB WL DA Lz O S

Thanking you e

Yours truly

Incia Post

: S 85 0 BAK 110029
For AVL Infrastructure Pvt.Ltd. | - o i

Ve ; \* fctnter Mol Lade k]
(e ' \ ToatHE T Ga 100 & CORMIRY FLAL
! (e ( kg 1= | I Sector 19 (Chandiga 1), PIN: &9
. ﬂ l ? &, Fromeal THRAGIF P LID o 6 F Mald i D =104
Virender Singh Phanda., -~ . -~ e,
Managing Director T fnlaat 0 LR s el
Fowegrnlls 2 WY 0o b pes rra sl smss b ool o
Encl. :

(i) Consent to establish from Pollution Angle Memo No. HSPCB/consent/2821216
GUSOCTE 2410493 dated 02-01-2016.

(ii) Environment Clearance Memo No. : SEIAA/HR/2015/512 dated 24-11-2015

(iii) Authenticated copy of Flat Buyer’s Agreement.

-- A copy of this letter is forwarded to the following for information.

1. Senior Town Planner, Gurgaon
Town & Country Planning Department, Sector-14, Gurgaon, Haryana
2. District Town Planner, Gurgaon

Town & Country Planning Department, Sector-14, Gurgaon, Haryana

AVL Infrastructure (Pvt.) Ltd.

PROMOTER*BUILDER*DEVELOPER

CIN No. : U45201DL2004PTC129955

01, Green Park Main, New Delhi — 110016
Phone: 011- 41326868; 41681515 | e-mail: info@avlinfra.com | website: www.avlinfra.com



3 207

= HARYANA STATE POLLUTION CONTROL BOARD
- C-11, SECTOR-6, PANCHKULA
RESPEH Website — www.hspcb.gov.in E-Mail - hspch.pkli@sifymail.com
Telephone No. — 0172-2577870-73
No. HSPCB/Consent/ : 2821216GUSOCTE2410493 Dated:02/01/2016
To

M/s : AVL Infrastructure Pvt Ltd
AVL 36 Gurgaon village Sihi, Sector 36A
GURGAON
122004

Sub. : Issue of Consent to Establish from pollution angle .

Please refer to your Consent to Establish application received in this office on the subject noted
above.Under the Authority of the Haryana State Pollution Control Board vide its agenda Item No. 47.8
dated 28.04.83 sanction to the issue of “Consent to Establish” with respect to pollution control of Water
and Air is hereby accorded to the unit AVL Infrastructure Pvt Ltd, for manufacturing of Group
Housing project with the following terms and conditions:-

L. The industry has declared that the quantity of effluent shall be 893 KL/Day i.e
OKL/Day for Trade Effluent, 0 KL/Day for Cooling, 893 KL/Day for Domestic and the
same should not exceed .

2; The above “Consent to Establish™ is valid for 24 months from the date of its issue to be
extended for another one year at the discretion of the Board or till the time the unit starts its
trial production whichever is earlier. The unit will have to set up the plant and obtain
consent during this period.

3. The officer/official of the Board shall have the right to access and inspection of the
industry in connection with the various processes and the treatment facilities being
provided simultaneously with the construction of building/machinery. The effluent should
conform the effluent standards as applicable

4. That necessary arrangement shall be made by the industry for the control of Air Pollution
before commissioning the plant. The emitted pollutants will meet the emission and other
standards as laid/will be prescribed by the Board from time to time.

5. The applicant will obtain consent under section 25/26 of the Water (Prevention & Control
of Pollution) Act, 1974 and under section 21/22 of the Air (Prevention & Control of
Pollution) Act,1981 as amended to-date-even before starting trial production

6. The above Consent to Establish is further subject to the conditions that the unit complies
with all the laws/rules/decisions and competent directions of the Board/Government and its
functionaries in all respects before commissioning of the operation and during its actual
working strictly.

T No in-process or post-process objectionable emission or the effluent will be allowed, if the
scheme furnished by the unit turns out to be defective in any actual experience

8. The Electricity Department will give only temporary connection and permanent connection
to the unit will be given after verifying the consent granted by the Board, both under Water
Act and Air Act.

9. Unit will raise the stack height of DG Set/Boiler as per Board’s norms.

10. Unit will maintain proper logbook of Water meter/sub meter before/after commissioning.
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ANNEXURE-F

FORM BR-VII
(See Code 4.10(2), (4) and (5))
Form of Occupation Certificate

Director, :

Town & Country Planning Department,

Haryana, SCO-71-75, Sector-17-C, Chandigarh.

Tele-Fax: 0172-2548475; Tel.: 0172-2549851,

E-mail: tcpharyana7@gmail.com, Website www.tcpharyana.gov.in

Sh. Birpal & others, C/0 AVL Infrastructure Pvt. Ltd.,
Plot No. 01, Green Park Main,
New Delhi-110016.

Memo No. ZP-1003/JD(NC)/2019/_ D) 12 Dated: - | #-12-2219

Whereas Sh. Birpal & others, C/o AVL Infrastructure Pvt. Ltd.has applied for the

issue of an occupation certificate on 18.10.2019 in respect of the buildings described below: -

City:

DESCRIPTION OF BUILDING

Gurugram: -
Licence No. 18 of 2014 dated 10.06.2014 & Licence No. 74 of 2014 dated 01.08.2014.
Total area of the Affordable Group Housing Colony measuring 9.06875 acres.

L]
s Sector-36-A, Gurugram Manesar Urban Complex.
» Indicating description of building, covered area, towers, nature of building etc.
Tower/ No. of No. of No. of Floors FAR Sanctioned FAR Achieved
Block No. | Dwelling | Dwelling Area in % Areain %
Units Units Sqm. Sqm.
sanctioned constructed
Tower-1 80 80 Stilt/Ground Floor | 4151.404 11.348 | 4022.234 10.99
to 10th Floor
Tower-2 80 80 Stilt/Ground Floor | 4293.222 11.736 | 4162.794 11.37
to 10th Floor
Tower-3 80 80 Stilt/Ground Floor | 4293.222 11.736 | 4162.794 10.995
to 10th Floor
Tower-4 80 80 Stilt/Ground Floor | 4151.404 11.348 | 4164.989 11.379
to 10th Floor
Tower-5 80 80 Stilt/Ground Floor | 4293.222 11.736 | 4162.794 11.379
to 10th Floor
Tower-6 80 80 Stilt/Ground Floor | 4293.222 11.736 | 4162.794 11.385
to 10th Floor
Tower-7 80 80 Stilt/Ground Floor | 4293.222 11.736 | 4162.794 11.379
to 10th Floor
Tower-8 80 80 Stilt/Ground Floor | 4293.222 11.736 | 4162.794 11.379
to 10th Floor
Tower-9 80 80 Stilt/Ground Floor | 4293.222 11.736 | 4162.794 11.379
to 10th Floor
Tower-10 80 80 Stilt/Ground Floor | 4332.334 11.843 | 4205.854 11.379
to 10th Floor
Tower-11 80 80 Stilt/Ground Floor | 4293.222 11.736 | 4162.794 11.379
to 10th Floor
Tower-12 80 80 Stilt/Ground Floor | 4293.222 11.736 | 4162.794 11.497
to 10th Floor
Tower-13 80 80 Stilt/Ground Floor | 4293.222 11.736 | 4162.794 11.379
to 10th Floor
Tower-14 80 80 Stilt/Ground Floor | 4293.222 11.736 | 4162.794 11.379
to 10th Floor
Tower-15 80 80 Stilt/Ground Floor | 4293.222 11.736 | 4162.794 11.379
to 10th Floor
Tovrer-1& 40 40 Stilt/Grouna rioor | 1842.186 | 5.036 1724.840 11.379
to 10th Floor
Tower-17 80 80 Stilt/Ground Floor | 4293.222 11.736 | 4162.794 11.379
to 10th Floor
Tower-18 80 80 Stilt/Ground Floor | 4293.222 11.736 | 4162.794 11.379
to 10th Floor
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Tower-19

80

80

Stilt/Ground Floor | 4293.222 11.736
to 10th Floor

4162.794 11.379

Total

1480 Dwelling Units

78875.658 | 215.615

76559.833 | 215.543

Commercial Building

Ground Floor to | 2475.359 6.76
2™ Floor

2512.188 6.86

Non-FAR Area in Sqm.

Sanctioned Achieved
Community Building 186.957 212.426
Anganwadi 191.407 191.006
Guard Room -- 25.14
HT Room -- 6.30

| hereby grant permission for the occupation of the said buildings, after considering

NOC from fire safety issued by Director General, Fire Services, Haryana, Panchkula,
Environment Clearance issued by State Environment Impact Assessment Authority, Haryana,
Structure Stability Certificate given by Er. Sharad Gupta, M.Tech. (Structure), Public Health
Functional reports received from Chief Engineer-l, HSVP, Panchkula & Certificate of
Registration of lift issued by Inspector of Lifts-cum-Executive Engineer, Electrical Inspectorate,
Haryana and after charging the composition charges amount of ¥ 27,29,879/- for the variations
vis-a-vis approved building plans with following conditions: -

10.

1.

12

13.
14.
15.

16.

17.

The building shall be used for the purposes for which the occupation certificate is being
granted and in accordance with the uses defined in the approved Zoning
Regulations/Zoning Plan and terms and conditions of the licence.

That you shall abide by the provisions of Haryana Apartment Ownership Act, 1983 and
Rules framed thereunder. All the flats for which occupation certificate is being granted
shall have to be compulsorily registered and a deed of declaration will have to be filed by
you within the time schedule as prescribed under the Haryana Apartment Ownership Act
1983. Failure to do so shall invite legal proceedings under the statute.

That you shall apply for the connection for disposal of sewerage, drainage & water supply
from HUDA as and when the services are made available, within 15 days from its
availability. You shall also maintain the internal services to the satisfaction of the Director
till the colony is handed over after granting final completion.

That you shall be fully responsible for supply of water, disposal of sewerage and storm
water of your colony-till these services are made available by HUDA/State Government as
per their scheme.

That in case some additional structures are required to be constructed as decided by
HUDA at later stage, the same will be binding upon you.

That you shall maintain roof top rain water harvesting system properly and keep it
operational all the time as per the provisions of Haryana Building Code, 2017.

The basements and stilt shall be used as per provisions of approved zoning plan and
building plans.

That the outer facade of the buildings shall not be used for the purposes of advertisement
and placement of hoardings.

That you shall neither erect nor allow the erection of any Communication and
Transmission Tower on top of the building blocks.

That you shall comply with all the stipulations mentioned in the Environment Clearances
issued by State Environment Impact Assessment Authority, Haryana Vide No.
SEIAA/HR/2015/512 dated 24.11.2015.

That you shall comply with all conditions laid down in the Memo. No. F$/2019/275 dated
22.11.2019 of the Director General, Fire Services, Haryana, Panchkula with regard to fire
safety measures.

You shall comply with all the conditions laid down in Form-D issued by Inspector of Lifts-
cum-Executive Engineer, Electrical Inspectorate, Haryana, HUDA Primary School Building,
Block-C-2, Sushant Lok-1, Gurugram.

The day & night marking shall be maintained and operated as per provision of
International Civil Aviation Organization (ICAO) standard.

That you shall use Light-Emitting Diode lamps (LED) in the building as well as street
lighting.

T?\at you shall impose a condition in the allotment/possession letter that the allottee shall
used Light-Emitting Diode lamps (LED) for internal lighting, so as to conserve energy.

That you shall apply for connection of Electricity within 15 days from the date of issuance
of occupation certificate and shall submit the proof of submission thereof to this office. In
case the electricity is supplied through Generators then the tariff charges should not
exceed the tariff being charged by DHBVN.

That provision of parking shall be made within the area earmarked/designated for parking
in the colony and no vehicle shall be allowed to park outside the premises.

209
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Any violation of the above said conditions shall render this occupation certificate null and

void.
(K. Makrand Pandurang, |AS)
Director, Town and Country Planning,
Haryana, Chandigarh.
Endst. No. ZP-1003/JD(NC)/2019/ Dated: -

A copy is forwarded to the following for information and necessary action: -

. The Director General, Fire Services, Haryana, Panchkula with reference to his office Memo.

No. FS/2019/275 dated 22.11.2019 vide which no objection certificate for occupation of the
above-referred buildings have been granted. It is requested to ensure compliance of the
conditions imposed by your letter under reference. Further in case of any lapse by the
owner, necessary action as per rules should be ensured. In addition to the above, you are
requested to ensure that adequate fire fighting infrastructure is created at Gurugram for
the high-rise buildings and concerned Fire Officer will be personally responsible for any
lapse/violation.

Chief Engineer-l, HSVP, Panchkula with reference to his office memo no. 208248 dated
21.11.2019 & memo no. 208267 dated 21.11.2019.

Senior Town Planner, Gurugram with reference to his office memo. No. 5733 dated
19.11.2019.

District Town Planner, Gurugram with reference to his office Endst. No. 11085 dated
18.11.2019.

District Town Planner (Enf.), Gurugram.
Nodal Officer, website updation.
@%W

/

(Narender Kumar),

District Town Planner (HQ),

For Director, Town and Country Planning,
Haryana, Chandigarh.
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ANNEXURE-G

Directorate of Town & Country Planning, Haryana
Nagar Yojana Bhavan, Plot No. 3, Sector 18 A, Madhya Marg, Chandigarh
Phone; 0172-2549349 e-mail:tcpharyana7@gmail.com
website:-http:/ /tcpharyana. gov.in

LC-IX
(See Rule 16 (2))

To
AVL Infrastructure Pvt. Ltd.
Plot No. 1, Green Park Main,
«—  New Delhi.

Wik,

Memo No. LC-3036/ Asstt. (MS)/2022/ '35?.\’7 Dated: Jo ~))-2e22.

Subjeck: Grant of completion certificate for the Affordable Group Housing
Colony being developed over an area 9.06875 acres bearing licence no.
‘18 of 2014 dated 10.06.2014 and 74 of 2014 dated 10.08.2014 in Sector-
36A, Gurugram.

Please refer to your application dated 19.11.2019 and subsequent letters
on the subject cited above.

2, Whereas, Chief Engineer, HSVP, Panchkula vide memo no. 229334 dated
24.12.2019 has confirmed that the services with respect to above said colony have been
got checked and found that all the public health services have been laid as per approved
service plan estimates and are-uperaWI functional. Senior Town Planner, Curugram
vide memo no. 6466 dated 23.12.2019 has also confirmed about laying of the colony as
per approved plans.

3. * In view of above said reports, it is hereby certified that the required
development works in the aforesaid colony having area measuring 9.06875 acres, as
indicated on the enclosed plans duly signed by me, read in conjunction with the
following terms and conditions, have been completed to my satisfaction. The
_devglopment works are water supply, sewerage, storm water drainage, roads and

horticulture. The completion certificate is granted on the following terms and
conditions:-

1. The services will be laid by the colonizer upto alignment of proposed external
services of the town and connection with the HSVP system will be done with the
prior approval of the competent authority. In case pumping is required, the same
will be done by the colonizer at its own cost. The services will be provided as per
provision in the EDC of Gurugram.

2 That the colonizer will be solely responsible for making arrangement of water
s-uppiy and disposal of sewage and storm water of colony as per
requirement/ guidelines of HSPCB/Environment Department till such time, the
external services are provided by HSVP/State Government as per their scheme.

3. Level/Extent of the services to be provided by HSVP i.e. water supply sewerage,

.&/ SWD, roads etc, will be proportionate of EDC provisions.

211
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That you shall maintain a roof top rain water harvesting system properly and
shall keep it operational all the time.

That in case some additional structures are required to be constructed and
decided by HSVP at a later stage, the same will be binding upon you. Flow
control valves will be installed, preferably of automatic type on water supply
connection with HSVP water supply line. - :

That the NSL formation level of roads have been verified and are correct. You
shall be responsible in case of any mistake in levels etc.

That you shall be fully responsible for operation, upkeep and maintenance of all
roads, open spaces, public parks and public health services like water supply,
sewerage and drainage etc. for a period as approved in the service plan estimates
of your colony from the date of issuance of final completion certificate or earlier
relieved of said responsibility and thereupon transfer all such roads open
spaces, public parks and public health services like water supply, sewerage and
drainage etc. free of cost to the Government or the Local Authority as directed.
That you shall neither erect nor allow the erection of any communication and
transmission Tower with in colony without prior approval of competent
authority.

That you shall comply with the conditions of Service Plan/Estimates approved
by the Department vide memo dated £62G4=19ind the conditions imposed by

. CE- HSVP, Panchkula.

10.

11.

That audit of books shall be carried out by independent agency appointed for the
same and you shall provide requisite documents in this regard to them. Further,
you are liable to pay excess amount, if any found beyond 15% profit margin after
conducting audit of books by said agency.
That you shall comply with the terms and conditions as approved from the
concerned DISCOM,

This completion certificate shall be void-ab-initio, if any of the conditions

mentioned above is not complied with. Further, this approval will not provide any
immunity from any other Act/Rules/Regulations applicable to the land in question.

DA:As above. /

(T. L. Satyapthkash, fAS)
Director General,
Town & Country Planning,

Haryana, Chandigarh

Endst. No. LC-3036-Asstt. (MS)-2022/ Dated:

A copy is forwarded to the following for information and necessary
action. 2
i Chief Engineer, HSVP, Panchkula.

2,

Senior Town Planner, Gurugram.
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ANNEXURE-H
=  HARYANA STATE POLLUTION CONTROL £ 5
' BOARD e

Ma Haryana State Pollution Control Board, 3rd

Floor, HSIIDC Office Complex, IMT Manesar,
Gurugram Email:- hspcbrogrs@gmail.com
E-mail: hspcb.pkl@sify.com

No. HSPCB/Consent/ : 329962320GUSOCTO7138223 Dated:04/02/2020

To.
M/s :AVL Infrastructure Pvt Ltd
AVL 36 Gurgaon village Sihi, Sector 36A

Subject: Grant of consent to operate to M/s AVL Infrastructure Pvt Ltd.

Please refer to your application no. 7138223 received on dated 2020-01-06 in regional
office Gurgaon South.With reference to your above application for consent to operate, M/s
AVL Infrastructure Pvt Ltd is here by granted consent as per following specification/Terms
and conditions.

Consent Under BOTH

Period of consent 01/01/2020 - 30/09/2020 § .

Industry Type Building and construction project having waste water generation more than

100 KLD

Category RED

Investment(In Lakh) 26900.0

Total Land Area(Sq.| 3658251

meter)

Total Builtup Area(Sq.| 99573.63

meter) - .
Quantity of effluent ]
l. Trade 0.0 KL/Day

2. Domestic 893.0 KL/Day

Number of outlets 1.0

Mode of discharge

|. Domestic Recycling/reusing in horticulture

2. Trade 0

Domestic Effluent Parameters

I.BOD 30 mg/l

2.COD 250 mg/l

3.TSS 100 mg/l

4. Oil & Grease 10 mg/l

5.pH 5590

Trade Effluent Parameters

1. NA
| Number of stacks | B

Height of stack - - ]
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1 Attached tao D (7 Sers
above roof level

4 meter

Emission parameters S
1. NA [
Product Details

1. Group Housing
Saciecry

Cupuacity ol builer

1. N.A ‘ Ton/hr
Type of Furnuace B
1, NLA. B ‘
Type of Fuel

1, Diesel 0,18 KL/day
Raw Material Details

N.A, —[ Metrie Tonnes/Day

Numbers/ day

Regﬁmnf OQfficer. Gurgaon South
Haryana State Pollution Control Board.
Terms and condidions

|. The applicants shall maintain good house keeping both witlun Lactory and m the premises
All hose pipelines values, storage tanks ctc. shall be Icak proof. Tn plant allowable polluranis
levels, il specihed by State Board should be met strictly.

2 The applhicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Tssued at any time and or non comphance
of the rerms and conditions of his consent order.

3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent.

4, Neeessary fee as prescribed for obtaining renewal congent shall be paid by the applicant
alongwith the consent anplication

5. It due to any technological improvement or otherwise this Board is of opinion that all or any
ol the conditions referred to above required variation (including the change 01 any ¢onirol
cquipment cither in whale or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.

6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.

7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.

8. The industry shall comply all the direction/Rules/Instructions as may be 1ssued by the
MOEF/CPCB/HSPCB from time to time.

9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
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the concentration of any characteristics should exceed these limits for discharge.
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of
change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc.
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit.
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.

Specific Conditions :

1.The inspection of the unit will be carried out by HSPCB within a period of 03 months of
grant of this first Consent to Operate / Authorization for collection of samples of effluent/air
emission/noise as applicable.
2. In case the analysis report of samples of Air/effluent/noise so collected are found complying
the standards prescribed under EP Rules, 1986, the 1st CTO so granted will remain valid for
the period of CTO for which it has been granted based upon the category of the unit or as was
demanded by the unit in case of failure of sample the st CTO so granted will be revoked.

Digitally signed by Shakti Singh

Shakti Sing h I:-‘Elf g_cm.oz.aa 165720
Regional Officer, Gurgaon South

Haryana State Pollution Control Board.
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ANNEXURE-I

HARYANA REAL ESTATE REGULATORY AUTHORITY,
HUDA COMPLEX, SECTOR- 6, PANCHKULA-134109

FORM ‘REP-IIT’
[See rule 5(1)]

REGISTRATION CERTIFICATE OF PROJECT
{(Regd. No. 106 of 2017 dated 24.08.2017)

To
AVL Infrastructure Pvt. Ltd.
Plot No. 1, Green Park Main,
New Delhi 116916

Memo No. HRERA(Reg.)517/2017/143 Dated 24.08.2017

Subject: Registration of Real Estate Project Area 9.06875 Acres Affordable
Group Housing Colony (“AVL 36 Gurgaon”) situated in Sector 36-A,
District Gurugram, Haryana by AVL Infrastructure Pvt. Ltd. under
REXA Act, 2016 and HRERA Rules, 2017

Ref: Yeur application dated 31.07.2017

Your request for registration of Affordable Group Housing Colony for
Area 9.06875 Acres, situated in Sector 36-A, District Gurugram, Haryana with
regard to License no. 18 of 2014 dated 10.06.2014 & License No. 74 of 2014 dated
01.08.2014 issued by the Director, Town and Country Planning Department,
Haryana, has been examined vis-a-vis the provisions of the Real Estate (Regulation
and Development) Act, 2016 and HRERA Rules, 2017 and accordingly a registration
certificate is herewith issued with following terms and conditions:-

(i) The Promoter shall comply with the provisions of the Act and the rules and
regulations made there under;

(i) The Promoter shall deposit seventy percent of the amount to be realized
from the allottees by the Promoter in a separate account to be maintained in
a schedule bank to meet exclusively the cost of land and construction
purpose as per provision of Section 4 (2) (L) (D);

(iii) The registration shall be valid for a period commencing from 24.08.2017 to
31.12.2019;

(iv) The Promoter shall enter info an agreement for sale with the allottees as
prescribed in the Act and Rules made t_hereunder;

(v) The Promoter shall offer to execute and register a conveyance deed in favour
of the allottees or the association of the allottees, as the case may be, of the
apartment, plot or building as the case may be, or on the common areas as
per provision of section 17 of the Act;
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(vi)

(vii)

84

The Promoter shall take all the pending approvals from various competent
authorities on time

The Promoter shall pay all outstanding payment i.e. land cost, construction
cost, ground rent, municipal or other local taxes, charges for water or
electricity, maintenance charges, including mortgage loan and interest on
mortgages or other encumbrances and such other liabilities payable to
competent authorities, bank and financial institutions which are related to
the project until he transfers the physical possession of the real estate project
to the allottees or the associations of allottees, as the case may be;

(viii)The Promoter shall be responsible for providing and maintaining the essential

(ix)

services, on reasonable charges, till the taking over of the maintenance of the
project by the Municipal Corporation, Gurugram or any other local
authority /Association of the Allottees, as the case may be;

The Promoter shall not accept a sum more than ten percent of the cost of the
apartment, plot or building as the case may be, as an advance payment or an
application fee, from a person without first entering into a written agreement
for sale with such person and register the said agreement for sale, under any
law for the time being in force;

The Promoter shall adhere all the terms and conditions of this registration
and license, sanctioned plans and other permissions issued by Competent
Authorities. In case any deficiency in fee is found at later stage and the same
shall be recoverable from the promoter/owner accordingly.

(xi) The Promoter shall, upon receiving his Login Id and password under clause(a)

of sub-section (1) or under sub-section (2) of section 5, as the case may be,
create his web page on the website of the Authority and enter all details of
the proposed project as provided under sub-section (2) of section 4, including
the followings:-

a) details of the registration granted by the authority;

b) quarterly up-to-date list of number and type of apartments for plots,
as the case may be, booked;

¢) quarterly up-to-date the list of number of garages/covered parking lot
booked;

d) quarterly up-to-date the list of approvals taken and the approvals
which are pending subsequent to commencement certificate;

€) quarterly up-to-date status of the project; and
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f) such other information and documents as may be specified by the
regulations made by the authority.

(xii) The Promoter shall be responsible to make available to the allottees, the
following information at the time of the booking and issue of allotment letter:-

a) sanctioned plans, layout, along with specifications, approved by the
competent authority, by display at the site or such other place as may
be specified by the regulations made by the Authority;

b) the stage wise time schedule of completion of the project, including the
provisions for civic infrastructure like water, sanitation and
electricity.

(xiii) This registration is subject to following conditions:-
= a) The promoter shall submit the detail of development work plan as
provided in Rule 14 (1) (a)(b)(c) VII of the Rules, 2017 HRERA

within one month time.

b) The promoter shall submit the estimates of cost of project within
one month time.

Executive Director
HARYANA REAL ESTATE REGULATORY AUTHORITY

|L§
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ANNEXURE-J

Date : 27" May, 2020

To,

M/s. AVL Infrastructure Pvt. Ltd.
148, Vipul Trade Center,
Sector — 48, Gurugram-122018

Subject: Intimation regarding completion of registration formalities of Association & copy of
Budget Estimate for day-to-day Running & Operational expenses/cost for common areas
and facilities.

Dear Sir,

Please find enclosed Registration Certificate/Documents of Association for your reference &
records along with copy of Budget Estimate for day-to-day Running & Operational expenses/
cost for the period beginning 1%of june, 2020 to 31* March 2021 for necessary
intimation/action with the request to take Association Clearance in respect of each
Apartment in terms of the Haryana Apartment Ownership Act,1983.

We have also intimated the same to all allottees vide letter memo no.: AAOA/2020/01 dated
27-05-2020 informing regarding completion of registration formalities of Association along
with copy of Registration Certificate, Budget Estimate and Membership Form etc. for
completing necessary compliances under applicable act(s).

We would also like to proceed to schedule the Handing Over Taking Over of Common Areas
and Facilities with your officials at the earliest.

Thanking you again for your continuous support and cooperation in this regard. Hope you
shall extend necessary supprot in future.

Thanking You,

(b

Balraj Singh
President
AVL36GURGAON APARTMENT OWNERS ASSOCIATION

Enclosed:

- Copy of Letter Dated 27-05-2020 with registration documents of the Association.

M

AVL36GURGAONApartment Owners Association

AVL36GURGAON, Sector-36A, Gurgaon - Manesar Urban Complex, Gurugram, Haryana - 122004
Registration Number: 02481 Email: avl.uca@amail.cori Phone No.: +91-9667768755
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Infrastructure Private Limited

ANNEXURE-K

Handing-Over Taking-Over Common Areas & Fucilities

Affordable Project- AVL36GURGAON, License Nos. 18 & 74 of 2014 granted under the
Haryana Development and Regulation of Urban Area Act, 1975,

Handing Over- Commen Areas & Facilities declared under Deed of Declaration executed and duly
registered vide Vasika No: 12007 dated 20.03.2020.,

1, Suresh Kumar GM Operations authorized by M/s. AVL Infrastructure Private Limited through its
board resolution dated 13.03.2020, do hereby Hand-Over Common Areas & Facilities declared under
registered Deed of Declaration, for maintenance, in affordable group housing Complex

AVL36GURGAON, Sector- 36A, Gurgaon-Manesar Urban Complex Gurugram, Haryana-122004 to the
following Association.

Name of Association- AVL36GURGAON Apartment Owners Association
Registration No.- HR-018-2020-02481

-1'_'1‘|CT()¢i
<
k)ﬁ{ f‘l |PLF [J_&lll_l |

(Authorised Slgna{ari)t)
Place: Gurugram Haryana -

Date : @ ) (]-‘AMGLQ-@’D.@

ACCEPTANCE

I/We, Shri Balraj Singh, President of AVL36GURGAON Apartment Owners Association through its
resolution dated 27.05.2020, do hereby take-over Common Areas & Facilities declared under registered
Deed of Declaration, for maintenance in group housing Complex ‘AVL36GURGAON’, Sector- 36A,
Gurgaon- Manesar Urban Complex, Gurugram, Haryana-122004 and confirm that [ /We have inspected
the approvals, NOCs and the common areas & facilities in the project and am/are completely satisfied in
respect of documents and common areas & facilities provided in the project in terms of its registered
Deed of Declaration, area, location, dimensions, quality of workmanship / construction, materials,
specifications. There is no issue whatsoever and have no claim in this regard.

For A¥YL36GURGAON Apartment Owners Association

- R
~rURGA

G|k v e
Shri Balraj Singh . 5 27\ oo
President % e .t\\

Place: Gurugram Haryana
Date:

Enclosed: Annexure-01, the completion of handing-over taking-over formalities of common areas &

facilities is subject to the disclosures enclosed.

AVL Infrastructure (Pvt.) Ltd.

PRO\'IOTER‘BUILDER-DEVELOPER

01, Green Park Main, New Delhi — 110016
Phone: 011- 41326868; 41681515 | e-mail: info@avlinfra.com | website: www.avlinfra.com

Creating Vibrant Lifestyles

CIN No. : U45201DL2004PTC129955
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ANNEXURE- M1

Project- AVL3I6GURGAON, License Nos. 18 & 74 of 2014 granted under the | larvana Development and
Regulation of Urban Area Act. 1975.

Handing-Over Taking-Over of Common Areas & Facilities declared under Deed of Declaration. for
maintenance to Association formed & registered under the provisions of the Haryana Apartment
Ownership Act, 1983.

Pursuant to claiming of common areas & facilities of the project by the association and offer to
hand over by the developer, the completion of Handing-Over Taking- Over formalities of the
Common Areas & Facilities declared in the Deed of Declaration under the provisions of the Haryana
Apartment Ownership Act, 1983 is subject to the following recitals, information/ details of
infrastructure, disclosures made by the developer.

RECITALS:

That the Director, Town and Country Planning, Chandigarh, Haryana granted affordable Group
Housing licenses bearing No.: 18 of 2014, Dated- 10-06-2014 & No.: 74 of 2014, Dated- 01-08-2014
under The Haryana Development and Regulation Urban Areas Act, 1975 and Rules made there
under.

WHEREAS the Developer Company floated the affordable housing Project for general public on
the said scheduled Land under the name and style of ‘AVL36GURGAON’ (hereinafter referred to
as the “said Project” or “AVL36GURGAON™), in accordance with the terms and conditions of
Affordable Housing Policy-2013, notified by the Town & Country Planning Department,
Government of Haryana vide notification number PF-27/ 48921 dated 19-08-2013 and amendments
thereon from time to time (hereinafler referred to as the “Policy or AHP-2013").

AND WHEREAS the Developer got the drawings approved and sanctioned from the Directorate,
Town & Country Planning, Haryana, in accordance with the parameters laid down in the AHP-
2013 and from other competent authority the layout plans, elevations, sections and details of the
said Project vide memo no. ZP-1003/AD (RA)/2014/20245 Dated 27-08-2014, consisting of
residential, community and commercial building. The Consent to Establish from Haryana State
Pollution Control Board was granted to the project vide memo no.: HSPCB/Consent/:
2821216GUSOCTE2410493 dated 02-01-2016 to commence the construction of the Project at
site.

AND WHEREAS the Developer got registered the said Project under the provisions of the Real
Estate (Regulation and Development) Act 2016 and rules thereunder, with the Haryana Real Estate
Regulatory Authority at Panchkula as registration No.-106 of 2017 vide Memo No.- RERA
(Reg.) 517/2017/793 Dated 24-08-2017.

AND WHEREAS upon completing the construction including internal development works within
the Project, which inter alia, includes laying down of roads, water lines, sewer lines, electrical lines etc.
of whole project well within predefined period as per Policy and fulfilling due observance and
performance of such laid down conditions and restrictions, the Developer filed the application
to Directorate, Town & Country Planning Department on 18-10-2019 for grant of Occupation
Certificate of the said Project. Thereafter, Directorate, Town & Country Planning granted Full
Occupation Certificate of the said Project vide Memo No.: ZP-1003/JD (NC)/2019/31173 Dated
17-12-2019. However, the external linkages for internal services beyond the periphery of the Project,
such as water lines, sewer lines, storm water drains, roads, electricity, and other such integral services are
to be provided by the Government Department and/or the Competent Authority and the Developer is
dependent on the appropriate Government Department or Competent Authority for providing such
external linkages, therefor the Developer shall bear no responsibility for such unfinished work of
appropriate Government Department or Competent Authority.

SDRUGRAM

!!‘?__ ’I
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AND WHEREAS as per the Applicable Laws. some services and facilines have been made available at
a single poimnt for utilization from thereon for residential, community and commercial butldings of the said
Project, which would be on sharing basis and meant to be used joinily by occupants of residential.
community and commercial buildings of said Project. Such shared services and facilities i.e. electricity
connection, underground water storage tank, solar power station. rain water harvesting pits. sewage
treatment plant. domestic/ storm water and sewerage connections etc. (hereinafter called said “shared

Services and Facilities™). The said shared services and facilities are provided /developed on the said
Project and notwithstanding their location, all the said shared services and facilities would be available
for use of occupants of residential, community as well as owners of commercial buildings. The allottees
of the project shall use the said shared services and facilities including Common Areas and Facilities
strictly in accordance with the declaration filed by the Developer under the Haryana Apartment
Ownership Act, 1983 and dpplicable laws.

AND WHEREAS the Project, in its entirety, is in accordance with the provisions of the Haryana
Apartment Ownership Act, 1983 and rules framed thereunder. The Deed of Declaration of said
Project, in compliance of the Haryana Apartment Ownership Act, 1983, has been filed (subject to
amendment(s) therein from time to time) by the Developer and duly registered vide Vasika No.-
12007 Dated 20-03-2020 with the office of Sub-Registrar Manesar, District-Gurugram, Haryana.

AND WHEREAS it is explicitly made clear that the Developer has not taken any amount whatsoever

on account of maintenance from any of the allottee of the project and the developer reiterates that in terms

of clause 15 of flat buyer agreement, the Developer will provide free of cost Maintenance of the Services
mentioned under sub-section 3(3)(a)(iii) of the Haryana Development and Regulation of Urban ' _.
Areas Act, 1975, for a period of five years from the date of grant of the Occupation Certificate to
comply with Clause 4(v) of the AHP-2013.

AND WHEREAS it is informed & further clarified in terms of clause 16 of flat buyer agreement that it
shall be the responsibility of the allottees to manage & bear day to day running expenditure and cost of
consumptions of utilities by whatever name called, in respect of any utilities, manpower, consumables,
common areas and services/facilities, water & electricity consumption charges, general incidental
expenses, licence’s renewal fee(s) and any other Govt. fees/Statutory taxes, insurance of the said
Building/ said Project etc. from the date of offer of possession of said Flat by the Company. The Allottees
may simultancously form “Association of Apartment Owners™ while taking over possession of the said
Flat to carry out and manage their above-mentioned day-to-day affairs.

AND WHEREAS the Developer offered the possession of Units in the said Project to all allottees
on 24-12-2019 as per policy subject to provisions of the Haryana Apartment Ownership Act, 1983
and facilitated the allottees for formation of association and provided ‘“No Objection Certificate” for use
of address and premises of the project by allottees association. The Developer also organised at its
project as well as at site office, copy of Deed of Declaration executed & registered, pertinent
information, documents approvals & NOCs granted to the Project by competent authorities/ Government
departments for perusal by all stakeholders in the Project.

AND WHEREAS the allottees formed & got registered the association namely ‘AVL36GURGAON
Apartment Owners Association’ bearing reg. no.: HR-018-2020- 02481 as per laws applicable and
immediately upon registration of the Association, the office bearer of the association intimated the
Developer to hand over Common Areas & Facilities provided in the project for day to day running &
operations by itself.

AND WHEREAS the Developer offered the Association to Hand-Over the common areas & facilities
subject to the association undertaking that it shall be solely responsible and liable for violations, if any, of
the provisions of the law of the land and applicable rule, regulation or direction by the competent
authority and that the Association shall indemnify the Developer for any liability and/or penalty in that
behalf. Upon confirmation by the Association that it is fully satisfied with the common areas &
facilities provided in the project vis-a-vis declared in the registered Deed of Declaration (subject to
amendment(s) therein) executed and duly registered by the Developer. The Developer initiated the
completion of formalities of handing over taking over of common areas and facilities provided in the
project to fulfill its obligations and responsibilities under the Haryana Apart -tC nership Act, 1983
and/or ander any law(s) applicable on the Project. Ag,
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Regarding- APPROVALS. NOCs. DRAWINGS AND DEED OF DECLARATION OF THE PROJECT.
I'he tollowing relevant approvals. NOCs, drawings along with copy of Deed of Declaration have been
provided to the Association. The Association have received the same and have duly inspected common

areas and facilities provided at site. The association is completely satisfied in respect to the documents
received and common areas & facilities provided in the project by the Developer.

The copy of relevant doc uments, approvals & NOCs handed over to association is listed below for

records.

vi.
vil.
viil.
ix.

X1.
Xil.
Xiii.
Xiv.
XV,
XVi.
XVil.

XViil.

XIix.

License copy bearing number 18 of 2014 dated 10-06-2014 & 74 of 2014 dated 01-08-2014
Approval of Building Plans-BR 11I: Memo No.- ZP-1003/AD(RA)2014/20245 dated 27-08-2014
NOC for Height Clearance from Airport Authority of India dated 30-09-2014
Recommendation for Environmental Clearance from State Environment Impact Assessment
Authority (SEIAA) dated 24-11-2015
Consent to Establish granted by HSPCB to start construction at site vide Memo No:
HSPCB/Consent/:2821216GUSOCTE2410493 dated 02-01-2016
HRERA Registration Certificate: Certificate No: 106 of 2017 dated 24-08-2017
Approval of Service Plan Estimate from DTCP, Haryana dated 26-04-2019
Approval of Electrification Plan from DHBVN dated 12-06-2019
Approval of Single Line Diagram from O/o Chief Electrical Inspector dated 24-09-2019
Approval for energisation of Independent Feeder by office of Executive Engineer/Electrical
Inspectorate vide memo no 2278 dated 31-01-2020
Approval of Sanction of Load for Common Area Electricity in the project
Inspection and Approval of HT installation (ESS) T/F at site by O/o Chief Electrical Inspector
dated 30-10-2019
Inspection and Approval of DG installation at site by O/o Chief Electrical Inspector dated
30-10-2019 .
Copy of Lifts NOC/ Registration from office of Electrical Inspectorate
Fire NOC from Fire Department
Copy of Occupation Certificate of whole Project vide Memo No: ZP-1003/JD(NC)2019/31173
dated 17-12-2019
STP -Permission/ Consent to Operate granted by pollution control board vide memo no.:
HSPCB/Consent/: 329962320GUSOCTO7138223 dated 04-02-2020
Drawings of Equipment’s and Machinery Installed in the project.
- Electric Sub Station
- Underground Water Tank with WTP
- Sewerage Treatment Plant
- Solar Power Station — Layout plan

Relevant other drawings and details of the project.
Co;:y of Registered Deed of Declaration dated 20-03-2020 along with the following documents.
- Copy of Certified As-Built Drawings
- Copy of Registered Collaboration Agreement dated 07-08-2013
- Copy of Registered Special Power of Attorney dated 07-08-2013
- Copy of Independent Units Numbering Plan
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INFORMATION REGARDING INFRASTRUCTURE FACILITIES PROVIDED IN THE PROJECT.

3 [:lectne Sub Station

A state-ol-the-art electric substation has been installed in the project as per approved layout and
drawings. The electric substation comprises of 5x1000 KVA, Ix400KVA and 1 x 250 KVA
Transformers, 2x125 KVA and 1x62.5 KVA Diesel Generator sets, HT Panel with VCB’s, 11
Panels, Capacitor Panels, HT/L'T Cables of desired sizes and lengths, Ring Main Unit, Meter
Room for Common electricity connection, H Poles along with all related accessories. The
electricity is supplied to each Tower through desired size of LT Cables as per system design.
Each Tower has a“separate Tower Panel with breakers and Individual Meter Boards with rising
mains for each dwelling unit.

ii.  Fire Fighting System

The firefighting scheme is installed as per NBC 1983 Part IV revised 2005/Guidelines from the
fire safety point of view. The firefighting system for each tower comprises of required Overhead
Water tank, 1 No. Pump at Terrace of each tower to maintain min. pressure, 150 dia down comer,
I No. hydrant at each floor, 1 No. First Aid Hose reels on each floor, Shut off Type Nozel, 2 No.
RRL type Delivery Hose of 63mm dia & 15 Mtr in length, 1 No. MCB at each floor, a public
address system with speakers at each floor, 2 ISI marked fire extinguishers at each floor, Fire
Check Doors of 2 Hours Rating for fire escape stairs at each floor along with exit signs and other
related accessories as per requirement and related approvals. Required systems are also installed
in community hall , aganwadi and Commercial building as per requirement and approvals.

iii.  Solar Power Station
40 KW Solar power system comprising of 122 nos. - 330KW Vikram Solar Panels, Delta Solar
Inverter, GI structure and complete Solar Accessories installed on Terrace of Block 1 to 4 with
on Grid Connection to Common area electricity LT panel located in Electric Sub-station.

iv.  Sewage and Grey Water Treatment Plant

The Sewage Treatment Plant (STP) is based on MBBR Technology and envisaged as state-of-the-
art plant, on the basis of an advanced biological treatment process followed by disinfection, so
that the treated wastewater is rendered safe for use in irrigation.

The Grey Water Treatment Plant is envisaged as state-of-the-art plant, on the basis of an
advanced chemical and Physical Filtration process followed by disinfection, so that the treated
wastewater is rendered safe for use in Flushing.

v.  Water Supply Scheme
Two separate distribution systems independent to each other are provided in the project. One for
Portable water Supply for Domestic use and second of recycled water which is safe for use in
Flushing.

The Domestic Portable water system is supplied from Underground tanks of approved size and
capacity located in central park area. A Water Treatment plant is installed in the Pump Room and
comprises of Dual Media Filter, Activated Media Filter, Transfer Pumps, Pipe & various Fittings.
The water from Raw Water tank is treated through water treatment plant and transferred to
Domestic Treated Water tanks. The water is then supplied through pumps via water supply lines
to Overhead tanks of Individual Towers. The treated wastewater from Grey water treatment Plant
is supplied to separate Overhead Flushing tanks of Individual Towers/Blocks.

vi.  Stormwater Lines
A stormwater system is installed underground with RCC Hume pipes and Manhole network in
the project as per approved drawings. The storm water from Terrace, Balconies, roads and
common areas is channelised through Storm water lines to Rain Water Harvesting Pits. A total of
nine (9) Rain water Harvesting Pits have been installed as per approved ings to cater to
stormy water discharge requirements.
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Vit, Sewage waste Line and Waste water Lines
A dual waste water system is installed underground with RCC Hume pipes and Manhole network
in the project as per approved drawings. The Soil Waste water from water closet of each
Bathroom and Kitchen waste water flows to sewerage system lines to black water Equalisation

tank of Sewerage treatment plant. The black water is treated and used for irrigation purposes. The
bathroom waste water flows to waste water system lines to Grey Water Equalisation tank of
Sewerage treatment plant. The Grey water is treated and resupplied to each household for
flushing requirement.
viii.  Lifts and Staircases

There are two nos. staircases & one number lift sanctioned in each residential block. accordingly
the same has been installed. Each passenger lift has been installed in conformity of provisions of
Haryana Lift and Escalators Act 2008, of reputed make and model along with Ventilation Fan for
each lift. The capacity of each Lift is 884 kg/ 13 Passenger lift.

ix.  Community Hall and Anganwadi Cum Creche
Aganwadi cum Creche of area 191.006 Sqmt and a community hall of area 212.426 Sqmt is
provided complete in all respect as per requirement of AHP-2013.

x.  Green Landscape areas and Lawns
Beautiful Landscaped green/hard green areas with grass and variety of trees and plantations have
been provided in the project at various locations as per As- Built drawings duly certified by
competent department and in conformity as per requirement of applicable laws.

xi.  Roads and Driveway area
Paved Driveway with Concrete pavers/ PCC/Grass pavers with firm substrate & proper line and
levels has been provided along with common area lightings.

NOW, THEREFORE, THIS DOCUMENT WITNESSETH AND IT IS HEREBY AGREED BY
PARTIES AS FOLLOWS

The Association being fully satisfied in all respect and has no claim or grievances of any nature,
whatsoever. It does not have any claim against the Developer in respect of any item or work in the
Common Areas & Facilities declared under Deed of Declaration, including (without limitation) all issues
in relation to its design, specifications, materials used, construction quality, finishing, workmanship,
measurement of areas or for any other matter whatsoever and the Association shall not hold the
developer responsible and/or liable in respect of the Common Areas & Facilities provided in the project
vis-a-vis declared under Deed of Declaration for any defect, if any thereto, for any reason whatsoever.

The Association affirms that upon completion of handing over taking over formalities of common areas
and facilities, it alone shall be responsible for day to day running and operations of the Common Areas &
Facilities declared under Deed of Declaration subject to the condition that the Developer will provide
free of cost Maintenance of the services mentioned under sub-section 3(3)(a)(iii) of the Haryana
Development and Regulation of Urban Areas Act, 1975, for a period of five years from the date of
grant of the Occupation Certificate to comply with Clause 4(v) of the AHP-2013.

-0 -
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Add:- Sector -57, Near Rail Vihar, Wazirabad, Gurugram
Contact: - 0124-2570029 E-Mail:- sdmbadshahpuri@ gmail.com

Sub Divisional Officer (C) Badshahpur 227

Uy,
fren 7R arSArER (@rfE)
THAH |
wE B /R freien /3/ €22
faga— Major Violation or provision of Lsw (Affordable Housing Policy 2013) by AVL

Infrastructure Private Limited at Project named “AVL 36 Gurugram.™

IR vy W SUYE HElGY $ b & UA HAG 1450 /9RareE, f&HE
03.06.2022 & H<H H |

fgaradr Arfel # 9@ AR U Erd (Wi GoE) Surgdd AEIeY @ HRgH 9

5 delld AR, |fgg AVL 36-A, Welfare Society, Flat No. 208 Block No- 9, Sector-
36 A Gurugram. M/s AVL Infrastructure Private Limited at Project named “AVL
36 Gurugram.” & famg @ 72 8| forwa ufa snua +f wwifed € o oy S €
s Saa Rrega & w&y § g fG7ie 27.06.2022 P YI8 IG: 11:00 991 90 Riedmd A
Frafya gof Rurd qedl afda W@ a1 ama 5 ufafell &1 auev seewedl & wepE a9
BId dIfes Al DT WiF T o 9 |

S e v

Su—Avgd HiSge,

qmﬁﬁge, THUT |
a3/ 2 /v et ) B €12 T
ST U gfa fFr=feReg & doax forar omar & & o Qo fafyr @ wwy w
Rrarad | wRfa 9 TaE 7Y W ey JETERER] & W UY 819 o1fd A ¥ g
P T TP |

//ﬁ AVL Infrastructure Private Limited at Project named "AVL 36 Gurugram.™ 148 Vipul
Trade Center,Sohna Road. Sector-48, Gurugram. Ph. 0124-4296868.
2 Sh. Lalit Kumar, Sachiv AVL 36-A. Welfare Society, Flat No. 208 Block No- 9. Sector-36 A

Gurugram.

G| JIferadm va—
JI—HUgd ARRRE,
IEREYR, HITH |
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fdga:— Major Violation of provision of Law (Affordable Housing Policy,
2013) by AVL Infrastructure Private Limited at project named
‘““AVL 36 Gurugaon.”
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o~ Major Violation of provisions of Law (A ffordabéeHousing Policy, 2013) by

| AVL Infrastructure Private Limited at project named “AVL36 Gurgaon.”
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AVL 36A SOCIAL WELFARE SOCIETY
Registration No: - 02631, Contact Numbér:~ 91-9598975831, 91-9 117905100,
Email-ID aviresidents@gmail.com
ST |
w0 Date: 03.06.2022
C:m|cgn - 1 Hee
To, Ao CJ!\H Do
&role) Qadghahbu~ & D7e(d)
The Deputy Commissioner, A Le )] i
Mini Secretariat, Gurugram |
Harvana-122001. peesseneenidOr /2

as per njles "é

Major Violation of proyisions of Law (Affordable Housing P hc
by AVL Infrastructure Private Limited at project named
“AVL36GURGAON” ‘:

Builder/Developer:- “AVL Infrastructure Private Limited™
|
AQA:- “AVL36GURGAON Apartment o ciation” l

Project Name:- “AVL36GURGAON?” having licence number \8 & 74 of
2014 |

Address of the Project: - “Sector 36A Gurgaon” \

Mail ID of Builder:- “customercare@avlinfra.com”

Dear Sir,

We are AVL36 Social Welfare Society, Firstly, we would like to|thanks for
inviting our organisation in Conclave scheduled on 29.04. 202}2 wherein

most of the officials such as DTP from TCP, HARERA representatives,
prominent advocates, member..of government official, News Channels,
Media etc. would be present and respond to the genuing grievances of home
buyers. We shall be highly grateful if the concerned official department

resolves the issues of our affordable society AVL36Gurgaon. The issues
raised in past at various department have not been resolved.

Address:- Flat No. 208, Block-09, AVL36GURGAON, Sector-36A, Gurugram,
122004.
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Registration No: - 02631, Contact Number:- 91-9599975831, 91-9717905100,
Email-10 aviresidents@gmail.com

Our Hon’ble Prime Minister envisioned “Housing for economic weaker
section”, To achieve this objective, the Central Government launched a
comprehensive mission “Pradhan Mantri Awas Yojana (Urban)”. The
“Affordable Housing Policy”, 2013 , of Government of Haryana was also
a step in the same direction. The policy provides opportunity to people [rom
‘Economic weaker section' of society to fulfil their dream of owning a house
in cities at affordable price. This has put affordable homebuyers in distress,
we have already made various representations to DTCP, DR office, and
other public authorities but we are sufferings remain ignored by all, giving
free hand to developers to exploit the affordable buyers.

We, therefore, request for urgent attention by your good-self office on
following points of Affordable AYL36Gurgaon Society:-

Road connectivity Issues

High Maintenance Issues

Illegal Parking issues

Illegal AOA forced by builder on innocent buyer

In-sufficient electricity load (11KV) provided by builder inside said
project, which is required 33KV.

Basic amenities not provide by builder

Builder has charged extra amount more than specified rate (4,000 Sq
feet) as per the AHP-2013, at the time of selling of affordable flats.

h WD -
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Brief Problems:-

1. The above said project (AVL36GURGAON) got occupation
certificate in Dec 2019 without having road to connect with outside
world. We are 1480 flat owner are suffering and travelling on routine
basis without having any road. Most of school are not reaching us due
non-availability of road. Furthermore, the emergency services like
ambulance, Fire Bridge, etc. are not able to provide service within -,
stipulated time lines, and it may result into loss of life and propcn}@!f'é

hodut
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2. In above said affordable society, we are paying hugé day-to-day
running maintenance of Rs 3.75 per/sq feet in the name of common
area maintenance. Moreover, we are also paying huge re?rvc fund of

232

Rs 20,000 every year. As per the Clause 4(v) of Affordable Housing
Policy, 2013,'Maintanence of Affordable Housing Complex’ for
first five years after getting OC of said project, is a soLe obligation
of developer and no charges are to be paid by buyers of the project in
this regard during this period. However, the AVL Infrastructure
Private limited collecting maintenance huge Charges in the name of
fraud operational charges. It is important to note here that as per the
policy, for free maintenance obligation of affordable housing complex
for first 5 years, developers are given added incentive to ‘mild 4% of
project area as ‘commercial’ with 175 FAR, against general norms ot
0.5% area with 100 FAR in residential projects. ,

3. The builder has allotied illegal 4-wheeler parking space tq few buyer
for his financial benefit. Due to this illegality of parking| the peace
and harmony of society were got effected. The matter has reported to

the local police station and various authorities for this illegal parking
issue, but there is no solution provided by concerned dcpz%lment.

4. The builder has formed their own association| naming
“AVL36GURGAON Apartment owners Association™ deliberately
and does not recognise as RWA formed by owners’ initiative, as
legitimate RWA. Instead, he only recognise RWA formed by them
with their preferred people on board. This attempts to sguttle any
effort of owners coming together and deal collectively with them.
They are not ready to hand over the management of “Operational
Services/ Maintenance” to RWA formed by owners, as|it would
curtail their income source and control over housing complex. The

122004, 8
23
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formed AOA members are their employee and their immediate
relative. We would like to draw your urgent attention to this issue
on priority basis.

. The developer taken supply of power with 11 KV connection, mostly
from rural feeder, instead of mandatory 33 KV connection with sub-
station etc. The builder have saved money to not setting-up 33 KV
supply infrastructure. The builder is reluctant to provide necessary
land and erect sub-station as stipulated by DHBVN and violating the
instructions issued in this regard. This results in frequent power-cut in
summer in all such housing complex. The guidelines issued vide
DHBVN Sales Circular No. D-17 dated 6.8.2020 have been grossly
violated by developers in collusion of DHBVN officials / staff.

6. In our affordable housing projects, there is no proper connectivity of
roads and essential services such as sewer, water, strect light etc.

7. The most important point of this application, the builder has sold
alfordable flat more than the specified rate of Rs 4000 Per sq feet,
which is completely violation of affordable policy 2013. The builder
has charged approx 7 to 8 lakh extra amount in the name of
equalisation amount from maximum affordable allottees. The
builder is making fool of the owner and blow away of the provisions
of the affordable housing policy, 2013. You are requested, please
issue strict direction to the builder on this issue and direct to refund
the extra amount to allottees.

However, we have made various complaints via c-mails, letters,
representation, legal notices, RTI ectc. sent to Director, Town &
County Planning remained, un-replied and no action is being taken.
Several amendments have been made in policy which have
prospective effect but implemented retrospectively that gives benefit
only to developers at the cost of Affordable Home Buyers. Developers

Address:- Flat No, 208, Block-09, AVL36GURGAON, Sector-36A, Gurugram,
122004.
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have been exploiting the buyers using their might Tf money and
muscles.

We humble request you to please take cognizance in this matter and
take appropriate action against the defaulter builder FollE such act. We
arc also requesting you to, please direct and provide
clarification/circular to the concern department on maintenance issue
(free cost to cost) and extra amount charged by builder at time of sale
of flat.

We hope that the Haryana government is stand with affordable flats
owners and will have a better look on the above issues and demand of
the owners and we also hoping for positive outcome/rctlution from
your office. We would very grateful to you ever and it would be highly
appreciated. i

Mr Laf mar (Secretary)
Phone Number:- 9717905100

Address:- Flat No. 208, Block-09, AVL36GURGAON, Sector-36A, Gurugram, Haryana,

122004,
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fawg— Major Violation of provision of Law (Affordable Housing

Policy, by AVL Infrastructure Private Limited at project
named ‘““AVL 36 Gurugaon.”

IWRIEd fagg oR ush ‘Y EHIH 1450 / uRare fadid 03.06.2022
& g A |
fRreprerceret @ RraTad SR We are AVL 36 Social Welfare Society .

Firstly , we would like to thanks for inviting our organisation in Conelave seheduled on 29-04-2022
where in most of the advocates . member Of government official , News Channels. Media etc.
World be present and respond to the genuine grievances of home buyers. We shall be highly
grateful if the concerned official department resolves, the issues of our affordable society AVL 36
Gurgaon. The issues raised in past at various department have not been resolved. Our Hon’ble
prime Minister envisioned ** Housing for economic weaker section " To achieve this objective. the
central Governement launched a comprehencisve mission *Pradhan Mantri Awas Youjna (Urban)”
The “Afordable Housing Policy™, 2013, of Ciovernment of Haryana was also a step in the same
direction. The policy provides opportunity to people from * Economic weaker section” of society to
fulfil their dream of owning a house in cities at affordable price. This has put affordable
homebuyers in distress, we have already made various representations to DTCP. DR office . and
other public authorities but we are sufferings remain ignored by all, giving free hand to developers
to exploit the affordable buyers.

We, therefore request for urgent attention by your good self office on following points of
Affordable AVL36 Gurgaon Sociely:-

Road connectivity Issues

High Maintenance Issues

Illegal parking issue

Illegal AOA forced by builder on innocent buyer

In -sufficient electricity load (11KV) provided by builder inside said project. which is
reqmred 33 KV,

6. Basic amenities not provide by builder

7. Builder has charged extra amount more than specified rate (4,000 Sq. Feet) as per the AHP-
2013, at the time of selling of affordable flats.

O el Y =
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" Brief Problems:-

. The above said project (AVL36Gurgaon) got occupation certificate in Dec. 2019 without
having road to connect with outside world. We are 1480 flat owner are suffering and travelling on
routine basis without having any road. Mosl of school are not reaching us due non- availability of
road, Furthermore, the emergency services like ambulance, Fire Bridge, etc are not able to provide
service within stipulated time lines, and it may result into loss of life and property.
2, In above said affordable society we are paying huge day-to-day running maintenance of Rs.
3.75 per/sq feet in the name of common area maintenance. Moreover, we are also paying huge
reserve fund of Rs 20,000 every ear. As per the Clause 4(v) of Alfordable Housing Policy. 2013,
‘ Maintenance of Affordable Housing Complex” for first five years after getting OC of said project.
. is a sole obligation of developer and no charges are to be paid by buyers of the project in this regard
¢ during this period. However, the AVL infrastructure private limited collecting maintenance huge
Charges in the name of fraud operational charges. It is important to note here that as per the policy.
for free maintenance obligations of affordable housing complex for first 5 years, developers are
given added incentive to build 4% of project area as * commercial® with 175 FAR, against general
norms of 0.5% area with 100 FAR in residential projects.
3. The builder has allotted illegal 4-wheeler parking space to few buyer for his financial
~ benefit. Due to this illegality of parking, the peace and harmony of society were got effected. The
matter has reported to the local police station and various authorities for this illegal parking issue.
but there if no solution provided by concerned department.
4. The builder has formed their own association naming “AVL36Gurugaon Apartment owners
Association” deliberately and does not recognise as RWA [urmed by owners: initiative. as
legitimate RWA. Instead, he only recognise R\WA formed by theme with their preferred people on
board. This attempts to scuttle any effort of owners coming together and deal collectively with them.
They are not ready to hand over the management of * Operational Services/ Maintenance™ to RWA
formed by owners, as it would curtail their income source and control over housing complex. The
formed AOA members are their employee and their immediate relative. We would like to draw
your urgent attention to this issue on priority basis.
o The developer taken supply of power with 11 KV connection. mostly from rural feeder.
instead of mandatory 33 KV connection with sub- station etc. The builder have saved money to not
setting -up 33 KV supply infrastructure. The builder is reluctant to provide necessary land and erect
sub -station as stipulated by DHBVN and violating the instructions issued in this regard. The results
in frequent power-cut in summer in all such housing complex. The guidelines issued vide DHBVN
Sales Circular No. D-17 dated 06-08-2020 have been grossly violated by developers in collusion of
DHBVN official/ staff.

~— 6. In our affordable housing projects, Ilicre in no prpper connectivity of roads and essential
services such as sewer, water, street lights etc.
1 The most important point of this application, the builder has sold affordable flat more than

the specified reate of Rs. 4000 per sq feet, which is completely violation of affordable policy 2013.
The builder has charged approx 7 to 8 lakh extra amount in the name of equalisation amount from
maximum affordable allottees. The builder is making fool of the owner and blow away of the
provisions of the affordable housing policy, 2013, You are requested, please issue strict direction to
the builder on this issue and direct to refund the extra amount to allottees.

8. However, we have mad various complaint via e-mails, letters. representation. legal notices.
RTI ete, sent to Director, Town & Country Planning remained. un-replied and no action is being
taken. Several amendments have been made in policy which have prospective effect bul
implemented retrospectively that gives benefit only to developers at the cost of Affordable Home
Buyers, Developers have been exploiting the buyvers using their might of money and muscles.

9. We humble request you to please tah< cognizance in this matter and take appropriate action
against the defaulter builder for such act. We are also requesting you to, please dirct and provide

' Page 2 of 13
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o~ AR
ﬁ ‘Jz: ’Eﬁarlﬁwl;um‘ circular to the concern departmeint on maintenance issue (free cost to cost) and extra

- _amount charged by builder at time of sale of flat,

10. We hope that the Haryana government is stand with affordable flats owners and will have a
better look on the above issucs and demand of the owners and we also hoping fro positive
outcome/resolution from your office. We would very grateful to you ever and it would be highly
appreciated.

S R @ o ¥ Reradadl Al ddd AR, |fod AVL 36A
Gurugaon Walfare Society Gurugram , 599 V0dI0UGl0 S BN aax
gioféto , UM 4 el TR GroraER (fo) |, THIm B Fraagar ot
® U3 FHIG 311 /%Al RAIdH 13062022 4 U3 BHIG 361,/%eAl faHH
04.07.2022 &R <iere fHam 3| Rreprgd A A=Rd Q4 s offd 5 SuRerd
A |
1. Ripraaaal 81 7991 dred 9 ) ofelid gred o fofaa &= &6l #- 9
71 X faar) Aifge dik ux o' @ 9 Rrargg # & TR 2949 # gl
ST |

2. A\l vodloveio SFERG TR wiofio @ &R | &7 AfR g= i Mure, =
ygge A Rrprad @ 9=dd Ul Wdd U[d HRd gY bel ol U
Twae 9 fRad Sare @l 81 A & # 9gT S |

The Project "AVL3BGURGAON", i.e. the project in question, developed by
Developer is a leading, 'State of the Art' and exemplary affordable project
constructed under Government of Haryana's Affordable Housing Policy
(hereinafter AHP-2013) in Gurugram. Not only has the project been
completed well before time, the project in fact stands out in terms of its
quality, when compared to any such other project. The project has been
developed in complete consonance with the AHP-2013 and all other
applicable laws.

The present Complaint is liable to be dismissed and strict action should be
taken against the Complainant, as it has been improperly instituted with an
ulterior motive. In fact, this so-called Complainant is complete eyewash and

comprises of a handful of ill motivated and mischievous troublemakers,
whose sole agenda is to try and pressurise the coloniser, In orger o arm

twist it and seek to extract undue benefits.
Allegations regarding Road connectivity and Basic amenities

7 The Complainant has grossly concealed the fact that the development of
external infrastructure/services i.e. water supply, electricity, sewage/storm

. 208 4 Page 3 of 13 Qﬂr
- Deputy Commissioner
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main line and roads etc. in the periphery of the project are under the ambit
of Govt. of Haryana and completion of the same is also entirely within the
domain of the government authqriﬁf’é@-‘&ﬁf'as on date colony is fully accessible
as per terms and conditions of licenses granted & applicable norms and the

Elﬁvelqp.er has paid all the ‘External Development Charges’ (EDC) fully with

the Gowt., thus beiﬁ‘ﬁ‘{f&l_lly;@empliant with all laws in this regard.
Allegations regarding parking issues

It is categorically made clear here that there has been no change
whatsoever in the parking norms/provisions approved and/or provided in the
project, as is sought to be falsely alleged by the Complainant. Vide Memo
No. DTP(G)/2022/5458 dated 16.05.2022, the issue regarding parking was
closed by the DTP, Gurugram; wherein it was observed that site was
inspected by the concerned officials on 05.05.2022 and it was found that
duly marked parking of 0.8MX2.56M two wheelers for each dwelling unit had
been provided in consonance with the AHP, 2013.

Allegations regarding high maintenance being charged by Developer

It is completely wrong to suggest that the Developer has been charging any
maintenance whatsoever from the homebuyers. But it is important to
mention that the copy of the internal file noting of the Department, obtained
through RTI, which are already submitted with earlier replies, clearly state
that the provision of Section 3(3)(iii) of Haryana Development and
Regulation of Urban Area Act, 1975 is very clear and duly define the
services to be maintained by the Developer for a period of 5 years.
Therefore, the Government of the unequivocal view that since the said
provision is so clear, it does not even require any further clarification.
Therefore, it is an acknowledged position by the Government itself that the
position of law is clear and the scope of free services liable to be provided
by the Developer are clearly defined & which are being duly provided by
developer from the date of occupation certificate granted to the project.

Allegations regarding setting up a parallel owners’ association

The detail submissions to this allegation have already been mentioned in
earlier replies. However, it is reiterated that the Complainant has
deliberately suppressed the fact that the main organisation, actually
representing the interests of the apartment owners under the Haryana

4 Page 4 of 13 QA'
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Apartment Ownership Act, 1963 and Rules made thereunder, is
‘AVL36GURCGAON APARTMENT OWNERS ASSOCIATION” and not this
imposter Complainant Society.

Allegation regarding charging extra amount more than specified rate as per the
Policy |

5. The issue regarding levy of '‘equalisation amount/ interest as per policy’ by
Developer is no longer res integra. The said position has already been
decided in favour of Developer by the Hon'ble RERA, in a recent proceeding
involving Developer, wherein the Hon'ble Authority was pleased to hold that
the levy of equalisation amount by Developer for the present project is a
completely legal and justified levy and was not violative of the AHP-2013 in
any manner whatsoever. This Hon'ble Authority, vide order dated
17.05.2022 in the case CR/6427/4325/2019 titled Charan Singh vs AVL
Infrastructure Private Limited. A copy of the order has been allready
submitted.

Allegation of supply of insufficient power load of 11KV provided by the Developer

8. It 15 most respectfully submitted that to decide whether a connection of a
load between 2000 kVA to 5000 kVA should be released at 11 kV or 33 kV
voltage, is decided by DHBVN in terms of Regulation 3.2.1 of the Supply
Code, 2014. The correct facts are that in the case of the present project, the
approval of Electrification Plan witli ultimate load of 3908 KW or 4342 KVA
was accorded to the Developer as per DHBVN norms and accordingly,
supply of Electricity at 11KV level was recommended from existing 66 KV
S/Station Harsaru Gurugram on newly proposed 11KV AVL Independent
Feeder. Hence the approval and development of electrical infra has been
done as per DHBVN norms and the question of insufficient eleclrical infra
does not arise as is falsely alleged in the Complaint.

rerr TR AR (o), THATE 7 397 prAled T TH R4S
SodTodiowfo /2022 / 11202 =T 1309.2022 #7 Rrargdagal @ Remad &
famgar fa= foriea Srate sriEwmedl @1 o fhar 81 o fe garR 8 -

With reference to subject cited above, it is intimated that the issues raised vide above
referred complaint dated 03.06.2022 filed by Sh. Lalit Kumar (Secretary, AVL 36 Social

Welfare Society), Sector-36, Gurugram as weil as the point-wise reply dated 04.07.2022 of
Page 50f 13
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‘the colonizer w.r.L. the same have been examined by this office vis-a-vis the site inspection

and record available in this office. Accordingly, the point-wise reply on each & every issue
is given below:-

1. Road Connectivity Issues:

The complainant has alleged about grant/issuance of Occupation
Certificate to the Affordable Group Housing Colony namely “AVL 36, Gurgaon” by the
Directorate in December, 20119 without having road connectivey with the outside world,
due to which the emergeny service like Ambulance and Fire Brigade etc. alongwith school
buses are not able (o provide the services ny supulated timeline which may result in loss of
life and property.

However, the colonizer vide above referred reply dated 04.07.2022 has
informed that the development of external infrastructure/external roads are within the
domain of the competent government authorities and the colonizer has done best efforts
before the concenred authorities for needful action but, still no progress upon the same.
Moreover, the colonizer has also submitted that a 5 Karam wide revenue rasta (Pucca) is
already functional at site, which not only satisfies the requirement of grant of
license /accupation certificate, but is also being used conveniently by all the residents.

In this regard, it is intibmated that the official record of this office has been
examined and found that the field office report regarding grant of license to the subjected
group housing colony was sent to the Senior Town Planner, Gurugram office as well as
the Directorate vide this office Memo ivvs. 3896-97 dated 17.09.2013 (copy enclosed)
wherein, it has been reported al Sr. No. 3 (i) that “the sie of the applicant presently have
approach from 2 Karama & 5 Karam wide revenue rasta, as shown on the site plan
(Annexure-C) and sector plan (Annexure-B)”. Further, it has also been reported at 5r, ' No. 4
(i) uf the said report thal “as per sectonil plan, tha appliad cite would be approachable
Srom the 12 Mtr, wide service road proposed along 30 Mtr. wide green belt along 90 Mtr.
wide road". Thereafter, considering the policy parameters (approacli/access) winler the
Affordable Housing Policy (AHP) dated 19.08.2013 (copy enclosed), the Directlorate
granted License No. 18 of 2014 dated 10.06.2014 & License No. 74 of 2014 dated 01.08.2014
(copies enclosed) for developing the subjected Affordable Sroup Housing Colony over an
aea measuring 9.068 Acres in the revenue estate of village-Sihi, Sector-36A, GMUC under
the Haryana Development and Regulations of Urban Arca Act, 1975 and rules made

thereunder.

i Page 6 0of 13 d’—
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Further, while reporting for the grant ol Occupation Certificate for
aforesaid Group Housing Colony bearing License No. 18 of 2014 dated 10.06.2014 & 74 of
2014 dated 01.08.2014, it has been reported at Sr. No. 9 of the report sent to Senior Town
Planner, Gurugram office alongwith an endorsement to the Directorate vide this office
Memo No. 11084-85 dated 18.11.2019 (copv enclosed) that “the applied site having
approach from 5 Karam wide revenue rasta (Pucca). It is also mentioned that the applied
site would be approachable from 12 Mtr. wide service road along Central Peripheral Road
(CPR)”. Accordingly, the Directorate vide Memo No. 31173 dated 17.12.2019 ‘(copy
enclosed) granted the Occupation Certificate for the subjected Affordable Group Housing
Colony.

Moreover, during the field inspection dated 23.08.2022 by the field official
of this office, it is found that the 5 Karam wide revenue rasta (Pucca) provide
access/approach to the aforesaid colony (as mentioned in the aforementioned reports sent
to the higher authorities, while reporting for grant of license and issuance of occupation
certificate) exists at site. Further, it is also pertinent to mention here that taking cognizance
of the various complaints received earlier also from Sh. Lalit Kumar, (Secretary, AVL 36A,
Gurugram, Social Welfare Society), this office vide Memo No. 7052 dated 26.07.2021 (copy
enclosed) has already informed the Directorate about the correspondences held with
different officies like Municipal Corporation, Gurugram; Project Director, (Project
Implementation Unit, Dwarka, New Delhi); GM-cum-Project Co-ordinator, GMDA,
Gurugram & Chief Administrator, HSVP, Panchkula (0 take necessary action for
providing access/approach to the said Group Housing Colony in large public interest.
Copies of the said correspondences are enclosed herewith for your kind perusal and ready
reference however, no more action is pending/required to be taken by this office on the
aforesaid issue.

v 2 High Maintenance Issues:-

The complainant has alleged about collection of day to day huge
maintenance charges by the colonizer in the name of Common Area Maintenance (CAM)
charges in violation of Clause 4 (v) of Affordable Housing IPolicy (AHP)-2013 wherein, it is
sole obligation of the colonizer for free maintenance of the Affordable Group Housing
Complex for first 5 years.

However, the colonizer vide above referred reply dated 04.07.2022 has

submitted that although the aforesaid clause 4 (v) of Affordable Housing Policy (AHP)-

Page 7 of 13
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2013 states that “A commercial component of 4% is being allowed in the project to enable the

. coloniser to maintain the colony free-of-cos! for o period of five years from the date of grant of

occupation certificate, after which the colony shall stand transferred to the “association of
apartment owners” constituted under the Haryana Apartment ()wm'rshiév Act 1983, for
maintenance. The coloniser shall not be allowed to retain the maintenance of the colony either
directly or indirectly (through any of its agencics) after the end of the said five years period.
Engaging any agency for such maintenance works shall be at the sole discretion and terms and
conditions finalised by the “association of apartment owners” constituted under the Apartment
Ownership Act 1983". However, the scope and ambit of such maintenance by the develop
has been defined in Section 3(3) (a)(iii) of Harvana Developiient and Regulations of Urban
Area Act, 1975 under which the “maintenance of colony” covers only upkeep of all roads,
open spéce, public parks and public health services.

Further, the colonizer has also submitted that the said Common Area
Maintenance (CAM) charges are not collected by the coulonizer, instead the same is
collected by the AVL 36, Gurgaon Apartment Owners Association (Regn. No. 02481 -
constitued under the Apartment Ownership Act, 1983) which is collecting Rs, 3.75 per
Sq.Ft. on carpet area basis for rendering additional services (expenditure on security
services, electricity consumtion of strect lights, maintenance of Electric Sub-Station,
Sweeping of roads, door to door garbage collection & its disposal, water consumption
charges and administrative charges thereof in employing staff for maintaining the same)
which are not covered under Section 3 (3)(a)(iii) of Haryana Development and Regulations
of Urban Area Act, 1975.

In view of the above, it seems that the colonizer is not charging the
Common Area Maintenance (CAM) charges in any manner, as per the details given by the
residents hence, the said allegation stands baseless and contain no merits, as the colonizer
is maintaining the services (upkeep of all roads, open space, public parks and public
health services) in the subjected Affordable Group Housing Colony free of cost since the
date of issuance of Occupation Certificate ie. 17.12.2019 by the Department and
maintaining the sanctity of aforesaid Clause 4 (v) of the Affordable Housing Policy-2013.

3. Illegal Parking issues:-

The complainant has alleged that the colonizer has illegally allotted four-
wheeler parking space to a few buyers for the colonizer’s financial benefits, due to which

the peace & harmony of the society are affected.
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" However, the colonizer vide above referred reply dated 04.07.2022 hagis

submitted that no four-wheeler parking space has been allotted to any individual allottee,
as the Affordable Housing Policy-2013 Joes not allow the same and allows only 0.5
Equivilant Car Space (ECS) to each allottee for parking two-wheelers in a licensed
Affordable Group Housing Colony. Further, the colonizer has informed that some of the
allottees/residents forcefully brings four-wheelers/cars inside the colony by violating the
parking parameters of AHP-2013,

In this regard, it is intimated that several CM Window grievances bearing
No. CMOFF/N/2021/105108 dated 12.11.2021 filed by Sh. Manoj Kumar,
CMOFF/N/2021/119349 dated 21.12.2021 & CMOFF/N/2022/025645 dated 10.03.2022
filed by Sh. Lokesh Kumar and CMOI'"/N/2021/119945 dated 22.12.2021 filed by Sh.
Vijay Kumar have already been received on portal of Hon'ble Chief Minister, Haryana. All
the aforesaid 4 nos. of grievances are filed by the residents/allottees of the subjected
Affordable Group Housing Colony and contained the issucs of illegal allotment of car
‘parking alongwith lack of requisite fire (onder movement path (as per fire norms). Taking
cognizance of the aforesaid 4 nos. of grievances, several hearing dated 21.12.2021,
25.04.2022, 19.05.2022 & 08.08.2022 were convened in this office and the subjected colony
was inspected by the concerned field official / officer of this office wherein, the allegations
regarding lack of fire tender movement 'ath (as per norms) and lack of 0.5 ECS for two-
wheeler parking as per Affordable Housing Policy-2013 and its earmarking at the
designated space (as per sanctioned Building Plan) were found baseless. The factual report
regarding the same is provided there in this office Memo No. 5458 dated 16.05.2022 (copy
enclosed) addressed to the colonizer will> the direction to comply with all the provisions
including parking parameters of Affordable Housing Policy-2013 in the subjected colony
to bring the same in conformity with the policy. However, considering the colonizer’s
inability for implementation of parking norms/parameters for non-allowance of four-
wheeler/car parking in the subjected .clony as per policy, the DTP (Enforcement),
Gurugram has been requested vide this office Memo No. 9677 dated 08.08.2022 (copy
enclosed) for taking necessary action to implement the provisions/guidelines regarding
parking parameters of Affordable Housing Policy-2013 in the colony and to approach
concerned Police Station for loding an |'[ against the violators (if any resident/allottee
refuses/obstructs the same) to enforce the policy guidelines at site in order to bring the

licensed colony in conformity with the provisions of aforesaid policy in large public
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b ]
“interest, Thereafter, the Action Taken Reports of this office were uploaded on the portal
with the request to dispose off the complaints accordingly.

4. Illegal AOA forced by Builder o1 innocent Buyers

The complainant has alleged that the colonizer has formed its own
association namely “AVL36 Gurgaon Apartment Owners Association” formed by the
employees of the colonizer instead of the allottees and the colonizer is not ready to
handover the management of operationa! scrvices/maintenance of the subjected colony to
RWA namely “AVL 36 Social Welfare Society” formed by owners/allottees, as it would
curtail their income source and control over Housing Complex.

However, the colonizer vide above referred reply dated 04.07.2022 has
submitted that the association namely “/\\'1.26 Gurgaon Apartment Owners Association”
is a registered society bearing Regn. No. 02481 registered under Section 9 (1) of the
Haryana Registration & Regulations of Societies Act, 2012, Moreover, the colonizer has
also submitted that the colonizer has complied with the obligatory term/condition of
license for forming a residents association ol allottees/flat owners in the project and on
the other hand the complainant has not placed any relevant documents on record to
shown its existence through registration/ membership documents.

In this regard, it is intimated that this office has no terroterial jurisdiction to
intervene in the Act namely Haryana Rey,:strution & Regulations of Societies Act, 2012 and
concerned District Registrar, Firms & Societies or Industries & Commerce is the competent
authority for dealing the matter regarding registration of Residents/Owners Welfare
Association/Society and conducting the elections of the associations as per applicable
Rule/Law. Moreover, taking cognizance o! thie the aforementioned 4 nos of CM Window
~ Complaints (mentioned at Sr. No. 3 above), the same issue was also discussed/deliberated

in the hearing dated 19.05.2022 held in this office wherein, the citizen(s) informed that the

RWA of the society namely “AVL36 Gurgaon Apartment Owners Association” is

formulated by the colonizer and is not piopeily working and has also sold the parking to

some of the allottees under Stilt. Accordingly, the citizen(s) desired that the elections may
be conducted in the society and elected RWA may take over the charge (maintenance) of
the society. Considering the request, the citizen(s) were advised to follow-up the matter
with District Registrar, Firms & Societics, Gurugram and to file a separate complaint
before the competent authority for execution of elections in the society. The copy of ATR

dated 19.05.2022 duly signed and verified by the Eminent Citizen alongwith the

Page 10 of 13
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:r;;comm'enda.tion to file a separate grievance regading instant issue, is enclosed herewith

for your kind perusal and ready reference please.

9 Insufficient electricity load (11KV against required 33KV) provided by builder inside
project
The complainant has alleged that the colonizer has taken 11 KV electricity

power connection from rural feeder instead of setting up a mandatory 33 KV Sub-Station
at site within the colony complex and 'huis violated the instructions/guidelines issued
vide Dakshin Haryana Bijli Vitran Nigam Limited (DHBVNL) sales circulation no. D-17
dated 06.08.2020 in collusion of DHBVN officials/staff, which results in frequent power-
cuts during summers.

However, the colonizer vil: above referred reply dated 04.07.2022 has
submitted the copies of DHBVN approval letter dated 12.06.2019 for the Electrification
Plan with ultimate load of 3908 KW or 4342 KVA and further informed that the DHBVN
has recommended for supply of 11 KV electricity from existing 66 KV station i.e. Harsaru,
Gurugram for newly proposed 11 KV A\'l in:lependent feeder.

Since, no condition regarding the supply of specified electricity load has
been imposed by this Deparment during the grant of license and issuance of Occupation
Certificate, as only the condition no. 16 of the Occupation Certificate granted for the
subjected colony vide Directorate Memo No. 31173 dated 17.12.2019 (copy enclosed)
directs the colonizer “that you shall apply for connection of electrity within 15 days from
the date of issuance of Occupation Certificate and shall submit the proof of submission
thereof to this office. In case, the electricity is supplied through generators then, the tariff
charges should not exceed the tariff Leing charges by DHBVN”. Moreover, the the
compliance of DHBVN Sale Circular No. D-17 dated 06.08.2020 (as mentioned by the
complainant) is to be complied by the colonizer and the competent authority for enforcing
the implementation/compliance of the said Circular is DHBVN itself. Hence, the detailed
report may on this issue may be sought 'roni DHBVN being the competent authority for
electricity matter and no action is required/pending to be taken by this Department.

6. Basic amenities not provided by builder

The complainant has alleged that there is no proper connectivity of roads
and essential services such as sewer, wal ', street lights etc.
However, the colonizer vide above referred reply dated 04.07.2022 has

submitted that the colonier has already deposited the entire EDC and duly discharged its
Page 110f 13
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% ‘bbligat‘iﬂns; now the responsibilities of laying the services like road, sewerage, drainage &

water supply lies with the competent authorities i.e. GMDA & HSVP.

In this regard, it is informcd that while issuance of Occupation Certificate
ide Directorate Memo No. 31173 dated 17.12.2019 (copy enclosed) for the subjected colony,
the condition no. 3 & 4 directs the colonizer “that you shall apply for connection for
disposal of sewerage, drainage & water supply from HUDA as and when the services are
made available, within 15 days from /< qvailability. You shall also maintain the
internal services to the satisfaction of the Director till the colony is handed over after
granting final completion. That you shall be fully responsible for supply of water,
disposal of sewerage and storm water of your colony till these services are made
available by HUDA/State Gout. as per tlicir scheme”.

Regarding the aforementioned conditions, it is submitted that the colonizer
has not been granted final corﬁpletion of the subjected colony till date by the Directorate.
Further to inform, the external services like sewerage, drainage & water supply are not
laid down till date by the concerned a':thorities i.e. HSVP/GMDA etc. even then, the
colonizer has made temporary arrangements for drinking water supply through 2 nos. of
bore-wells after obtaining necessary permission from Haryana Water Resources
Authority and disposal of sewage into the nearby village smf;'erage line. The copies of the
necessary permissions of concerned authorilics as submitted by the colonizer alongwith
the reply dated 04.07.2022 are enclosed herewith. Moreover, regarding the issue of
connectively of the subjected colony from approach road, the submissions made at para
no. 1 above are reiterated to avoid repetition.

y Builder has charged extra amount more than specified rate (4000 sq. feet) as per
AHP-2013, at the time of selling of affordable flats,

The complainant has alleged that the colonizer has charged approximately
Rs. 7-8 Lakhs extra in the name of equalization amount (more than the specified rate of Rs.
4,000/~ per Sq.Ft.) per unit, in violation » A![P-2013 and thus requested for directing the
colonizer to refund the extra amount to the allottees.

However, the colonizer vide above referred reply dated 04.07.2022 has
submitted a copy of Orders dated 23.12.2021 (copy enclosed) passed by Haryana Real
Estate Regulaory Authority, Gurugram in (he¢ Complaint No. CR/6427/4325/2019 titled as
“Charan Singh Vs. AVL Infrastrucutre Pvt. Ltd.” wherein, the Hon'ble Authority has

considered the said equilization charges as perfectly legal and justified.
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¥ In this regard, it is apprised that the aforesaid Orders dated 23.12.2021

(copy enclosed) passed by Haryana Real Estate Regulaorv Authority, Gurugram in the
Complaint No. CR/6427/4325/2019 titled as “Charan Singh Vs. AVL Infrastrucutre Pvt.
Ltd.” are self explanatory and the compliance of the same shall be madé_jf@r all the stake
holders i.e. colonizer as well as the allottees of units m the subjected Afférﬁable Group
Housing Colony. In case of grievance w.r.t. the issue, the complainants may file their
appeal before H-RERA, Gurugram.
The above report alongwith requisite supported documents/enclosures is
being sent herewith for your kind perusal and further necessary action please.
S Rreraa # Riergdeal gRT @R T 3R, wfiver 7 e
TR AroFreR (Fi0), THIT §RT WA a9 g §gal &1 AAIp fdbar T |
e SURT< A Sad od § 39 freed R ugen & 6 Rren TR Iemer
T, THU™ gR1 AR od Sard @ Weqd &1 afe Rreraasal o

o feed @ 9y &g Qg 8 O 39 R AFAT &R0, THUTH & Bratery

R gIRaa Y fpar s sfera g

ﬁﬁmﬁmw%‘lmzf@mwaaaiaﬁﬁmﬁaﬁwf?i’ja%m

ISGIESHE (@o) , THUTH | JU—AUSH BN (710),
gTCMEYR |

For Deputy Commissioner
GURUGRAM

riskiel oy €

Page 13 of 13

T AR :



116 5

District Town Planner, Gurugram (Plannin
DEPARTMENT OF TOWN AND COUNTRY PLANNg\)IG
HUDA Office Complex, Sector-14, Gurugram,

Tel No.: 0124-2320573,
E-mail: dtp6 gurugrany tep@gmail.com b
Memo No: DTP(G)/2022/545 ¢
Dated: /Jg-o05-2039 =

To
AVL Infrastructure Pvt. Ltd,,
Plot No. 01, Green Park Main,
New Delhi-110016.

Subject:- CM Window Grievance raising the issue regarding Illegal allotment of parking by
builder in AVL36 Gurgaon Society, Affordable Housing Society at Sector-36A,

under License No. 18 & 74 of 2014 being built by M/s AVL Infrastructure Pvt, Ltd..

Reference:- * Complaint received on Grievance Portal of Hon'ble Chief Minister, Haryana bearing
No. CMOFF/N/2021/105108 filed by M. Manoj Kumar, CMOFF/N/2021/119349
filed by Mr. Lokesh Kumar, CMOFF/N/2021/119945 filed by Mr. Vijay Kumar and
CMOFF/N/2022/025645 filed by Mr, Lokesh Kumar,

With reference to subject cited above, it is intimated that taking cognizance of the
above referred complaint mo, CMOFF/N/2021/105208 filed by Mr. Manoj Kumar, a hearing dated
21.12.2021 was convened in this office, which was attended by the complainant as well as Sh. Rohit
Jagnani (representative of your company). After detailed deliberation, it was decided to get the
subjected site been inspected by this office in the presence of the complainant as well as colonizer's
representative for verifying whether the colonizer has altered /changed the position of two wheeler
parking by way of encroaching 6 Mtr. wide fire tender movement path.

, Thereafter, the field official of this office inspected the subjected site and reported
that the duly marked 0.8 M x 2.5 M two wheelers parking space for each dwelling unit of the project
has been provided at site, as per the parking parametes/requirement of Affordable Group Housing
Policy dated 13.08.2013 and the duly marked clear 6 Mtr, wide fire tender movement path has also
been provided at site, .

Further, taking cognii;née of the other 3 nos. of above referred complaints containing
sioular issues, bearing No..s CMOFF/N/2021/119349. filed by Mr. Lokesh Kumar,

CMOFF/N/2021/119945 filed by Mz, Vijay Kumar and CMOFF/N/2022/025645 filed by M.

Lokesh Kumar, a joint hearing dated 25,04,2022 for the above referred 4 nos. of complaints was

convened in this office, which was attended by all the complainants as well as Sh. Suresh Dhanda &

Sh. Rohit Jagnani (representative of your company), After detall £-fiberation, it was observed that

apart from the above mentioned issues zaised by Sh, Manoj Kumar, the aforesaid complainants

were aggrieved for allocation of stilt parkings with reservation rights provided to some of the unit
holders and open surface parking provided to the others, For verifying the same alongwith the,

| P —
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issues raised by Sh, Mano] Kumar, it was decided to inspect the subjected site again and to takl

necessary acon dccordingly.
Thereafter, the subjected site was again inspected by the concerned oH:oer of this

office on 05.05.2022 and found that the duly marked 0.8 M x 2.5 M two wheelers parking space for
each dwelling unit of the project has been provided at site in consonance with the provisions of
Affordable Group Housing Policy dated 13.08.2013 and maintained the sanctity of 6 Mtr. wide fire

tender movement path at site, as per sanctioned Layout/Building Flans, In reference to the

allegation regarding allocation of stilt car parking with reservation rights to some of the unit
holders, it was also observed that hundreds of cars were parked in the duly marked two wheelers
parking space under stilt as well as open surface area of the subjected Group Housing Colony,
which is a violation of parking parameters of Affordable Group Housing Policy dated 13.08.2013, as
only the balance available parking space, if any, beyond the allocated two wheeler parking space,
can be earmarked as free visitor car parking space, according to the aforesaid policy dated
13.08,2013,

In view of above, you are hereby directed to comply with all the provisions
including parking parameters of Affordable Group Housing Policy dated 13.08.2013 at the subjected
sitt and bring the licensed colony in ccnforinity wit!; the provisions of aforesaid policy
immediately, Further, if any allottee / resident of the colony refuses/obstructs the same, the
concerned Police Station may be approached for lodging an FIR against the violator & enforce the
policy guidelines 9;: site, |

o/CDish'ictTown :

Endst. No. 5!4;69‘—5 el D;téd:_lé/os/wg

A copy of the above is forwarded to the following for information & necessary action
please:- .
1. Director, Town & Country Planning, Haryana.
2. Senior Town Planner, Gurugram Circle, Gurugrm
3, District Town Planner (Enforcement), Gurugram,

District T A
: % ‘Gurugram.

TTR . Jiema
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Infrastructure Private Limited

Date: 24.02.2023

Ref. No.: AVL/AGHC/2023/194-B

To
District Town Planner (E)
Town & Country Planning Department Gurugram Haryana.

Subject: - Submission of Findings of the Enguiry conducted by @ Committee constituted by Deputy
Commissioner (DC) Gurugram having (1) District Town Planer (P), Department of Town & Country
Planning Gurugram & (2) Sub Divisional Magistrate (SDM) Badshahpur Gurugram, its constituting
members.

Sir
In continuation to our replies submitted in your office bearing Ref. No.: AVL/AGHC/2022/194 dated 07-
10-2022 & Ref. No.: AVL/AGHC/2023/194-A dated 06-02-2023.

We are submitting a copy of the findings of the enquiry conducted by a Committee constituted by Deputy
Commissioner (DC) Gurugram having similar allegations. The said Committee’s findings have been
obtained by us through RTI from Deputy Commissioner Gurugram office. A Copy of the findings of the
enquiry conducted by the Committee having District Town Planer (P), Department of Town & Country
Planning Gurugram & Sub Divisional Magistrate (SDM) Badshahpur Gurugram, its constituting members is
annexed herewith as Annexure — 01 for your ready ref. & kind records.

In fact, it is also important to mention that identical complainants have been already filed before the
Hon’ble Haryana RERA Authority, being C.R.R. 355/2022 titled ‘4VL 36 A Social Welfare Society vs. AVL
Infrastructure Pvt. Ltd." wherein, your Department of Town & Country has been made a respondent
number-2 in the said HRERA complzint. The Developer Company has already entered appearance in the
said proceedings and has even filed a detailed reply to the Complaint & to zll other parties in the
complaint. Thus, the said Complaint, filed on exactly identical grounds is presently sub-judice and pending
adjudication before the Hon’ble Haryana RERA Authority. A copy of the HRERA Notice on the Complaint
filed before the Hon’ble Haryana RERA Authority, being C.R.R. 355/2022 titled ‘AVL 36 A Social Welfare
Society vs. AVL Infrastructure Pvt. Ltd.’, is annexed herewith as Annexure — 02.

Thus, all above mentioned various Complaints are nothing but an attempt to overreach the authority and
proceedings before the Hon’ble Haryvana RERA Authority, which is highly condemnable and contemptuous
in nature. Therefor, In light of the above mentioned facts and circumstances the present Complaint is
therefore liable to be dismissed on this ground alone & the complaints of the Complainants must

be dismissed with exemplary costs,

Thanking you o
7
Yours truly s r,é
LIGURUGRAM|S
A Z\ AM) -

\ \ ‘\ s

Authorised Signatory \:-’;\H,_/-’é*f
For AVL Infrastructure Pvi.-Lfd.

Enclosed:

1. A Copy of final findings of the enquiry conducted by the Committee constituted by
Deputy Commissioner (DC) Gurugram is annexed herewith as Annexure — 01.

2. A copy of the HRERA Notice on the Complzaint filed before the Hon’ble Haryana RERA
Authority, being C.R.R. 355/2022 titled ‘AVL 36 A Social Welfare Society vs. AVL
Infrastructure Pvt. Ltd.!, wherein, your Department Town & Country has been made a
respondent number-2 is annexed herewith as Annexure — 02.

-

ReAp”

m AVL Infrastructure (Pvt.) Ltd.

PROMOTERe«BUILDER*DEVELOPER

Creating Vibrant Lifestyles

CIN No. : U45201DL2004PTC129955

Corporate Office : A-305 & 306 URBAN SQUARE 3rd Floor Golf Course Extension Road Sector-62 Gurugram-122101 Haryana.

Phone: 0124-4296868, 4031515, 9811650084, E-mail: info@avlinfra.com, Website: www.avlinfra.com
Regd. Office : 01 Green Park Main New Delhi-110016
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ANNEXURE-N 253

Speed post

(Notice under Section 31 of the Real Estate (Regulation and Development) Act, 2016
read with Rule 28 of the Haryana Real Estate (Regulation and Development) Rules,
2017 as amended & compliance of obligation of the promoters under section 34(f) of

the Act)
No. | HRR/GGM/CRN/355/2022 | Date: | 03.02.2022
From To
Secretary, 1. AVL INFRASTRUCTURE PRIVATE

Haryana Real Estate Regulatory | LIMITED

Authority, New PWD Rest House, Civil Registered Office At: - PLOT NO.1,GREEN
Lines, Gurugram PARK MAIN,NEW DELHI-110016

2. THE DEPARTMENT OF TOWN AND
COUNTRY PLANNING

Registered Office At: - HUDA COMPLEX,
SECTOR 14, GURUGRAM

3. COMMISSIONER MUNICIPAL
CORPORATION

Registered Office At: - C1 HERO HONDA
CHOWK, FLYOVER INFO TECHNOLOGY
PARK, SECTOR 34, GURUGRAM

Subject: Complaint titled as AVL 36A SOCIAL WELFARE SOCIETY VS AVL
INFRASTRUCTURE PRIVATE LIMITED.

1. You are héreby informed that the above-mentioned complaint has been received
against you in this Authority. In this regard this notice along with the copy of the
complaint and annexures are being sent herewith through Speed Post and on your
e-mail address. Details of Notice may also be seen on the website of the Authority.
A copy of the complaint has already been sent by the complainant to your address
through Speed Post as well as through e-mail address and copy of tracking report
as a proof of having delivered the complaint through Speed Post as well as delivery

confirmation report by e-mail has also been submitted by the complainant.

2. You are hereby directed to submit your written reply (in two copies) with soft
copy as per the prescribed proforma available on the website haryanarera.gov.in
of this Authority duly supported by all the relevant documents in your defence
within 10 days from the date of receipt of this notice the registry of the HARERA

Gurugram.
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254 Wy HARERA

@D GURUGRAM

3. You may present your case before the Authority on the date fixed given above
personally or through an authorized representative or through an advocate as per
the provisions of Section 56 of the Real Estate (Regulation and Dev'elopment] Act,
2016.

4. Incase your reply is not received by stipulated period, then no further opportunity
would be given to you & your defence shall be liable to be struck off and the
complaint shall be heard by the Authority in the absence of your defence on merit

and matter shall be proceeded ex-parte as per law.

Date of Hearing | 23.02.2022

Time 10:30 AM

Venue . Court Room, New PWD Rest House, Civil Lines, Gurugram

5. Issued as per the order and the seal of the Authority on this 034 day of February,
2022.

BARER;A, Gurugram
CC to complainant: Intimated to be present on the next datebfhearing.
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: HARERA g EXURE-O Complaint 35;% of 2022
G T e na.
2 GURUGRAM '
BEFORE THE HARYANA REAL ESTATE REGULATORY
AUTHORITY, GURUGRAM
Complaint no. : 353 of 2022 |
Date of filing 31.01.2022
First date of hearing: | 23.02.2022
Order reserved on : 0@3 2023
Order pronounced : 01{.0&2023
I AVL 36A Social Welfare Sﬁciety_ : _
R/o: House no. 208, Block-9, AVL 36 Gurugram, Sector |
36aA, Gurugram- 122004 Complainant |

!

.

1. |AVL Infrastructure Private Limited

Regd. office: Plot no.1, Green Park Main, New Delhi-
110016 :

2. | The Department af‘l'nwn and Country Planning
Regd. office: Huda.Complex, Sector 14

3. | Commissioner Municipal Corporation, Gurugram |
Regd. office: C1- Hero Honda Chowk Flyover, Info RL:
pondents |

Technology Park, Sector 34 |

CORAM: - |
Shri Vijay Kumar Goyg AT PN Member
Shri Ashok Sangwan - - | Member
Shri Sanjeev Kumar Arora | | Member
APPEARANCE WHEN ARGUED: - M
| Shri. K.K, Kohli [Advocate) omplainant
Shri, Gauray Gupta [Advocate) Respandent no. 01
None . Respandent no. 02 |
Shri Sachin Bhardwaj proxy counsel Respandent no. 03 |

ORDER

1. The present complaint has been filed by the complainant-assogiation under

section 31 of the Real Estate (Regulation and Development) Act, 2016 (in

Page 10t 43
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2 GURUGRAM
hort, the Act) read with rule 28 of the Haryana Real Estate (Regulation and

Complaint no. 355 of 2022

lopment) Rules, 2017 (in short, the Rules) for violation of section
Ll[ﬂ[n) and 14 of the Act wherein it is inter alia prescribed that the
moter shall be responsible for all obligations, responsibilities and
ncrions under the provision of the Act or the rules and regulations made

ere under or to the allottee as per the agreement for sale executed inter se

fnd adherence to lay out plans.

. 'L.“‘,l

. " o
-

and project related detnlls 5

H’ -—\ﬁ

2. The particulars of unit detajls 5ale Mderaqon. the amount paid by the
\
complainant, date of pmpaiedhandfng bméph;session, delay period, if
any, have been detaﬂe# in cﬁe followtng tabular bﬂm

. | Heads | ldfomutpil
Project name and location E ﬁﬁﬁm:gainn Sector-364,
| \ L triet- _Wgram Haryana
2 | Projectarea e 19.06875 acres |
3. Nature of the project T [ Afforaable Group Housing Project =1
DTCP license T and val[ﬂfg _iq'n"  1 ed 10.062014
status ¥ ~ 0 W Nalidupto 23.11.2019
| ¢ "‘mni"zmwmd 01.08.2014
{valid upto 23.11.2019

Name of licensee Birpal and others
HRERA registered/ not | Registered h

registered Vide registration no. 106 of 2017
dated 24.08.2017

[ Valid up to 31.12.2019 ]
7O

5

!

|

!

|

1

Unit no. 1003 on 10th floor, block-13
(Category-Al)

Page 2 0f 43
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HARERA :

B L A Complaint no. 353 of 2022 ]

2. GURUGRAM |
T'[ﬁs per page no. 45 of the ccfmplair;;]_
8. Bui!ding plan appmvals 27.08.2014 | T
|
As per project details
| Radadiog _ J B
9. Environment clearance =1 24.11.2015 [
[As per project details] |
'10. [ Consent to establish granted by 01.201
HSPCB on .y l |
11. | Dccupation certificate 17.12.2019 | '
L fAsper project details) _:
12. | Completion certificate Tmmu 3322
af : |
|| | [As persite of DTCP) ]

B. Facts of the complaint f g
3. That the members of é;the complainant-association [“AVL-Socigty”), despite

having taken the posm, bindjng themselves as per the sakt! policy and

having signed the sale ded.mbemg perpetually ha by the AVL

Infrastructure Private Limited. It-has not only failed to adhere to the terms

and conditions of the muﬁ’gsﬁﬁeﬁntfﬁfm‘a but ha
extracted money from the members of the AVL-Society under

also illegally

ny pretext
details violating the policy laid by the respondent no. 2.

4. That the members of the AVL-Society being the allottees as peér the third re-

draw are filing this petition mainly for the issues such a$ equalization

amount, entry/exit road into and from the complex -innocent awners cheated

by the builder, changing the definition of carpet area and charging of

Page 30t 43
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HARERA
B, GURUGRAM

amount for increase in the carpet area by 14 sf. ft. for 2 BHK homes at

Complaint no. 355 of 2022

from 606 sq. ft. to 620 sq. ft. from time of booking to the time of sale deed

-lm'th no communication at all in violation of the car parking policy for the

'f;ffurdable housing project, violating fire corridor norms risking the lives of
ihcmsands of residents and changing of the plan without the approval of the
?/Elrd of the allottees as is required under Section 14 of Act, 2016 and the
ltules framed thereunder. ,,_,; G

'ﬁhe complainant was made to balievé ﬁi f‘he{jme of filling up the application
f?rm being addendum-3 to appifﬁhhdn fonm fnmhe re-draw for the unitsin
.‘iﬂ’urdab]e Housing Pm}ect nameiy "AVLEGGurgaan Sector 36A, Gurgaon,
p;.lrsuant to arising of vacancy(ies) in ﬂw prbject due to withdrawal/
sTrrender by apphcant{syauuttee [s) thﬂt gs- par .»the Affordable Housing

Pelicy, the complainant has' t.o p;y an equa.lf!aﬂnn amount (interest as per
pbllcy] @ 15% pa. torllrank pari—pauuxmth*tge omglnal applicants in the
plLJlect for the period Frorn 02 01‘201&‘ ie. '!he cgmmencement date of the
pt!oiect till the date of subsequent allotment.

However, the emphasis as would be noticed is on “interest as per policy”, a

!
condition which does not find a mention at all In the entire Policy of 2013 or

|
thé amendments to the said Policy, This amounts to extraction of amount

1
illegally and also a fit case to be referred to the Economic Offence Wing of the

|
Haryana Police.

i
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That a clarification was sought regarding schedule of payment with interest

259

from subsequent allottees out of the re-draws, by AVL Society, from the office
of Senior Town Planner to which, it was replied and the Dlr&cmm;w of Town
& Country Planning, Haryana vide letter dated 30.01.2019 dlarified that the
dues may be demanded strictly in accordance with the pmiiisi&ns of
Affordable Policy dated 19.08.2013. That since as per Affordable policy dated
19.08.2013, there is no clause to dﬁrgethe overdue interest from the
subsequent allottees of thE pmm:ﬁ m rank pari-passu with tl:ie original
allottees, it is therefore pfaﬁd{ﬁ‘at fheﬂhlnfﬁstructure Pvt. L*d may be
ordered to refund the ameount collected towards the equalizatign amount
with interest till date. |

That as evident from the ‘approved maps for the said project dated

25.08.2014, the entry and the ‘exit-point to and from the complex has been

shown from a 12—metez;«;wqjﬂe,macﬁ§zg..tl# respandent-builder. Su uently,

the respond.ent-huildergsu'f)rﬁitted a rﬁa_p, while getting the registration done
with the Authority, wherein keeping the entry/exit at the same point, an
additional entry/exit point has been shown, through green belt, gonnecting
to a Kacha road being the revenue rasta, which is at the back of the complex.

absolutely 180 degrees opposite to the approval/ sanctioned entry/exit into

and from the complex.

rsgeﬁufﬂ
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' This therefore means that the respondent-builder has not been able to

Complaint no. 355 of 2022 ]

' provide access to the society, from the main road, as was assured at the time
- of selling the apartment. It is 2 major issue which was brought to the notice
1| of the respondent no. 2 but no action, has been taken by the respondent no, 2
- against respondent-builder. As on the date of filing this complaint there is no
- access avallable from the point as approved by the respondent no. 2 and same
is being informed to respondenthlg{ﬂgrﬁnd its team members. Hence, by
- falsely ensuring a smooth and prupu?ﬁfd&ss. fur the entrance to the Society,
- which factually is not there on the g‘almaﬂhémemhers of the complainant
- society have been suﬁieﬁed to uﬁéthité!junfalr?&éﬂe practice as well as
subjected to harassment. All such act and omissions on the part of the
- respondent has caused an. immeasurable meﬂtﬁlstness and agony to the
- members of the complainant-society apart from no entry/access to the
- complex. The builder ﬁuegpfom has miwwteﬁ to the innocent buyers
- and is still mnsrepresenr_[ng resultlng in 7f.he buyers being cheated by the

- builder, an offence punishable under Indian Penal Code.

10. That the office of Town & Country Planning, Government of Haryana being

- the respondent no. 2, also knew very well that because of the upcoming
- Dwarka Express Way, the exit of the complex on the service lane as per Town
& Country Planning approvals, would not be possible as the land where the

- service lane was proposed by the builder does not belong to him. In spite of
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having known the fact, respondent no. 2 still issued the occupation certificate
to the license are left in the lurch and have been provided and exitf?ntry from
back side of the complex through a “Kaccha Road” making the GWI?E.I'S travel
approx. 4-5 km through very congested village road before connecting the
main road.

I
The complainants are the owners of different units and the _ﬂe&ils of the

names of the owners, their unit nﬂ.atm’gfea at the time of tmok@lg and the
area charged at the time of sale dee:l and the additional amount :vfllected by

the respnndent-buﬂder are’ ilsa ﬁruﬁda:l It is submitted that the members

— =

of the cnmp]ainant—sodeﬁr have accordingly been asked to pay anadditional

amount as per the statemient. The definition of “carpet area” has been defined

h

under the Affordable He

ing Policy 2013, Hence; charging for anjadditional

area is absolutely illegal Iﬂd unjustified ‘and against the law and the
guidelines laid in the Affordable Housing Policy. If there is an increase in the
area, the same has to be approved by the relevant authorities for getting the
revised lay out plans sanctioned. The fact is that the revised plans were
neither submit nor approved.
That due to such increase the members of the c-smplainant-mi&:y has also
suffered additional financial losses such as additional cost, additional taxes to

both centre & state, government levies, additional stamp duty additional

maintenance to the society. In view of above, the additional amount collected

' Page 7 of 43



262

13.

128
F HARERA

e Complaint no. 355 of 2022

® GURUGRAM

by the respondent-builder without any approvals from respondent no. 2 and

without any intimation to the complainant-society, may kindly be refunded
with interest.

That the Principal Secretary to Govt. Haryana, Town and Country Planning
Department through its letter to DTCP vide Memo No. PF-27(VOL-
1) /2020/2-TCP/41 dated: 04.01.2021 informed about the amendment in

the Affordable Housing Puli-::y-?ﬂ_l_-_;u _72“19 08.2013. In the present case,

the respondent-builder is allqtﬁng“é%ﬁﬁing_at his own whims and fancies
without following the policy. Muraovér ﬂlefenlaldmras per the policy cannot
provide car parking in the stilt area hut mafortu’oately this is being done by
the respondent-builder and despite G.E--thq repeatﬁd complaints on this issue
to the office of DTCP as'well as the--.{IMf'Wtﬁdmw,i no action has been taken as
yet against this sale of illegal car pa;:kln@ﬁy the respondent without
following the norms. Car parking hﬁﬁbgﬂﬁ@&#’@ll%ﬁeﬂ to an owner against
the policy and similarly marking speéi_ﬂé_éﬁr‘ﬁtr:ljfhlieﬁ in the stilt area is also
evidence to the fact that the car parking are beiﬁg given In total violation of
the car parking policy in the affordable housing projects. Our humble

submission here, kindly give direction for fair allotment of these parking by

draw system
|
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14. That the National Building Code from time to time has been laymgilnwn clear

263

safety rules more specifically for the fire safety and fire fighting \Thic!es and
their movements. :

15. That the width of means of access shall be 6m for residential occi;pancy and
not less than 12m for other occupancies depending on the length 4( the means
of access. In addition, the road shall not terminate in a de+d-end. The
respondent-builder, as evident ﬁumﬁtzm sets of maps has rangen:i the
entire parking from the ausﬁmﬁﬁﬁﬂﬁiﬁgw the inner lanes of *he complex,
which in fact is supposed to be fire corridor for the movement of the fire
tenders, which needs ag;;:élhnum wihd‘th o: 6 m with no obstructions at all. The
sald maps is the one which has been appraved by the office of DTCP, Haryana
and the one which hasheen submitted to this Authority a# the time of
registration of the project. !

16. This change of parkingfrom the o@mjmtoﬂy has been do# without the
permission of the office of DTCP, Haryana but subsequent to thi§ change, even
the parking of two wheelers has been brought to the centre ofthe entire fire
corridor area resulting in the fire corridor being reduced to ‘pproxlmate!y
five meters.

17. The members of the complainant-association have \*e-n regularly
complaining to the concerned authorities about the gross viul+mn of the fire

safety norms by the respondent no. 2 and this has been repeatedly brought
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the notice of the respondent no. 3 being the Commissioner, Municipal
;tommlssiunen Gurugram, but unfortunately no action has been taken by it

ainst the respondent-builder. It should have in fact taken immediate action
Ezlnst the respondent-builder as it is about safety and security of lives of
é’ae persons living in and around these buildings.

Pheir attitude fortifies apprehensions of corruption in selectively applying

A

he fire norms and issuance of nmﬂb 1ternﬁcate and using or not using
Ie powers of disconnecting water and ‘iefeetricity to the buildings who did
ngxt comply with the fire Efei}}' nom lt isttm:lugruf the respondent-builder
*d respondent no. 3 ta dear the apprehensions thﬁ complainant is being
victimized. Thus, immediate action may kindly e ordered to rectify the
I#gal changes made by it In ihel-\pal?kirm plaﬁrﬁir the two wheelers and
%pondent no. 3 may be ordere‘d% msttthr; respondent no. 3.

Tﬁat as per Section 14(3),in case any struetural dem or any other defect in
erlnnanship. quality or provision of serﬂce‘s or any other obligations of the

|

plpmnter as per the agreeément for sale relating to such development is
bl%:mght to the notice of the promoter within a period of five years by the
aiénttee from the date of handing over possession, it shall be the duty of the
pt@ltamau.-r to rectify such defects without further charge, within thirty days,

|
anb in the event of promoter’s failure to rectify such defects within such time,

|
|

| Page 10 0f 43
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the aggrieved allottees shall be entitled to receive appropriate cnlipensation
in the manner as provided under this Act.

That the respondent-builder has not only changed the entire a,cc?ss ingress
and egress but has also changed the entire two-wheeler parklngiand hence,
may kindly be ordered to reinstate to the original parking plans * approved
and original ingress and egress as approved. |

The respondent-builder has reduced:ﬂtm of front park on 'i und level,
The park size is not existing as per‘th’b*’apﬂmwed plan. The office of DTCP has
also issued a show causenotice on 2‘4‘11.30-2_2 to the respondent. However,
it has not taken any conﬁtﬁe ﬂcﬁ(;l:l till date as per our knowledge. The play

area of small kids ané ﬁlw area for relaxation of senior citizens has been

decreased due this reason,

That it is charging mamteilancemlnst- théuﬁHP—?Dﬂ policy, which is illegal

and against the interest of @m-gabla Housing iject The romplainant
1 ir b F .
humbly request this Court 1o krnéry Beit 13 the
refund /reimburse the amount collected for maintenance and
with interest, which is against the AHP-2013 policy. It has beén charging a

maintenance amount of Rs 3.50 per sq. ft in addition to a resemve fund of Rs.

20,000 +7500 per house per flat,

Relief sought by the complainant-association:

The complainant has sought following relief(s):
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ﬂ Direct the respondent no.1 to refund the equalization amount collected

Complaint no. 355 of 2022

| from the complainant, together with the interest from the date of such
! payment till the date of refund.

(l-] Direct the respondent no. 1 to refund the additional amount collected
T from the complainant. towards the carpet area together with the interest
11 from the date of such payment till the date of refund.

(§ii) Direct the respondent no. 1 to submit the correct sanctioned plan for
registration with the Authority, based on the approval granted by the
DTCP vide approval dated 26.08.2014:

(i) Direct the respondent no. 1 to keeg ‘;}%he two-wheeler parking as was

. approved by the DTCP 'vld.e agprmlal dam 26.08.2014 ensuring free

movement of the ﬁrgte;nﬂcr f{am@,};ﬁm@ﬁq to make any alterations

LS

|
H to the existing sanctioned plan the same may only be permitted, after
following the rules and regulations laid qa_w:e_i ifi Section 14 of the Act of
} 2016. i | ; o
(v? Direct the respondent nc,‘L to providd Fqi?”thie ehtry;’em to the complex
. as per the approved plans and as per the plans shown at the time of offer
of the flats based on which the complamam agreed to be a part of the
project and hence applied for thQ re {Hr@u-p signed the flat buyer's
} agreement and executed the sale deed. .~ )
{v? Direct the respondent no: 1 to rectify the changes made on account of the
. increased carpet area, changes in the parking policy, changes in the fire
‘ corridor route, changes in the parking of the two wheelers which are all
i violative of Section 14 of the Act of 2016 and to be restored as per the
. laws,
[wb Direct the respondent no. 1 to pay exemplary costs for committing fraud
} to the complainant.

l Page 12 of 43

\



133 267

HARERA

ol LA LB L i‘:omzplamt no. 35? of 2022
1

2 GURUGRAM

24. On the date of hearing, the authority explained to the respondent/promoter

about the contraventions as alleged to have been committed in felation to
section 11(4) (a) & 14 of the Act to plead guilty or not to plead gulity.

25. Reply has been filed by respondent no. 3 i.e. Commissioncrfl Municipal
Corporation, Gurugram wherein stating that stating that the matter pertains
to license granted where necessary actions are to be taken up by DTCP
(respondent no. 2) and no action on behaif of respondent no. 3 is ﬁuired It
is observed by the Authority that the refiefs sought by the r:nmpfamant are
not against respondent no. 03. Furfher neither any written reﬁly not any
appearance has been ma_@embﬁﬂﬁw‘m;}ndem no. 2.

D. Reply by the respondent no. 1

26. The respondent has cantested the complaint on the following grox
L ) !
i. That the project “AVLSE_G"U MN*‘, i.e. the projéct In question, déveloped by

respondent no. 1 is a Ieéilnglm&fme .&i‘t‘ and exemplaryf affordable
project constructed under Government of Haryana's Affo

Policy ("AHP-2013") abﬁmmwhicbis in.excellent shape.

dalblle Housing
Not only has
the project been completed well before time; the project in fact skands out in
terms of its quality, when compared to any such other project. Burther, due
to the exemplary quality of the project developed by it, all the units in the
project, totalling 1480 in number have been completely sold odt and as on
date, there is not even a single unit available /vacant in the proje¢t
ii. That the affordable housing has been constructed as per the approved/

sanctioned drawings by the Department of Town & Country Plangiing (DTCP).

rage 130743
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ut of total 1,480 flats, more than 1,380 flats have been registered in the

Complaint no. 355 of 2022

|:name of their respective flat-allottees. Approximately, 1,350 families are
rpresently living in the project. There are more than 5000 persons living
‘happily and peacefully in the project. It is important to state that the building
‘is a model project under the AHP-2013. The project is also most cost
beneficent, when compared to any other project under AHP-2013. Even, the
complainant, having duly satisfied itself about the quality and all the
enities of the project decide& tm hﬁ&e the same and entered into a
L:nntrar:t with open eyes. It is on"lgr h&w _l;l_lat the complainant having
bu rchased a flat in this mndaiproject,ﬁnddéﬂw;lhu benefits, thereof, is now,
!pn a completely mala fide manner, has. ﬁleJ* ﬂﬂs _present complaint to
t’hcssurise res;mndent no. 1 into acced nqto its il!regalxdemands
at the respondent noc v ls,a’hjghﬁy r&sp@sﬁ)lyef.;ﬁlplary and law-abiding
loniser. No departmem/authﬂnty has e‘verﬁomted out any irregularity or
violation of law on its part with 'regard w-maﬁevelopment and construction
f the present project. llnéjusr‘gll &1&1&1& , u;ﬁso specifically the AHP-
2013 has never been violated by the co“lonizer ever The project therefore has
been developed in complete consonance with the AHP-2013 and all other
#pplicable laws.
JFhat the complaint is liable to be dismissed with heavy costs as it has been
‘mpmperiy instituted with an ulterior motive. The complaint has been filed
| an imposter /fraud entity, claiming to be an organisation. However, this

so-called organisation is neither registered nor has any legal existence. It has

n repeatedly held that any proceedings initiated by an entity, having no
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|

legal existence or improper existence cannot be sustained at all a#d must be

dismissed at the threshold. ‘

That the complainant has tried to create a false impression that it ll the actual
residents’ association of the project, which is aggrieved of respu;dam no. 1
and has approached the Authority. However, it is pertinent to mention here
that the complainant has deliberately suppressed the fact tha& the main
organisation, actually representing the interests of the apartm*n: owners
under the Haryana Apartment Owmership Act, 1983 and rules made
thereunder, is actually "AVL36GURGAON APARTMENT | OWNERS
ASSOCIATION" and not this.imposter complainant society.

That it is a settled pﬂSlﬁgﬂ af Iiaw t‘gat'cligel.‘mert {s.a validly constituted and
subsisting society formed for a project, under the Haryana Apartment
Ownership Act, 1983 and Rules made thereunder, then any othér ancillary
bodies, misrepresenting -;uln_,_d'i claiming themselves to the residents’
association should not be permitted to do so and file any *aceedmgs
claiming to be the same, as they have no locus or legal validity /@istence in

the eyes of law.

That the complainant has deliberately not disclosed as to who afe members
of this so-called organisation. In fact, they has not even placed onirecord any
proper resclution or authority in favour of Mr. Ishwar Singh Yaday by any
such so called aggrieved person(s) authorising him to institute the present
proceedings on their behalf. The present complaint is liable to hF dismissed

on this ground alone.
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That the complainant deliberately keeps mentioning throughout the

i:u-mplaint, in a completely vague and non-specific manner that certain
-izersnns are purportedly aggrieved by the alleged actions of the respondent
i?’l'hs.it; the complainant have deliberately failed to disclose the fact that almost
all the (ssues raised in the present complaint have already been agitated
before various authorities, that too, repeatedly and such complaints have

heen duly rejected by all of such authmtias Some of the instances where

Al Jﬁ t and other such similar mischief

maker&, unsuccessfully against the clei*e o are:
i Reply sent by respondentfio, 1 to the emaj'l u‘.':ewed on 14.02.2020 from
i DTP Gurugram (AVL/AGHC/ Zﬂmﬁﬂ] that tba grievances of certain
persons pertained to external deve‘lopmem mfrastructure i.e. road
- connectivity, water supply line, electricity, 5t0rm water and sewage main
| line in the periphery of the project, amdmuéd that the developer has
’ completed the project befdﬁlﬁjﬂl‘e a_nd‘ﬁ'titamed the occupation certificate
~on 17.12.2019. Mofeover, the'developnienit offexternal infrastructure
/services i.e. water supply, electricity, sewag_gfstdrm main line and roads
- ete. in the periphery are under the ambit of Govt. of Haryana/competent
- authorities and completion of the same is entirely within the domain of the
] government authorities.
L. On 15.06.2020, (AVL/AGHC/2020/159-A), a reply was given by
i respondent no. 1 to the complaint ticket raised on 12.06.2020. Respondent

~ no. 1 replied that the concern raised by certain persons with respect to

- external developmental infrastructure has been raised by the developer

| Page 16 of 43
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company with various govt. authorities on multiple occasions with needful

reminders and follow ups, right from the commencement of the project,
but all such issues are within the exclusive domain of the auth,%rities and
not respondent no. 1. The respondent also duly mentioned that ‘t had paid
all the ‘External Development Charges' (EDC) fully with the Govt, thus

being fully compliant with all laws in this regard. ;

. On 03.07.2020 (AVL/AGHC/2020/159-A1), a reply was given to the
complaint ticket raised on OBH?MXHE developer duly informed the
authority that the project is appl‘é*éﬁaﬁm&om the 5 karam wide revenue
rasta, which is duly verified and tertlﬁed:hythe competent department(s),

while granting full ‘oecupation certificate to the project Ig fact, the

developer has no alt@__*:?tive other than to use the revenue fasta at the
moment. It was paink;'q éu,st thatin the front side of the project, there is the
central periphery ruaﬂ.{-@ﬂ&} which is 150 mtr. wide planned road in the
approved master plan of Gﬁmg"g‘ﬂ:_m_iﬁ:h?f_’l&meter green belt and 12-meter
service road on both. iﬂ? uﬁgpné."&\?atunﬂahly,@e Govt. did hot acquire

TR SANYIRIAY
the land falling under lg-meter green belt and 12-meter servige road and

only balance central part there of (i.e. 90 meters) has been acquired by the

State Govt. However, the State Govt eventually left out 30-

falling on either side of CPR under service road and green

State Govt. As a result, the service road, external development
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periphery of the project has not been developed by the authorities despite

having received the full EDC for this purpose.

d. The respondent-builder relied to various other tickets raised on various
dates such as 03.07.2020, 08.07.2020, 31.07.2020, 09.09.2020,

| 16112020, 08032021, 29.042021, 21052021, 21062021,

| 05.07.2021 12.11.2021, 13.12,2021, 01.03.2022 and 03.03.2021.

- e On 08122020 [AVL/AGHC{ZD;Q{ISQ-A&), a reply was given by

respondent no. 1to the cnmplﬁfﬁtﬁtket raised on 08.12.2020.The

Developer informed herein thﬁt El*e» deparl:ment has granted full

occupation certificate. ﬁﬁf the" Mﬁ!& pmjém and all the requisite
compliances havqa]:sqheen anne, ﬁicludmg"ﬂaposmng of whole EDC

e

with the competentamhontyfdeparﬂnem All I:Be internal development
works/services of the project are ;nn-nplw’daly functional and the
project is fully occupfed. 'l’hus, therﬂ lsﬁqﬂmm pending on the part of
the developer. d

f. On 02082021 (AVL/AGHC/2021/17T1); a' repl}r was given by
respondent no. { to the comp1alnt t¥cknt ‘on CM portal raised on
05.07.2021.Respondant No. .1 mﬁeraﬁaa ﬂﬁ!ﬁ previous requests to the

———— i A —

e — —

authorities and mentioned that despite completing one of the best
I affordable projects, that too before time, and putting best efforts for
l sustaining the colony even in such a difficult time of Covid without

availability of external infrastructure. Respondent no. 1 is being abused /
. harassed/ misbehaved with/ and being made subject of false

propaganda for no fault of its, only due to non-development/ availability
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of external public health services/facilities, which is compkMy the

Complaint no. 355 of 2022

responsibility of department of Government of Haryana anh not the
Developer.

x. This shows the systematic abuse, harassment and identical complaints being
filed by such groups in connivance with each other, which respo | ent no. 1
is having to endure for such a long time. Even the authorities, being duly
satisfied about the replies furnished by respondent no, 1, have h.een either
rejecting these complaints or duly treating them as closed. Des;:*te having
made many of such ahove-menziunéﬁﬁﬁémpts to harass the d-ev+lnper. the

complainant has deliberately concealed the factum of dismi of these

complaints. :
xi. That vide order dated 05:07.2021 of the CM Window Action Taken Report, it
was duly held that witt{;ggi‘g‘j‘d&o the issue of supply of water, GMDA has to
supply the water and ithasqmty agpl@d-ﬁ:ruﬁ‘ﬁ purpose. Further, while
replying complaint ticket on CMPamlmlsed an 12.11.2021 vide

20.12.2021 (AVL/AGHC/2021/177); it was submitted to the authority

rdated

highlighting the fact tha'gu }f-}he_t_g:‘ road for the fire tender mm'm*nt is very
much present and the demarcation of the two-wheeler parking hag been dane

in complete consonance with the "As Built Drawings” duly, certifiéd by DTCP

before issuing the occupation certificate. Only after due through

inspection the fire department, it issued NOC for the project. If thefe had been
any irregularity with the project, as alleged, the concerned départments
would have never given any necessary permission, occupation ceftificate etc.

to it. Moreover, the respondent also highlighted that there has been no-
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; alteration in the two-wheeler parking demarcation and the same has been

- done as per the 'As-Built Drawings'. On the contrary, majority of residents are
;I having cars and bringing them forcefully inside the colony, parking here and
.! there, including right at the 6-meter road for the fire-tender. It has requested
 the department to direct that the association should permit only two-
- wheelers of the residents at the earmarked places and restrict the entry of

four wheelers within the colony, which is not in accordance with the policy.

Pursuant thereto, vide order dated 21,122

oy Tt

42.2021 the relevant authority also
%directed the president RWA ﬁutmﬁiiﬁb%;n&m entry/car parking in the
| project, as the same is not pernﬂtt&etund&:ﬁm;\hﬁordable Housing Policy,
2013, A%

‘That vide letter datq?;__.;;.?m.zozz, the re?an?em no. 1 even provided
photos/videos shoMnkavailabilitm of }eq?1r$‘d Migg radius for fire tender
‘movement and also the phﬁio.é}"-\fi@uﬁnf ghmlggﬁﬁﬁ-’ﬁarked inside the colony.
‘That the respondent no. 1 wrote to [YI'Pquugi'am w.r.t levy of equalization
1charges & marked a €opy m D&eﬁogtﬁegg?lﬁrandlgarh Haryana on
27.12.2017 highlighting that advertisement %rﬁf;rd"&-draw for subsequent
allottees had been'. given to fill ' vacancies which arose from

surrender fwithdrawal of successful allottee. Thereafter, it wrote a letter

dated 22.01.2018 and 09.04.2018 bearing reference number
éAVL/AGHCﬂGINO‘M to seek confirmation that the levy of equalization

i§mwunt (interest as per policy) Is a valid levy and is being charged as per

AHP-2013. The department agreed to consider the matter and issued a

becessary clarification after assessing the complete position. In fact, being the
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bona fide entity that respondent no. 1 is, despite there being fo stay on

collection of applicable interest as per policy by any authority, it 1npfoluntan’ly
agreed to submit an undertaking dated 02.05.2018, wherein it staﬁ:d that till
the time a necessary clarification is issued respondent no.1 will }Jmt charge
any equalization levy (interest as per policy). |

xiv. Subsequently, Vide Memo No. LC-3036-JE(BR)-2018/2715 dated .'-.%).0 1.2019,
the DTCP gave clarification to STP, Gurugram and marked @ copy to
respondent no. 1 that it can charge Mamunts as per the poiiq{ The issue
was treated closed as no further fﬂmmumﬁlﬂon /clarification w# issued by

the department. S ATTS

pleased to hold that the levy bi-egmﬁlamﬂunt by respon
the present project is'a completély legal and justified levy
violative of the AHP-2013 in any manner ‘whatsoever.

xvi. It is necessary to mention. that the advertisements /public nc‘ices clearly
stipulated that the subsequent allottees would have to pay #qualisatiou

charges (interest as per policy). Even the application form¥ where the

complainant has signed on the agreed terms, mentions that suchiequalization
charges (interest as per policy) need to be paid, in order to pari-passu
with the original applicants. The schedule of payment applicable to the

complainant categorically states that equalisation charges will be applicable
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| In case of subsequent allotment. More specifically, clause 4 of the flat
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allotment letter dated 04.08.2018, read with addendum-4 of the application
‘furm. issued in favour of the complainant, categorically states that the
\allottee, i.e, the complainant, will have to pay the equalisation charges.
1‘Therefore, the contention of the complainant that it is not liable to pay any
nequalmation charges is incorrect. The advertisement/public notice for the
ldraw of lots, as well as the flat allotmentletter and the application form duly

filled by the complainant and sﬁn&ﬁ:t’mnrically state that equalisation
kharges{interest as per policy] are tq.: 3

and it had expressly agreed for
payment of the same. < _

The complainant was completely aware of theﬁslﬁxagion before buying the
iald flats, infact when:l:he complainant bﬂught me ﬁats in 2018, the project
vbras at an advanced stage'of construction andwcmnma,ham knew at that time
that external development infrastru:'mre mm&ngﬁemce road has not been
&eveleped in the periphery bi..ﬂle md;eeg,wh'ich was to be developed by
concerned govemmenﬁd@ar@e#ﬁ}ad&ﬁbrﬁf& oa‘ly

ﬂddiﬁﬂnally it is important to menﬁun ihat kae letter dated 06.06.2017
hipaﬂng reference No. HVLMGHE}ZH*! 7)078, it ‘wrote to the Chief
A‘gimlnistrator HUDA, Panchkula, highlighting the fact that the competent
d‘partment has processed the award only for strip of land falling under 90-
meter-wide central portion of 150 mtr. road/width of the Central Periphery
Road (CPR), leaving both sides green belt and service road of CPR notified in

Gn‘rgaan-Manesar Urban Complex Master Plan. Whereas, the land acquisition

|
natice published in the newspaper dated 10.08.2013 for acquiring land was

|
I

Page 22 0of 43

1
'




XixX.

xxil

143

277

HARERA

Complaint no. 35 éaf 2022
]

= GURUGRAM

for 150 -meter-wide V2(e) type road including 18 mtr. wide greer belt and
12 mtr. service road on both side (CPR). Moreover, it was specifically
requested to the concerned authority /department to acquire and ?ward the
land falling under service road and green belt along with QD-mﬁeréwide road
of CPR. The said letter dated 06.06.2017 was forwarded vide !nemo no.:
STP/PW/17/10749 DATED 21.07.2017 to DTP and Land Acquisition officer,
Gurugram by the Zonal Admlnistrater to examine reS'pondq?iut no. 1's
representation & send a report on dmm as early as possible,
Vide letter memo no.: C'I'P,’STP{‘S‘fW/ﬁﬂ»QS*% dated 27.09. 2038 the said
letter dated 06.09.2018 was sent by the Chief Town Planner HSVP Panchkuld
to Administrator HSVP, Guragram. Thereafter, vide memo dated
bearing no. DTP(G) /251@{;21 63, the DTP acknowledged that the service road

7.03.2019

and green belt were n&;’&cnﬂiuirad.
Thereafter, vide letter dated 04.04.:2019 bearing no. AVL/AGHC{2019/115,
it wrote to zonal adminisﬁf&#iﬁ;t theservice road and green beit have not
been acquired and the?;};ﬁl rdgd %?h@gm@é‘keeﬂanded over to NHAI It
even requested to mnﬁ“éc_fk'the c‘ﬁ]o‘ny'Wi'i:h the NHAI service roaditill the time
sectoral service road is acquired and built by the | competent
authority /department.

Thereafter, multiple correspondences were exchanged between the

authorities and respondent no. 1 till 10.03.2022. It is pertinent to mention

that tll date, respondent no. 1 continues to write concerned

authorities/departments for development of public health services, service

road etc. in the periphery of the project and the same being a purhc property
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#cannut be developed by it, but has to be developed by the public

- authorities /departments.

'Moreover, the complainant itself admits that the 12-meter service road does
not belong to respondent no, 1. Infact, during the site visit and while signing
‘the flat buyer agreement, the complainant was well aware that due to no fault
‘of respondent no, 1, the development of external infrastructure including
service road has been delayed.

It is relevant to mention at ﬂl&fﬁmét that vide Memo No. Misc-
504/7/16/2006-2TCP dated 240‘1”201314 ~Principal Secretary t Govt,
{-laryana, clarified to DTEE mamrﬂmmm lliaﬂa‘ram (22-feet) wide rasta
!inking to higher order ma‘d)"PUh'iic ras?a is s’hfﬂ‘ﬂem to grant licence to
colonisers, as it wnulé &na%le the tolnniters to éndﬂ‘take development, as
also the occupants would also be able macéess-fth’e project till the sectoral
service roads/ internal t:fmllnﬁop mads aeﬂ\;al‘oped since there is no time
ﬁ'ame to develop sectoral sémce reaﬂsf lllte’mal circulation roads of the
notified master plan of the city. Moreover, respondent no. 1 got the OC only
dfter completion of prdiect as per sanctio neJ $dr-*zv.{'rings & submitting the 'As-
ﬂuilt Drawings' in consonance with the office order dated 04.03.2014. The
fact that the occupancy certificate has been granted to respondent no. 1 by
t#e authorities/departments, shows that there was no irregularity in any
dbcument submitted by it.

Ti:e issue regarding the allegation of change in carpet area in the present
project of respondent no. 1 is also no longer res integra and has been duly

l
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clarified recently by the Authority in case CR/6427/4325/2019 ﬂﬁed Charan

Singh vs AVL Infrastructure Private Limited.

xxv, Anotherissue raised by the complainant is that it has violated the lar parking
and fire corridor norms for the affordable housing. Since the Di: had been
granted already on 17.12.2019 to respondent no. 1's project, mérefure. the
aforesaid notification which came subsequently on G4.01.2$21 is not
applicable to respondent no, 1 andfor-its project.

xxvi. The complainant has categnncally agreed to the two-wheeler parking of the
respondent in the apphcatlon Eorni. FB#L Mm'eover vide clause 17 (xviii) of
approval/sanction letter -,o‘l‘ - ﬁ:&r “project - bearing nmmﬁft
1003/AD(RA) /201420245 datetlall"?;ﬂﬂ_;z.ﬂl‘} issued by DTCPJit was duly

no, ZP-

mentioned that thE gmwsaoa of parking means ull
earmarked ,’deslgnated\alyi t'nnpai?klng as per ah'eatbv sanction
It is submitted that it is thepmet‘ogawe ofmedevalaper to planfearmark the
parking in the designated /approved atea of parking, as long as the same is in
accordance with the pglg a:ﬁg]l’ﬁ@l icable laws.
xxvil, It s categorically madgi_clé;r here that there has been no changé whatsoever
in the parking nonns/ﬁmviswns‘apprwedéand}or provided in the project, as
is sought to be falsely alleged by the complainant with a deliberate view to
mislead the Authority. The developer has duly demarcated thefire corridor,
which is 6 (six) mtr. wide on the site as per provisions proposedifor fire safety
and fire-fighting measures by competent fire department, which are also duly
verified and certified by DTCP through the ‘As Built Drawings’ before

granting occupation certificate. It is no fault of respondent . 0. 1, that the
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}-estdents, including the complainant illegally park their cars inside the
colony, whereas the policy only allows for 2-wheeler parking.

L_l-iowwer. it may be clarified at this stage that, without prejudice to the
tontentions of respondent no. 1, that although the aforesaid submissions
Ii'nake it amply clear that even as per thepolicy, the allottees in the project are
only entitled to two-wheeler parking at the moment, however, if the allottees
want to take benefit of the amended parldng provisions of AHP-2013, and

\,.'

_:__f_aiilaiung an application with the

ipproach respondent no. 1 formally
@nmpetent authorities for petmisﬁiﬁi?’tﬁmplement the amended parking
pru\ﬁsions of AHP-2013 in dﬁ: colohy,‘!t mufd mmly consider the same
within the parameters oflaw, for the colltctive gpcﬂsof all,

Not just this, with respect to the above mntiun@'_ismes, it is important to
r@':te thaton 11.11, Zﬂﬁl & 13 12. 3921, ﬁfted&d complaints were filed

| X ' arking of two wheelers
parking sites from the approved/sanﬂlaﬂed parkmg plan, there is no space
for the fire tender to move andin case diqh inddent there will be
lass of life and property, purporfed’ly f T%ﬁ‘e builder. Further, it was
alleged that the plans submitted by the builderto RERA are different from the
oﬁes implemented actually which were replied by the respondent vide letter
dated 20.12.2021 wherein submitting that there is no change in the fire
tender route of the project. The earmarking and allocation of the parking sites
has been done as per the 'As Built Drawings’ submitted and duly certified by
D"i‘CP. Further, the fire NOC and occupancy certificate were only granted after

thorough inspection at site in terms of ‘As Built Drawings’. Only due to
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of the fire tender had been blocked and even till date continues to be blocked.
Therefore, vide order dated 21.12.2021, the DTCP disposed of thqcomplaint
dated 11.11.2021 wherein RWA was directed to not allow any car parking in

the affordable housing colony.

xxx. The complainant, at page 51 of the complaint has alleged that it h‘is. changed
the entire parking from the outskirts of the building to the inner lanes of the
complex. Moreover, it is furtheralwthat one map was approved by the
DTCP but another map was suhnﬂm:dto?the authority while obtaining the
registration. It is suhmi};ﬂa\fbﬂ)aam:iﬂmﬁemare completely false and
baseless. The Developﬁ‘;?ﬁﬁnméf ﬁ}?ﬁpmveﬂ sanctioned ngs only
for registration of prallaqt with the authority.

xxxi. The fact that there haixb}ﬁ“i;t no change in any plan/drawings submitted by
respondent no. 1 can beM& ,;nig:erta_lned"’imm- the fact that Ht was only
after due deliberation and t_;onside?at!an of the "As Built Drawing#, which the
authorities found ‘completely 'in. ‘order, ‘that the |concerned

authority/department granted the occupation certificate. Had thefe been any
change in the plan/drawings, the OC would not have been granteTThe grant
of OC proves that the aforesaid allegations of the complainant arﬂcumpletely
false.

xxxii. There has been no alteration in the two-wheeler demarcatiop at site as

alleged by the complainant. Marking of the two-wheeler parking had been
done as per the duly certified 'As Built Drawings’ for the residents/

occupants. Only after due verification and Inspection of the firé provisions
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‘provided in the project, fire department had issued NOC for the project before
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DTCP issued occupation certificate.

E,Neither the flat buyer agreement, nor the allotment letter nor the policy
‘states that any specific location in the project has to be given for the said two-
‘wheeler parking. The policy merely provides that the developer has to
ka'rmrk and allocate only one two-wheeler parking space of 0.80Mtr X 2.50

Mtr. anywhere in the project for the allottee. In consonance with this,

i
+&

Faspondent no. 1 has adequately prow d(ﬁhe two-wheeler parking space of

’ 1,‘;;'.5.;.""'

0.80mtr x 2.50 mtr. for each “"“’a& yerthe policy. Consequently, there
has been no change in the parkmgs‘paca.m 'ééjnplainant seems to harbour
some misconception that they are énﬂj{_léd tq‘ﬁbme specific location of
Jfpau*l«:ing under the pol[;y; which is et.'tm:lael:f:ﬁt Wr#ngh}hd misleading and the
same is not borne out fmm any dﬁcumeﬁt whaﬁ!}id\!\ér much less from the
EN-{P*ZB 13. Had there been any change in lilemmpned plansand/or as built
hmMn-gs. the department “tself mgldfhﬂfr; never granted the OC.
Furthermore, it is a seffléd position of law, 51;? grdint of valid OC, is itself a
presumption under law tHat the h'i.lﬂil[ﬁglhés be“én duly completed in
f‘accordﬂnce with approved /sanctioned drawings and specifications.

Further, as and when the 150 mtr. wide road (CPR) is built by the authorities

(for which respondent no. 1 is repeatedly making pleas even as on date), till

then the present 5 karam is being treated as the alternate access to the colony

by the department itself. Thus, there is no change in the access also, as is
sought to be falsely projected by the complainant as a violation of Section 14

All other averments made in the complaint were denied in total.
|
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Copies of all the relevant documents have been filed and placed on t{le record.

Their authenticity is not in dispute. Hence, the complaint can bi: decided
based on these undisputed documents.

Both the parties also filed written submissions to substanl?ate their
averments made in the pleadings as well as in the documents an? the same

were taken on record and have been perused. !

Jurisdiction of the authority 1
The Authority observes that it l}gg mttonal as well as subject matter
jurisdiction to adjudicate the present comp!ahxt for the reasons given below.
E.l Territorial jurisdiction

As per notification no, 1»3'92/2017 1TCP dated 14. 1&201? issueéd by Town
and Country Planningi)ﬁpartment. the mrirdcmm d Real Estate Regulatory
Authority, Gurugram shall be entire Gurugram District for all pérpose with
offices situated in Gurugram .lrr ﬁhe p;m case, the project in question is
situated within the planning ama of [Eunlngn District. Therefore, this
authority has compie%?rnlbﬁﬂnw&oﬁ to deal with the present
complaint. s 7 4 |
E.Il Subject matter jurisdiction
Section 11(4)(a) of the Act, 2016 provides that the promagter shall be
responsible to the allottee as per agreement for sale. Sectin# 11(4)(a) is
reproduced as hereunder:

Section 11(%#)(a)
Be responsible for all obligations, resporsibilities and functions under the
provisions of this Act or the rules and regulations made thereund 1o the
allottee as per the agreement for sale, or to the association of allottee, as the
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! case may be, till the conveyance of all the apartments, plots or buildings, as the
. case may be, to the allottee, or the common areas to the association of aliottee
! or the competent authority, as the case may be;

Section 34-Functions of the Authority:
'i 34(f) of the Act provides to ensure compliance of the obligations cast upon the

. promaeters, the aliottee and the real estate agents under this Act and the ruies
| and regulations made thereunder.

33. So, in view of the provisions of the Act of 2016 quoted above, the authority
‘has complete jurisdiction to decide the complaint regarding non-compliance
of obligations by the promoter lﬁgawng aside compensation, which is to be

Hmded by the adjudicating officer, if pursued by the complainant at a later
stage. '

'\

4"-‘
.fn. \

F. ruu!lngs on oblecﬂm? :aised hy«nimwpo ép.

S malnfatmbmty of coﬁ’xb‘iﬂnt Egmund that the said
plainant is not a registered association.

34, ‘I'he respondent- buﬂder raihd an ehjectim thaétheubmpialnant has tried to
¢'eate a false lmpression .ﬁlqﬁhﬁ tﬁf Ic%dﬁents association of the
project, which is aggrieved. Humver‘ itis peﬁment to mention here that the
complainant has delihﬂ‘atﬂy st;pprﬂssed dl% th@ the main organisation,
actually representing l.he lnt&rests of the. apartment owners under the
fgaryana Apartment me.i*shfp Act‘, 1983 and rules made thereunder, is
actually “AVL36GURGAON APARTMENT OWNERS ASSOCIATION™ and not
this imposter complainant society. The complainant on the other hand
submitted that it is a society duly registered under the Haryana Registration
and Regulation of Societies Act, 2012 (Haryana Act No. 1 of 2012) and is
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legally entitled to represent the allottees of the residential gr-n?p housing

colony project "AVL 36",

The Authority observes that the issues involved in the present complaint can
either be raised by individual apartment owner or by an association of
apartment owners. There are 1480 flats in the project and after rqgceipt of OC,
possession of the same has been handed over to them on diﬂ'%rent dates.

However, the present complaint is filed by some of the ap nt-owners

(numbering 30 as per board reso!utiman page no. 70 of complaint). Now the
issue arises before the Authority tﬁ“ﬁt Wﬁeﬁler an association or group of
persons or even society eanappmﬁdl the Authority seeking
the Act of 2016. b g

ief(s) under

f J
» ¢

As per Section 31 of Act of 2016 which prowdes ﬁling of co

i = 1

laint before
Authority, enumerates any aggrieved person” may file a complaint against
the allottee/ promoter or agent before the Authority for anyl violation or
contravention of the provi s.ions u'f_ this Act or the rules and
thereunder. Precisely, %gy¢"a5ggex:g§1 pef'gon" can ﬁlE a compl
Authority against three cai_:egoriés: a.iluttee_,r' promoter / agent. However, the

term “person” has been further detailed under Section 2{zg) of Act The

relevant sections of the Act is reproduced hereunder: -

31. Filing of compiaints with the Authority or the adjudicating afficer —{1)
Any aggrieved person may file a complaint with the Authority or the 8djudicoting
officer, as the case may he, for any violation or contravention of the isions of
this Act or the rules and regulations made thereunder, against afly promoler,
allottee or real estate agent, s the case may be.
Explanation.—For the purpose of this sub-section “person” shall include the
essociation of allottzes or any voluntary consumer association @;erzd under
any law for the time being n force.
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Section 2: Definitions
| (zg) "Person” includes,—
| (1) an individual,

(i) o Hindu undivided family;
. (iii) @ company,

Complaint no. 355 of 2022

| (v) a firm under the Indian Partnership Act, 1932 (9 of 1932] or the Limited
' Liability Partnership Act, 2008 (6 of 2009), as the case may be;
(v) @ competent sruthonty,

(viii) any such other entity as the ap-gr_‘oprmte Government may, by notification,
specify in this behalf; DRI

37. The Authority observes that as per puint [vi] & (‘vii] of Section2 (zg) which

e L

vides “an association of person.s or a body of individuals whether
Mcorporaced or not" and "a co-operative socfety regastered under any law
rii;'laﬁng to co-operative societies;” i.e. which means that the Act nowhere
rrLandates that only_ @ registered Er‘v.m.rpnrated group  of
pbrsons{assoclatinn/sm:lety can falis u:de: fieﬁninon of "person”.
Tilerefore, the plea taken by rﬂspondent ln thls regard that the complaint is
I&bie to be dlsmrssed in gmund of emstence of officially registered

association is devoid of merits and hence, not tenable’

L
Findings on the reliefs sought by the complainant

G. Direct the respondent no.l1 to refund the equalization amount collected
m the complainant, together with the interest from the date of such
pf@mem till the date of refund.

: Tlie complainant submitted that at the time of filling up the application form

foi‘ the re-draw for the units in Affordable Housing Project namely
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"AVL36Gurgaon” Sector 364, Gurgaon, pursuant to arising of vaca{'ncy (ies) in

287

the project due to withdrawal/ surrender by applicant(s)/ allott l (s) that as
per the Affordable Housing Policy, the complainant has to pay anIualizauon
amount (interest as per policy) @ 15% p.a. to rank pari-passu with the
original applicants in the project for the period from 02.01.2016 i.e. the

commencement date of the project till the date of subsequent allotment. On

the other hand, the respondent ammttfﬂd that vide memo nb. LC-3036-
JE(BR)-2018/2715 dated 30.;11@0?@ e DTCP gave clarification to STP,
Gurugram wherein provwingfhdﬁt cfnﬁh irge the amounts as pér the policy.

. The Authority observes that the aforesaid issue has been déliberated at

ari no. CWG?Z?{ZQJ?; titled as

Affordable Group Hnuslng Pal:cy,ZD]S and takjng into aucounﬁ the fact that
ﬁr é‘ﬂ‘&yone, Le4 years from

the timeline of delive o

the date of commencement; thergforeit is essential to charge this interest so
that no one exploits this policy by entering into the project veryllate and does
not make full payments even after getting ready possession imqediately. The

relevant para of the same is reproduced hereunder: -

"33....... Egualisation/ [nterest as per policy amount was thereford levied in
prder to rank the compleinant pari passy with the arigingl gll@ttes fe
pmpigingnt has concegled decuments ond has made fulse averments tha
cqualisation ameunt was ngyver explaimed fo  fhim, e reguigement o 4

» - 2
sgualisalion gmaoun nterest gs per policy was duly explaiged to the
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mmmmesm o,r 2nd drmv{ re- ﬂ'raw} of ﬂats he!d
on 21.122017, raising demand vide letter dated 01.01.2018 and aiso at the time
of executing flat buyer's agreement dated 24.01.2018 in annexure 03 of schedule
. of payment respectively. The complainant accepted the equalisation amount

with open eyes and without any mmpuls!an or pressure. Mﬁ_ﬂﬁﬂ_ﬂf

%ﬁ Vs AVL Infrastmchare Pmm:md, the respondent-builder is
mtitled to charge equaltzzﬁﬂh fharges. Bﬂprt, it is further clarified that
ttle respondent cannot. tlahy provﬁingtéﬁulaﬁnmof same to the respective

L e

::melmnant

Ggli Direct the responﬁmt no. 1 to reﬁmﬂ m m&nal amount collected
from the complainant, towards the carpet area together with the Interest
from the date of such payment till the date of reﬁnd

GHII Direct the respondent no. 1 to submit the correct sanctioned plan for

registration with the Auﬂmr!tg based DJ! the agprqval granted by the DTCP
| dated 2 0

vide approval da ﬁbeﬁ! jt, b+

The aforesaid reliefs are betng téken toggtﬂer €'1n3 Inter-connected.

Tﬁe complainant submitted that there is an increase in the area of the unit as
it ;Twas at the time of booking and that of at the time of sale deed. They have
baen charged additional amount by the respondent-builder despite of the fact
that the definition of “carpet area” has been defined under the Affordable

Héuslng Policy 2013. Even the revised plans were neither submit nor

apiaroved and it is a move by the respondent-builder to collect an additional
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amount from the innocent members of the society. The respondent on the

other hand submitted that there has been no change in buildin& plans and
|

occupancy certificate were only granted after thorough inspectipn at site in

terms of ‘As Built Drawings’.

The Authority observes that on the face of it, one of the objective pf the Policy

f

was to provide supply of affordable housing with pre-defined rates, timelines

and area. The relevant portion of the ﬁplicy is reproduced herevIder:

2. 1i) This paolicy is intended to encourage the planning and compleion of
.Group Housing Projects” wherein apartments of .pre-defined size" are made
available at ,pre-defined rates” within a . Targeted time-frame" as preseribed
under the present policy to ensure increased supply of .Affordable Houslng" in
the urban housing market to the deserving beneficiaries.

4. {r‘i}

area form.‘ng partaf kizche-n, wder. bathmam smre and built<in cum - rd/
almirah/ shelf, which being usable covered area shall form part of the carpet
am‘ Y L

unit and made reference to order of Authority dated 17.05.2022 in complaint
bearing no.6427 of 2019 titled as Charan Singh Vs AVL Infrastructure

Private Limited. The Authority observes that as per the submission of
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respondent, that this project was one of the initial projects sanctioned by the
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department on carpet area basis and at that time the internal walls area was
axcluded from the carpet area calculations. Later, the department corrected
its mistake and without change of any drawings at the time of occupation
certificate, resulting In such increase. Though there has been no actual
increase in the carpet area of the unit. The Authority made reference to

definition of carpet area as deﬁned under Sectmn 2(k) of Act of 2016, which

e

__, :'-.'

dearly provides that the same shall mr:lude mterna] partition walls. The

rélevant portion of the Act is reproduced hemnnder -
2 (k) "carpet area” means the net usable ﬂoor area af an apartment, excluding
the area covered by the external walls, areas under services shafts, exclusive
ba!cnnv or verandah area and exclusive apen terrace areaq, mmmm

Tﬁns e f the resondent Es valld Furthermure, the occupation
c@rﬂﬂcate and completion certificate for th?Js-a:dj project has already been
oﬁtained on 17.12.2019 and 10.1 1*.20-22. respectively. An occupation
céftiﬁcate has been graﬁ_:ed aftér télﬁng_into varir.n{s .;‘Spects such as bullding
pl#ns. etc. Thus, at this stage whére the OC and CC of the project has already
been obtained from the competent Authority, it is safe to conclude that the

project has been constructed as per approved buildings plan. Thus, no finding
to this effect.

G.IV Direct the respondent no. 1 to keep the two-wheeler parking as was
apbroved by the DTCP vide approval dated 26.08.2014 ensuring free
mavement of the fire tender. However, if it wishes to make any alterations to

Page 36 0f 43



43.

44,

157 291

HARERA |

=Y Complaint no, 355 of 2022 J

the existing sanctioned plan the same may only be permitted, after following
the rules and regulations laid down In Section 14 of the Act of 201{5.

G.V1 Direct the respondent no. 1 to rectify the changes made on account of the
increased carpet area, changes in the parking policy, changes in the fire
corridor route, changes in the parking of the two wheelers which are all
violative of Section 14 of the Act of 2016 and to be restored as pe ‘the laws.

Since issues No. iv and vi are inter-connected, so the same are bel*:g taken up
together. J
That complainant submitted that Di:r&ctor Town and Countgy Planning
Department, Haryana, Chandigarh vﬂﬁ Mgmu No. PF- 27(\'01.-]'1] f2020/2-
TCP/41 dated: 04.01.2021 infomed‘hhmﬁ*the amendment in the Affordable
Housing Policy-2013 dated. lﬂ,ﬂﬁ.ﬁﬂﬁmd as per same the fespondent-
builder is allotting r:?f :;_j::;f’a,rﬁ{ing at his own whims and fandes without
following the policy. The complainant ﬁ.mher aBégEd that the rolonizer as
per the policy cannot provide car parking in the stiltarea but upfortunately
this is being done by the respondent-builder and despite of the repeated
complaints on this issue to tl;la- 6ﬂ’ice of District Town & Counfry Planning,
Gurugram as well as d@ CM Wﬁld@\'ﬂ@fﬁﬁn hasbeen taken as yet against
this sale of illegal car parking, by the it without Foﬂowlng the notms. Further,
as per National Building Code, the width of means of access sl#ll be 6m for

residential occupancy and not less than 12Zm for other occupancies

depending on the length of the means of access. In addition, the foad shall not

terminate in a dead-end. This change of parking from the outskirts not only
has been done without the permission of the office of DTCP, Haryana but
subsequent to this change, even the parking of two wheelers has been

brought to the centre of the entire fire corridor area resul in the fire
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_i:urridor being reduced to approximately five meters. The members of the

*:nmplainant-assnclation have been regularly complaining to the concerned

thorities about the gross vicolation of the fire safety norms by the
respondent no. 2 and this has been repeatedly brought to the notice of the
i‘espundent no. 3 being the Commissioner, Municipal Commissioner,
burugram, but unfortunately no action has been taken against the
i‘espandent-builder by it

'h’lf respondent-builder on the n'_'}f: ,- | ,. ubmitted that the developer has

duly demarcated the fire corridor; wh‘fch Igﬁ{six] mtr. wide on the site as per

rovisions proposed for ﬂresafayiud ﬁtpmpg measures by competent
111: department, which are ﬂso dulyveribed aﬁgﬁehiﬁed by DTCP through
the ‘As Built Drawings’ before granting ﬂu:cupatém:n#rdﬁcate Further, the
policy only allows for Z:wheeler parking. The enmpfgmant and other allottees

df the project are fomlb]hﬁmg éme #‘“‘M of two wheelers.

ﬁie Authority observes that H‘m}’d]icynf‘m}s’f its clause 4(iii) provides for

availability of mg~wh$|ets pﬁkik a'nd the tame isreproduced hereunder:
! Y
l (i) o

. & The Parking space shall be pravided at 'we;ra;gvfﬁlgﬂéuimfem Car Space
(ECS) for ench dweliing unit.

b, Only one two-wheeler parking site shall be earmarked for each flat, which
shall be allotted only to the flat owners. The Parking bay of the two wheelers
shall be 0.8mx2.5m unless otherwise specified in the zoning plan.

¢. No car parking shall be allotted to any apartment owner in such projects.
d The balance available parking space, if any, beyvond the ollocated two
wheeler parking sites, can be earmarked as free visitor car parking space.

. Additional parking norms and parameters, if any, can be specified in the
zoning plan.

e ——————————— . i
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The aforesaid provision of Policy makes it very clear that no car pquung shall
be allotted to any of the owner Le. successful allottees and hahnqhe available
parking space, if any, beyond the allocated two-wheeler parking #}tes. can be
earmarked as free visitor car parking space. Further; the said issue with
regards to two-wheelers parking has already been dealt by D‘ll:l-" vide its
order dated 21.12.2021 wherein directing the association/RWi\ to not to
allow any car entry/car parking in the affordable group houﬂfng colony.

Further, the fact cannot be ignored t akt 'i':_ pccupation certificate has already

“«»r‘ \"w

been obtained by the competant aliﬂloﬂty on 17.12.2019 which is only

granted when the construt;t@ﬁ_ Jn-aswm,mdeas per the approved building
plans under the Poligi:' and after grant of NOC from fire department.
Therefore, in view uf matnx of present complaint, the Authdrity directs
respondent no. 1 as wé]!ﬂ:aHWA to adhere to the parking normsias provided
under clause 4{iii) of Aﬂ‘mﬁahlhﬂeus]ng Policy, 291 3

The complainant has sought the relief under Section 14 of Act bf 2016, the
Hon'ble Supreme Court of India in civil appeal nos. 6745-6749 of 2021
titled as M/s Newtech Promoters and Developers Pvt. Led, V/S State of Up
& Ors., has held that an allottee is entitled to claim compensatioh & litigation
charges under sections 12,14,18 and section 19 which is to be décided by the
adjudicating officer as per section 71 and 72. Therefore, for claiming
compensation under sections 12, 14, 18 and section 19 of Act, the
complainant may file a separate complaint before Adjudicating Dificer under
section 31 read with section 71 of the Act and rule 29 of the rules.
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6.V Direct the respondent no. 1 to provide for the entry/exit to the complex
as per the approved plans and as per the plans shown at the time of offer of
the flats based on which the complainants agreed to be a part of the project
and hence applied for the re draw, signed the flat buyer’s agreement and
iexecuted the sale deed.

The complainant submitted that as per the approval dated 25.08.2014, the
gntry and the exit point to and from the complex has been shown from a 12-

Complaint no. 355 of 2022

meter-wide road by the respondent-builder. Further, in the layout plan of the
tolony. as annexed with the flat buyer agreement, the entry/exit has been
ihown at the same point as in the sanvl;hned plan. Unfortunately, this has
been the only entry/exit available mtha madents and the one being shown
*s the earlier apprnvedfsanchonad entlﬁegjt is not available to the
residents at all as it has nwaﬁéﬂm l’hé‘mﬂqﬁ@e It is a major issue which
was brought to the noﬁee of the I’Espunﬁent hq "Q but no action, has been
&ken by the respondent no. 2 against respondent-hullder. As on the date of
ﬂlmg this complaint tl\&‘e is Do access aﬁll&le Qm»the point as approved
By the respondent no. 2 an&sa!ne is bmm le e to respondent-builder
and its team members. The buflder tbefé‘fore’ bas misrepresented to the
innocent buyers and s still misrepresenting resulting in the buyers being
d'leated by the bunlder,ﬁmpffem eumshqblgl@dqrﬁndian Penal Code.

"Ehe respondent submitted” that the tﬁe? were cofnpletely aware of the
situation before buying the sald flats, ﬂie_p;e(wa; at an advanced stage of
construction and complainant knew at that time that external development

infrastructure including service road has not been developed in the periphery
of the project, which was to be developed by concerned government
dizpartments/authuﬁties only. Yet, they voluntarily chose to enter into flat
b’_uyer agreements respectively which are binding on them. Additionally, it is
important to mention that vide letter dated 06.06.2017 bearing reference No.
AVL/AGHC/2017 /078, it wrote to the Chief Administrator HUDA, Panchkula,
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highlighting the fact that the competent department has processed the award
only for strip of land falling under 90-meter-wide central portion f 150 mtr.
road/width of the Central Periphery Road (CPR), leaving both s#des green
belt and service road of CPR notified in Gurgaon-Manesar Urbal Complex
Master Plan. Whereas, the land acquisition notice published in the &;ewspaper
dated 10.08.2013 for acquiring land was for 150 -m:ete-r-‘v.ﬂ.f'id,e'\"‘3[&1‘j type road
including 18 mtr. wide green beltand 12 mtr. service road on both f:lde (CPR).
It has also highlighted that requisite external development charges (EDC)

which were deposited with the Governtment and if service road l% not made

by the department, it would lead t& 1ot of legal issues. Moreoﬁer it was
specifically requested to tha'(:nncemed aul:hnrltw department to acquire and
award the land falling uudersewicemaéand green beltalong wit:nL

wide road of CPR. The sa&l Ietter dated 06,06.2017 was forwarded vi

O-meter-

for development of puglic héalth:,seﬁioes.#endce road etc. in th
of the project and the s’mﬁ&“belnfg a public property cannot be de
it, but has to be developed by the public authorities/departments.
The Authority observes that there has been scenario where the respondent
seeks exemption for reason of delay on account to lack of propér services
such as road provided by the governmental services. Further, the fact that the
completion certificate for any project has been given keeping in mind that the

project is complete In all aspect including connectivity to roads as per the

nge 410f43
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‘approved plans. Moreover, in the instant matter, the occupation certificate

‘and completion certificate of the project has already been obtained. Such
‘certificates are granted by the competent authorities after assuring the
compliance of many parameters including but not limited to construction as
‘per the approved building plans. Thus, at this stage, where the similar issue
‘has already been taken before CM Window and OC & CC of the project has
already been obtained, no direction to this effect.
- G.V11 Direct the respondent no. 1 to pay exemplary costs for committing fraud
to the complainant A1 \%
‘The complainant is seeking relief w.rt. compensation in the above-
mentioned reliefs. Hon'ble Supreme Court of India in civil appeal nos.
6745-6749 of 2021 titled as M/s Newtech Promoters and Developers Pvt.
Ltd. V/s State of Up & Ors., has held that an allottee is entitled to claim
- compensation & litigation charges under sections 12,14,18 and section 19
- which is to be decided by the adjudicating officer as per section 71 and the
:quantum of compensation & litigation expense shall be adjudged by the
| adjudicating officer having due regard to the factors mentioned in section 72.
- The adjudicating officer has exclusive jurisdiction to deal with the complaints
| in respect of compensation & legal expenses. Therefore, for claiming
compensation under sections 12, 14, 18 and section 19 of the Act, the
l‘ complainant may file a separate complaint before Adjudicating Officer under
| section 31 read with section 71 of the Act and rule 29 of the rules.

- Directions of the authority
' Hence, the Authority hereby passes this order and issues the following
- directions under section 37 of the Act to ensure compliance of obligations

? cast upon the promoter as per the function entrusted to the authority under

section 34(f):
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@ The respondent no. 1 and RWA are directed to not to allow ¢ar parking

and allotment of car parking in the said project as per the provision of
clause 4(iii) of Affordable Housing Policy, 2013. Further, if a_&ly revision
in parking plan is required, the RWA of the complex mag approach
DGTCP being the competent Authority before any allacatioq in parking
is affected /altered.

b. The issue of free maintenance of the colony in terms of section 4(v) of
Affordable Housing Policy stands referred to the Gwemm@ent by the
authority and clarification mlgfhg.-_iﬁued by DTCP, Hary','ma_ as and
when the approval is received from the Government and hence, the issue
of maintenance charges of the volony would be regulated in terms of the
orders of the Government.

c.  Keeping in view the factual and legal position that occupation as well as
completion certificate of project concerned has been obtained on
17.12.2019 and 10.11.2022 respectively; no directions are being issued
w.rt other reliefs to. be governed by other departments/competent
Authorities. |

53. Complaint stands disposed of
54. File be consigned to registry.

L g o s —
[Sapjeg% gﬁm] (Ashnlp ngwan) (Vijay Kuz;ﬁoy&l}
s Member Member Member

Haryana Real Estate Regulatbry Authority, Gurugram
Dated: 01.08.2023
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Date: 07.09.2023 ANNEXURE-P Infrastructure Private Limited

t , t.r'u,t ||._.\

Ref. No.: AVL/AGHC/2023/209

To

Director General

Department of Town & Country Planning Haryana

Nagar Yojana Bhavan, Plot No. 3, Sector 18A, Madhya Marg, Chandigarh

Subject: - Submission of information regardi isposing of allottees Complaint bearing No. 355 of
2022, filed against developer company before the Haryana Real estate Regulatory Authority,
Gurugram Haryana - Ref.: LC No. -3036.

Sir

It is kindly informed that the subject cited complainant was filed in the HRERA Gurugram by few
allottees of the affordable housing colony namely AVL36GURGAON (License Nos. 18 & 74 of 2014)
located in Sector-36A, Gurugram District, alleging various allegations against the developer company
M/s. AVL Infrastructure Private Limited (Respondent No. 01). It is pertinent to mention here that the
department of town & country planning Haryana & Commissioner, Municipal Commissioner
Gurugram were also made Respondent no. 02 & 03 respectively by complainant in the case.

The various allegations alleged in the Complaint against the developer Company M/s. AVL
Infrastructure Private Limited was found baseless, hence the complaint was disposed of by
Honorable Authority.

Therefor you are kindly informed that the detailed Order was pronounced on 01.08.2023 & was
uploaded on the portal of the Haryana Real Estate Regulatory Authority (HRERA) on 06.09.2023,
thereby disposing of the Complainant, bearing No. 355 of 2022, filed of few disgruntled allottees of
the project, the said affordable project is fully completed and granted full OC as well as CC by the
department. More than 5000 occupants are staying in the colony at present.

You are kindly requested to take the above in your kind records please.
Thanking you

Yours truly

horized Lﬁ\ ﬁ?/

M/s. AVL Infrastructure Pvt. Ltd.
Copy to the following: for necessary information & kind records and necessary action, if any.

i.  STP(E) Town & Country Planning Department Haryana, Chandigarh.
ii.  STP (Gurugram Circle), Town & Country Planning Department Gurugram Haryana.
iii.  DTP (P) Gurugram, Town & Country Planning Department Gurugram Haryana.
iv, DTP (E) Gurugram, Town & Country Planning Department Gurugram Haryana.
President Shri Balraj Singh, AVL36GURGAON Apartment Owners Association,

AVL36GURGAON, Sector- 36A, Gurugram Haryana.

AVL Infrastructure (Pvt.) Ltd.

PROMOTER=BUILDER*DEVELOPER

01, Green Park Main, New Delhi — 110016
Phone: 011-41326868; 41681515 | e-mail: info@avlinfra.com | Website: www.avlinfra.com

: U45201DL2004PTC129955

CIN No.
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Infrastructure Private Limited

Ref. No.: AVL/AGHC/2022/194

To

District Town Planner (E)
Town & Country Planning Department Gurugram Haryana.

Subject: - Reply to the Show Cause Notice bearing Memo No. 10136 Dated 14.09.2022 issued u/s
10(2) of The Haryana Development and Regulations of Urban Areas Act, 1975.

Reference: License Nos.- 18 & 74 of 2014 granted under AHP-2013.

Sir

We have received the aforesaid Show Cause Notice (SCN) on 23.09.2022 bearing Memo No.:
10136 dated 14.09.2022 issued u/s 10(2) of the Haryana Development and Regulations of Urban
Areas Act, 1975. We have perused the SCN in detail and understood it fully. It is respectfully
stated that we hereby deny the allegations made therein and beg to make the following
submissions in reply thereof.

1)

2)

3)

4)

V/J

At the outset, it may be humbly mentioned that it has been wrongly or mischievously
reported to you, as mentioned in your SCN dated 14.09.2022 that we have violated the
terms and conditions of license nos. 18 & 74 of 2014, sanctioned layout plan as well as
occupation certificate. The said Show Cause Notice (copy of SCN dated 14.09.2022 is
enclosed as ‘Annexure-01’) mentions that “you have reduced the size of park near front
gate and near rear gate by way of constructing a internal circulation road, after issuance
of occupation certificate, resulting change in the approved layout plan”.

We humbly state that the affordable housing project AVL36GURGAON, i.e. the project in
question, has been developed strictly and completely in accordance with the terms and
condition of the licenses granted under the Haryana Development and Regulation of
Urban Areas Act, 1975 and rules made thereunder in confirmity to the Haryana Building
Code, FAR/density norms, approved Zoning Regulations/ Zoning Plan of the site/project.
It is also added here that the present project has been developed with all applicable laws
in force at present and there is no violation / breach of any law / regulation whatsoever
that has been committed in relation to this project.

On completion of construction of the project, including execution of internal
development works at site, as per approved building plans and in accordance with the
‘use’ defined in the approved zoning regulations/ zoning plan, building bye-laws and
regulations, terms & conditions of the licenses and in accordance to the National Building
Code in regard with structural safety, fire safety, sanitary requirements and circulation i.e.
vertical as well as horizontal circulation, we duly applied to the concerned department
seeking issuance of occupation certificate of the project as per defined procedure.

It is respectfully submitted that it was only after a detailed and thorough inspection of the
entire completed ‘construction as also of the execution of the internal development
works, development of open spaces including carrying out landscaping in accordance with

U/\rof”wﬂ\/t Infrastructure (Pvt.) Ltd.

PROMOTER'BUILDER'DEVELOPER

Creating Vibrant Lifestyles

CIN No.: U45201DL2004PTC129955

: 01, Green Park Main, New Delhi — 110016
Phcme 011-41326868; 41681515 | e-mail: info@avlinfra.com | website: www.avlinfra.com

Aly
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5)

6)

7)

8)

166

the ‘use’ defined in the approved zoning regulations/ zoning plan and only upon being
fully satisfied that the development of the project was carried out strictly in terms of
approvals granted, as Built Drawings submitted, the Director granted full Occupation
Certificate to the project on 17.12.2019 after considering NOC from fire safety issued by
Director General Fire Services, Haryana, Public Health Functional reports received from
Chief Engineer-1, HSVP & Certificate of Registration of Lifts issued by Inspector of Lifts-
cum-Executive Engineer, field reports received from town and country planning
department circle office (copy of Occupation Certificate dated 17.12.2019 is enclosed as
‘Annexure-02’).

Further, it is stated that the terms & conditions of license granted & bilateral agreements
executed under the provisions of the Haryana Development and Regulation of Urban
Areas Act, 1975 and Rules, 1976 made thereunder, have all been duly complied with in
their entirety including making arrangements of service utilities, water supply, sewerage,
drainage. The required CTO/ clearances/ approvals post receipt of full Occupation
Certificate were also obtained and informed to competent authorities as per terms and
conditions of occupation certificate and in accordance with the instructions/ guidelines of
competent authorities/departments.

Thus, this bald allegation, made by a mischievous unidentified source, not only is
completely vague but is also a mischievous attempt in order to harass the colonizer. In
this regard, it is important to refer to certain definitions under the Haryana Building Code
and the approved Zoning Plan of the site, which are being extracted hereinafter:

The Haryana Building Code provides the followings definition of ‘Open Space’ and ‘Zoning
Plan’.

'

‘Open Space’: “a space forming an integral part of the plot left open to sky.”

‘Zoning Plan’: “the detailed layout plan of the sector or municipal area or a part
thereof or of individual sites to whom permission for CLU has been granted,
maintained in the office of the Competent Authority showing the sub-division of
plots, open spaces, streets and other features and in respect of each plot,
permitted land use, building lines and restrictions with regard to use and
development of each plot in addition to those laid down in the building code,
further same can also be prepared/maintained for industrial plots, if need arises.”

It is respectfully stated that the approved Zoning Plan is the actual detailed Plan of
individual site showing permitted land use, building lines and restrictions with regard to
use and development of each site in addition to those laid down in the building code. It is
also kindly submitted that the development of open spaces as per the Haryana Building
Code and as per the approved Zoning Regulations/ Zoning Plan of the site, National
Building Code with regard to ‘Landscaping’ refers to development of both ‘Hard
Landscape as well as Soft Landscape’. The Hardscape or Hard Landscape refers to the
heavy elements of a Landscape design like stone, rocks or driveways etc. and on the other
hand, Softscape or Soft Landscape refers to the lighter elements of a Landscape design
like soil, plants, flower or even color combination of a garden.

In the Haryana Building Code, the definition of Open Space is clearly defined, which
interprets the Open Space as “a space forming an integral part of the plot left open to
sky.” The Open Space is further additionaly detailed with regard to use and development
of individual site in its approved Zoning Regulations/ Zoning Plan.
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9) Therefore, it is kindly submitted that under the heading “'OPEN SPACES’ in the approved
Zoning Regulations/ Zoning Plan of the subjected site/project, it is provided that at least
15% of the net planned area shall be developed as organised open space i.e. “tot lots and
play ground”. It is respectfully stated that the Soft Landscape (i.e. parks/ lawns/ gardens
etc.) in the present project has been developed in conformity with the approved Zoning
Regulations/ Zoning Plan of the project. As per said approved Zoning Plan, a minimum
15% of the net planned area of the project is requied to be developed as organised open
space i.e. tot-lots and play ground, whereas, in the present case, the colonizer has
provisioned and developed far more than the required 15% of the net planned area of
the project as organized Open Space under Soft Landscape i.e. tot-lots and play ground,
parks/ lawns/ gardens etc. It is also further stated that there is no additional construction,
erection, re-erection being carried in illegal manner in the Open Spaces of the sanctioned
Building Plan, as incorrectly reported to you and in a completely vague and mischievous
manner. In fact, the whole construction including development of Open Spaces is duly
carried, equipped and landscaped (i.e. Hard Landscape as well as Soft Landscape) in
accordance with the ‘use’ permitted in the approved Zoning Regulations/ Zoning Plan of

the project and as per instructions/guidelines/requirements of the competent
authorities/departments.

10) It is humbly further stated that the locations of Hard Landscape (i.e. civil work component
of landscape architecture such as pavement, walkways, roads, retaining walls and other
built environment etc.) and Soft Landscape (i.e. the natural elements in landscape design,
such as plants, materials and the soil itself) are duly developed in the project as
specifically directed by the landscape architect/ project architect/engineer-in-charge in
consultation with the fire consultant.The provided Hardscape surface in the project are
capable of taking mass of fire engine and are kept free of obstructions to provide clear
access to fire fighting vehicles, ambulance, service utilities, sanitation vehicles etc. under
the provisions/requirements of the applicable laws and rules therein.

11) The developed landscaped areas (i.e. Hardscape as well as Softscape) allows safe
movement for users with duly defined point of egress and ingress including their location,
levels in the project etc. It is kindly stated that the beautifully developed landscaped (i.e.
Hard Landscape as well as Soft Landscape) areas in the project were inspected and
certified before granting full Occupation Certificate of the project by the department
(copy of ‘As Built Drawings Layout Plan’ is enclosed as ‘Annexure-03’).

12) It is thus respectfully stated that no terms and conditions of the licenses bearing nos. 18
& 74 of 2014, sanctioned Layout Plans and/or terms and conditions of Occupation
Certificate or any other laws for that matter, have been violated as incorrectly reported
to you. It is reiterated that there is no additional construction, erection, and re-erection
being carried in illegal manner in the open spaces of the sanctioned drawings, as wrongly
or mischievously reported to you. In fact, the whole construction, including open spaces
in the project is duly developed equipped and landscaped (i.e. hardscape as well as
softscape) in accordance with the uses permitted in the approved Zoning Regulations/
Zoning Plan of the site and in accordance to instructions/ guidelines of the competent
authorities/departments and no terms & conditions of the licenses are being violated as
alleged in the SCN.

13) Rather, the project is developed as per terms and conditions of licenses grant and is a
leading, “State of the Art” and exemplary affordable housing project constructed under
Government of Haryana's Affordable Housing Policy (hereinafter AHP-2013) at Gurugram,

2]y
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which is in excellent shape. Not only has the project been completed well before time,
the project in fact stands out in terms of its quality, when compared to any such other
project. The possession of flats has been handed over in the project as per affordable
policy (AHP-2013). The project is fully occupied as on date and more than 5000
occupants/residents are happily living for more than two & half years, enjoying the
humanistic, beautiful spaces designed & developed by us.

14) Therefore, it is respectfully urged that your goodself may be pleased to consider the
explanation provided by us and withdraw the Show Cause Notice Dated 14.09.2022, since
the allegation reported to you is without any basis.

Thanking you

Yours truly

2N\
Virender Singh Dhanda
Managing Director DIN: 00632607

For AVL Infrastructure Pvt. Ltd.

Enclosed:
. Annexure:01- a copy of SCN dated 14.09.2022.

II.  Annexure:02- a copy of Occupation Certificate dated 17.12.2019.
lll.  Annexure:03- a copy of ‘As Built Drawings Layout Plan’.

44
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SHOW CAUSE NOTICE

UNDER SECTION 10 (2) OF THE HARYANA DEVELOPMENT AND REGULATIONS OF
URBAN AREAS ACT. 1975,

MemoNo. |©)3( Dated: )Y-09.L0K R
To

Regd. Post

AVL Infrastructure Pvt. Ltd.,
Plot No. 01, Green Park Main,
New Delhi-110016
Or
To whom so ever it may concern.

Whereas, it has been reported to me that License no. 18 and 74 of 2018 has bt.enl

granted for setting up Affordable Group Housing Colony over an‘ﬁha aaut???\'é‘
9.06875 Acres in Sector-36A, Gurugram. You have grossly violated the terms and
conditions of the license No. 18 and 74 of 2014, sanctioned layout plan as well as
occupation certificate as detailed below:-
i) You have reduced the size of park near front gate and near rear gate by
way of constructing a internal circulation road, after issuance of
occupation certificate, resulting change in the approved layout plan.

Whereas, Section 3B of the Haryana Development and Regulation of Urban Area Act
1975, provides that no person shall erect or re-erect building in a colony save in accordance
with the approved plans and subject to such restrictions and conditions as are contained in

the license or as may be specified by the Government or the Director. However, vou have

contravened the provisions of Section 3B of the Act ibid by constructing additional
construction in illegal manner is in contravention of the provisions of Section 3B of the

Haryana Development and Regulations of Urban Areas Act, 1975 and attracts the'legal -

action under the provision of section 10 of the Act ibid.

In view of the above violation, you are hereby directed to immediately remove the
above contravention and bring the building in conformity with the approved plan and
appear in the office of undersigned HUDA Complex, Sector-14, 3+ Floor, Gurugram within
a period of seven days or on at 11:00 A.M. and to show cause as to why yvou
<hould not be ordered to restore the building in accordance with approved building plan
and legal action cannot be initiated against you as it is in violation of the approved plan.

In this matter, you are also directed to supply/ Bting' authenticated copies of

appreved building plan and completion certificate of the aforesaid residential building in

suppo.* of your contention.

District Town Planner,

Enforcement, Curugram

(Exercising the powers of Director,
Town & Country Planning, Harvana)
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FORM BR-VII
(See Code 4.10(2), (4) and (5))
Form of Occupation Certificate
Director,
Town & Country

Planning Department,
Haryana, 5CO-71-75, Sector-17-C, Chandigarh.
Tele-Fax; 0172-2548475; Tel.: 0172-2545851,

E-mail: tcpharyana7@gmail.com, Website www.tcpharyana.gov.in

Sh. Birpal & others, C/o AVL Infrastructure Pvt. Ltd.,

Plot No. 01, Green Park Main,

New Delhi-110016.

Memo No. ZP-1003/J0(NC)/2019/ 1!+ Dated: - 13~ 14"29/F

Whereas Sh. Birpal & others, CIoAVthmtrmeMLtdhuuppﬂedforﬂ!e

issue of an occupation certificate on 18.10.2019 in respect of the buildings described below:

. DESCRIPTION OF BUILDING
City: Gurugram: -
« Licence No. 18 of 2014 dated 10.06.2014 & Licence No. 74 of 2014 dated 01.08.2014.
+ Total area of the Affordable Group Housing Colony measuring 9.06875 acres.
= Sector-36-A, Gurugram Manesar Urban Complex.
= |ndicating description of building, covered area, towers, nature of building etc.
Tower/  MNo.of  No.of = WNo.offloos | FARSanctioned T~ FARAchleved
Block No. Dwelling  Dwelling Area In % Area in %
Units Units Sqm. Sqm.
sanctionec constructed
Tower-1 80 B0  Stit/Ground Floor ~ 4151.404 11,348 ~ 4022234 1099
. 3 i _..to 10th Floor ! . e
Tower-2 80 80 Stilt/Ground Floor  4293.222 ~ 11.736 4162.794 11.37
. 4 i _ o 10th Floor ! R e
Tower-3 80 80 T Stilt/Ground Floor ~4293.222 11,736 ~ 4162.794  10.995
. _to10thFloor ! i, = A
Tower-4 80 80 Stlt/Ground Floor = 4151.404 = 11,348  4164.989  11.379
! . to 10th Floor R e T TN
Tower-5 80 80 Stilt/Ground Floor 4293.222  11.736 4162.794  11.379
£ . to 10th Floor . VN, L
Tower-6 80 80 | Stilt/Ground Floor 4203.222  11.736  4162.794  11.385
s o 2 sk to 10th Floor e . I,
Tower-T 30 80  Stilt/Ground Floor 4203,222  11.736  4162.7%4  11.379
b i e to10thFloor NP e OISO NS
Tower-& 80 Ground Floor 4293.222 | 11.736 | 4162794  11.379
SFRELACS g | __.-.EJ_%___M S N = P
Tower-9 80 Stilt/Ground Floor 4293.222  11.736 4162794  11.379
ARl N LT SRR T TR NI
Tower-10 80 80 Stilt/Ground Floor ' 4332.334  11.843 4205854 11.379
. to 10th Floor !
"Tower-11 .~ B0 TStiit/Ground Floor | 4293.222 ~ 11,736  4162.794 ~ 11.379
; - Y0 10th Floor Ao s il LU S
Tower-12 80 80  Stilt/Ground Floor = 4293.222 = 11.736  4162.794  11.497
__to 10th Floor : P ATRIPhN >
Tower-13 80 " Stilt/Ground Floor mz.m 11.736  4162.794 11.379
A . to 10th Floor 3 B, | NGRe N 3
Tower-14 80 B0 stilt/Ground Floor 4293.222 = 11.736 4162.794  11.379
! . to 10th Floor PR R T o
Tower-15 80 80 " Stilt/Ground Floor = 4293.222 11.736 | 4162.794 1.379
, to 10th Floor RoEra ¢ B i
Tower-16 40 40 Stilt/Ground Floor 1842.186 5.03  1724.846  11.379
g SRR B A S it el e ]
Tower-17 80 80 Stilt/Ground Floor 4293.222 = 11.736  4162.7%4  11.379
_ to 10th Floor 3 [t
Tower-18 80 80 Stilt/Ground Floor 4293.222 11.736  4162.794 11379

to 10th Floor



Tower-19 80 BO Stilt/ Grourd Floor  4293.222 11,736 4162.794 11,379
to 10th Floor ~
Total 1480 Dwelling Units 78875.658 215.615 76559.833 215.543
Commercial Building Ground Floor to 2475359 676 2512.188  6.86
P 2™ Floor
Hon FAR Area in Sqm .

_Community Building : 186.957 212.426
Anganwadi 191.407 R 191.006
Guard Room \ . 25.14

HT Room - 6.30

| hereby grant permission for the occupation of the said buildings, after concidaring
NOC from fire safety issued by Director General, Fire Services, Haryana, Panchkula,
Environment Clearance issued by State Environment Impact Assessment Authority, Haryana,
Structure Stability Certificate given by Er. Sharad Gupta, M.Tech. (Structure), Public Health
Functional reports received from Chief Engineer-l, HSVP, Panchkula & Certificate of
Registration of lift issued by Inspector of Lifts-cum-Executive Engineer, Electrical Inspectorate,
Haryana and after charging the composition charges amount of  27,29,879/- for the variations
vis-a-vis approved building plans with following conditions: -

1. The building shall be used for the purposes for which the occupation certificate is being
granted and in accordance with the uses defined in the approved Zoning
Regulations/Zoning Plan and terms and conditions of the licence.

2. That you shall abide by the provisions of Haryana Apartment Ownership Act, 1983 and
Rules framed thereunder. All the flats for which occupation certificate is being granted
shall have to be compulsorily registered and a deed of declaration will have to be filed by
you within the time schedule as prescribed under the Haryana Apartment Ownership Act
1983. Failure to do so shall invite legal proceedings under the statute.

3. That you shall apply for the connection for disposal of sewerage, drainage & water supply
from HUDA as and when the services are made available, within 15 days from its
availability. You shall also maintain the internal services to the satisfaction of the Director
till the colony is handed over after granting final completion.

4.  That you shall be fully responsible for supply of water, disposal of sewerage and storm
water of your colony till these services are made available by HUDA/State Government as
per their scheme.

3. That in case some additional structures are required to be constructed as decided by
HUDA at later stage, the same will be binding upon you. e

6. That you shall maintain roof top rain water harvesting system properly and keep it
operational all the time as per the provisions of Haryana Building Code, 2017.

7. The basements and stilt shall be used as per provisions of approved zoning plan and
building plans.

8. That the outer facade of the buildings shall not be used for the purposes of advertisement
and placement of hoardings.

9. That you shall neither erect .nor allow the erection of any Communication and
Transmission Tower on top of the building blocks.,

10. That you shall comply with all the stipulations mentioned in the Environment Clearances
issued by State Environment Impact Assessment Authority, Haryana Vide No.

SEIAA/HR/2015/512 dated 24.11.2015.

11. That you shall comply with all conditions laid down in the Memo. No. FS/2019/275 dated
22.11.2019 of the Director General, Fire Services, Haryana, Panchkula with regard to fire -~
safety measures.

12. You shall comply with all the conditions laid down in Form-D issued by Inspector of Lifts-
cum-Executive Engineer, Electrical Inspectorate, Haryana, HUDA Primary School Building,

Block-C-2, Sushant Lok-l, L

13. The day & night marking shall be maintained and operated as per provision of
International Civil Aviation Organization (ICAQO) standard. s

14. That you shall use Light-Emitting Diode lamps (LED) in the building as well as street
lighting.

15. That you shall impose a condition in the allotment/possession letter that the allottee shall
used Light-Emitting Diode lamps (LED) for internal lighting, so as to conserve energy.

16. That you shall apply for connection of Electricity within 15 days from the date of issuance
of occupation certificate and shall submit the proof of submission thereof to this office. In
case the electricity is supplied through Generators then the tariff charges should not
exceed the tariff being charged by DHBVN.

17. That provisian of parking shall be made within the area earmarked/designated for parking
in the colony and no vehicle shall be allowed to park outside the premises.
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18.  Any violation of the above said conditions shall render this occupation certificate null and
void.

-

(K. Makrand Pandurang, IAS)
Director, Town and Country Planning,
Haryana, Chandigarh.

Endst. No. ZP-1003/JD(NC)/2019/ o Dated: -
A copy is forwarded to the following for information and necessary action; -

. The Director General, Fire Services, Haryana, Panchkula with reference to his office Memo.

No. F$/2019/275 dated 22.11.2019 vide which no objection certificate for occupation of the
above-referred buildings have been granted. It is requested to ensure compliance of the
conditions imposed by your letter under reference. Further in case of any lapse by the
owner, necessary action as per rules should be ensured. In addition to the above, you are
requested to ensure that adequate fire fighting infrastructure fs created at Gurugram for
the high-rise buildings and concemned Fire Officer will be personally responsible far any
lapse/violation.
Chief Engineer-], HSVP, Panchkula with reference to his office memo no. 208248 dated
21.11.2019 & memo no. 208267 dated 21.11.2019.
Senfor Town Planner, Gurugram with reference to his office memo. No. 5733 dated
19.11.2019.
District Town Planner, Gurugram with reference to his office Endst. No. 11085 dated
18.11.2019.
District Town Planner (Enf.), Gurugram.
Nodal Officer, website updation. .
1"?1-"{ —

(Narender Kumar),

District Town Planner ma

For Director, Town and Country Planning,
Haryana, Chandigarh.
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Date: 06.02.2023 Infrastructure Private Limitec
Creating Vibran! Lifes

Ref, No.: AVL/AGHC/2023/194- A

To 3

District Town Planner (E)

Town & Country Planning Department Gurugram Haryana,

Ref.-Your site visit dated 02.02.2023.

Sir

In reference to your site visit & letter bearing mema no.: 13477 dated 24.11.2022, which was
received by us on 12,12,2022, we humbly make the following submissions in reply thereof.

1) We respectfully state that the affordable housing project AVL36GURGAON, ie. the
project in question, has been developed strictly and completely in accordance with the
terms and condition of the licenses granted under the Haryana Development and
Regulation of Urban Areas Act, 1975 and rules made thereunder in confirmity to the
Haryana Building Code, FAR/density norms, approved Zoning Reguiations/ Zoning Plan of
the site/project (copy of ‘Approved Drawing- Layout Plan’ is enclosed as ‘Annexure-01').

2

—

It is stated that the said project has been developed with all applicable laws in force at
present and there is no violation / breach of any law / regulation whatsoever that has
been committed in relation to this project. i

3) On completion of construction of the project, including execution of Internal
development works at site, as per approved building plans and in accordance with the
‘use’ defined in the approved Zning regulations/ zoning plan, building bye-laws and
regulations, terms & conditions of the licenses and in accordance to the National Building
Code in regard with structural safety, fire safety, sanitary requirements and circulation .e.
vertical as well as horizontal circulation, we duly applied to the concerned department
seeking issuance of occupation certificate on 18.10.2019 as well as completion certificate
on 19.11.2019 of the project as per defined procedure.

4

—_—

it is respectfully submitted that it was only after a detailed and thorough inspection of the
entire completed construction as also of the execution of the internal development
works, development of open spaces including carrying out landscaping in accordance with
the ‘use’ defined in the approved zoning regulations/ zoning plan and only upon being
fully satisfied that the development of the project was carried out strictly in terms of
approvals granted, as Built Drawings submitted, the Director granted full Occupation
Certificate to the project on 17.12.2019 after considering NOC from fire safety issued by
Director General Fire Services, Haryana, Public Health Functional reports received from
Chief Engineer-I, HSVP & Certificate of Registration of Lifts Issued by Inspector of Lifts-
cum-Executive Engineer, field reports received from town and country planning
department circle office. (copy of ‘As Built Drawings- Layout Plan’ for granting Occupation
Certificate is enclosed as ).

v
o
n

gl
0= : AVL Infrastructure (Pvt.) Ltd.

i
2 ",,?ROMOTER'BUILDERODE\_(‘_E___LOPE‘R

P
I
~N
2
CIN No. : U45201DLZ00SPTC129955

Corporate Office : A-305 & 306 URBAN SQUARE 3rd Floor Golf Course Extension Road Sector-62 Gurugram-122101 Haryana,
Phone: 0124-4296868, 4031515, 9811650084, E-mail: info@avlinfra.com, Website: www.avlinfra.com
Regd. Office : 01 Green Park Main New Delhi-110016
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Date: 06.02.2023

Ref. No.: AVL/AGHC/2023/194- A

To

District Town Planner (E)
Town & Country Planning Department Gurugram Haryana.

Subject: - Reply to your Letter bearing Memo No.: 13477 Dated 24.11.2022 restoration under
sub-section 10 of the Haryana Development and Regulation of Urban Areas Act, 1975 (Act No. 8

of 1975).
Ref.-Your site visit dated 02.02.2023.

Sir

In reference to your site visit & letter bearing memo no.: 13477 dated 24.11.2022, which was
received by us on 12.12.2022, we humbly make the following submissions in reply thereof.

1)

2)

3)

4)

5)

We respectfully state that the affordable housing project AVL36GURGAON, i.e. the
project in question, has been developed strictly and completely in accordance with the
terms and condition of the licenses granted under the Haryana Development and
Regulation of Urban Areas Act, 1975 and rules made thereunder in confirmity to the
Haryana Building Code, FAR/density norms, approved Zoning Regulations/ Zoning Plan of
the site/project (copy of ‘Approved Drawing- Layout Plan’ is enclosed as ‘Annexure-01’).

It is stated that the said project has been developed with all applicable laws in force at
present and there is no violation / breach of any law / regulation whatsoever that has
been committed in relation to this project.

On completion of construction of the project, including execution of internal
development works at site, as per approved building plans and in accordance with the
‘use’ defined in the approved zoning regulations/ zoning plan, building bye-laws and
regulations, terms & conditions of the licenses and in accordance to the National Building
Code in regard with structural safety, fire safety, sanitary requirements and circulation i.e.
vertical as well as horizontal circulation, we duly applied to the concerned department
seeking issuance of occupation certificate on 18.10.2019 as well as completion certificate
on 19.11.2019 of the project as per defined procedure.

It is respectfully submitted that it was only after a detailed and thorough inspection of the
entire completed construction as also of the execution of the internal development
works, development of open spaces including carrying out landscaping in accordance with
the ‘use’ defined in the approved zoning regulations/ zoning plan and only upon being
fully satisfied that the development of the project was carried out strictly in terms of
approvals granted, as Built Drawings submitted, the Director granted full Occupation
Certificate to the project on 17.12.2019 after considering NOC from fire safety issued by
Director General Fire Services, Haryana, Public Health Functional reports received from
Chief Engineer-l, HSVP & Certificate of Registration of Lifts issued by Inspector of Lifts-
cum-Executive Engineer, field reports received from town and country planning
department circle office. (copy of ‘As Built Drawings- Layout Plan’ for granting Occupation
Certificate is enclosed as ‘Annexure-02’).

Further, it is stated that the terms & conditions of license granted & bilateral agreements
executed under the provisions of the Haryana Development and Regulation of Urban
Areas Act, 1975 and Rules, 1976 made thereunder, have all been duly complied with in



6)

7)

8)

9)
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their entirety including making arrangements of service utilities, water supply, sewerage,
drainage. The required CTO/ clearances/ approvals post receipt of full Occupation
Certificate were also obtained and informed to competent authorities as per terms and
conditions of occupation certificate and in accordance with the instructions/ guidelines of
competent authorities/departments.

Thus, this bald allegation, made by a mischievous unidentified source, not only is
completely vague but is also a mischievous attempt in order to harass the colonizer. In
this regard, it is important to refer to certain definitions under the Haryana Building Code
and the approved Zoning Plan of the site, which are being extracted hereinafter:
The Haryana Building Code provides the followings definition of ‘Open Space’ and ‘Zoning
Plan’.

‘Open Space’: “a space forming an integral part of the plot left open to sky.”

r,

‘Zoning Plan’: “the detailed layout plan of the sector or municipal area or a part
thereof or of individual sites to whom permission for CLU has been granted,
maintained in the office of the Competent Authority showing the sub-division of
plots, open spaces, streets and other features and in respect of each plot,
permitted land use, building lines and restrictions with regard to use and
development of each plot in addition to those laid down in the building code,
further same can also be prepared/maintained for industrial plots, if need arises.”

It is respectfully stated that the approved Zoning Plan is the actual detailed Plan of
individual site showing permitted land use, building lines and restrictions with regard to
use and development of each site in addition to those laid down in the building code. It is
also kindly submitted that the development of open spaces as per the Haryana Building
Code and as per the approved Zoning Regulations/ Zoning Plan of the site, National
Building Code with regard to ‘Landscaping’ refers to development of both ‘Hard
Landscape as well as Soft Landscape’. The Hardscape or Hard Landscape refers to the
heavy elements of a Landscape design like stone, rocks or driveways etc. and on the other
hand, Softscape or Soft Landscape refers to the lighter elements of a Landscape design
like soil, plants, flower or even color combination of a garden.

In the Haryana Building Code, the definition of Open Space is clearly defined, which
interprets the Open Space as “a space forming an integral part of the plot left open to
sky.” The Open Space is further additionaly detailed with regard to use and development
of individual site in its approved Zoning Regulations/ Zoning Plan.

Therefore, it is kindly submitted that under the heading ‘OPEN SPACES’ in the approved
Zoning Regulations/ Zoning Plan of the subjected site/project, it is provided that at /east
15% of the net planned area shall be developed as organised open space i.e. “tot lots and
play ground”. It is respectfully stated that the Soft Landscape (i.e. parks/ lawns/ gardens
etc.) in the present project has been developed in conformity with the approved Zoning
Regulations/ Zoning Plan of the project. As per said approved Zoning Plan, a minimum
15% of the net planned area of the project is requied to be developed as organised open
space i.e. tot-lots and play ground, whereas, in the present case, the colonizer has
provisioned and developed far more than the required 15% of the net planned area of
the project as organized Open Space under Soft Landscape i.e. tot-lots and play ground,
parks/ lawns/ gardens etc. It is also further stated that there is no additional construction,
erection, re-erection being carried in illegal manner in the Open Spaces of the sanctioned
Building Plan, as incorrectly reported to you and in a completely vague and mischievous
manner. In fact, the whole construction including development of Open Spaces is duly
carried, equipped and landscaped (i.e. Hard Landscape as well as Soft Landscape) in

309
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accordance with the ‘use’ permitted in the approved Zoning Regulations/ Zoning Plan of
the project and as per instructions/guidelines/requirements of the competent
authorities/departments.

10) It is humbly further stated that the locations of Hard Landscape (i.e. civil work component
of landscape architecture such as pavement, walkways, roads, retaining walls and other
built environment etc.) and Soft Landscape (i.e. the natural elements in landscape design,
such as plants, materials and the soil itself) are duly developed in the project as
specifically directed by the landscape architect/ project architect/engineer-in-charge in
consultation with the fire consultant.The provided Hardscape surface in the project are
capable of taking mass of fire engine and are kept free of obstructions to provide clear
access to fire fighting vehicles, ambulance, service utilities, sanitation vehicles etc. under
the provisions/requirements of the applicable laws and rules therein.

11) The project has been granted full Completion Ceertificate upon meeting all required
compliances of the licenses & only after thorough inspection of the entire completed
construction including development of open spaces including carrying out landscaping in
accordance with the ‘use’ defined in the approved zoning regulations/ zoning plan and
only upon being fully satisfied that the development of the project was carried out strictly
in terms of approvals granted, as Built Drawings submitted, the Director granted full
Completion Certificate. The landscaped areas (i.e. Hardscape as well as Softscape) allows
safe movement for users with duly defined point of egress and ingress including their
location, levels in the project etc. It is kindly stated that the beautifully developed
landscaped (i.e. Hard Landscape as well as Soft Landscape) areas in the project were
inspected and certified before granting full Completion Certificate of the project by the
department (copy of certified ‘As Built Drawings-Layout Plan’ for granting completion
certificate is enclosed as ‘Annexure-03’).

12) It is thus respectfully stated that no terms and conditions of the licenses bearing nos. 18
& 74 of 2014, sanctioned Layout Plans and/or terms and conditions of Occupation
Certificate or any other laws for that matter, have been violated as incorrectly reported
to you. It is reiterated that there is no additional construction, erection, and re-erection
being carried in illegal manner in the open spaces of the sanctioned drawings, as wrongly
or mischievously reported to you. In fact, the whole construction, including open spaces
in the project is duly developed equipped and landscaped (i.e. hardscape as well as
softscape) in accordance with the uses permitted in the approved Zoning Regulations/
Zoning Plan of the site and in accordance to instructions/ guidelines of the competent
authorities/departments and no terms & conditions of the licenses are being violated as
alleged in the SCN.

13) Rather, the project is developed as per terms and conditions of licenses grant and is a
leading, “State of the Art” and exemplary affordable housing project constructed under
Government of Haryana’s Affordable Housing Policy (hereinafter AHP-2013) at Gurugram,
which is in excellent shape. Not only has the project been completed well before time,
the project in fact stands out in terms of its quality, when compared to any such other
project. The possession of flats has been handed over in the project as per affordable
policy (AHP-2013). The project is fully occupied as on date and more than 5000
occupants/residents are happily living for more than three years, enjoying the
humanistic, beautiful spaces designed & developed by us.

Ther it is respectfully urged that your goodself ma leased to
consider the above explanation provided by us and take in your kind records.
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You are requested to drop the proceedings initiated on mischevous allegations,
since th i ith ulterior motif reported to is.

Thanking you

Yours trul

Virender Singh\Dhanda

Managing Director DIN: 00632607
For AVL Infrastructure Pvt, Ltd.

Enclosed:
.  Annexure:01- copy of ‘Approved Drawing- Layout Plan’ is enclosed as ‘Annexure-01’).
II.  Annexure:02- (copy of certified ‘As Built Drawings- Layout Plan’ for granting
Occupation Certificate is enclosed as ‘Annexure-02’).
.  (copy of certified ‘As Built Drawings-Layout Plan’ for granting Completion Certificate is
enclosed as ‘Annexure-03’).
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312 77 ANNEXURE-S
gRaTon s Ty wikeRor

Goverment of Haryana
Haryana Water Resources Authority

R TER
Project Name: ~ |AVLINFRASTRUCTUREPVTLTD
Project Address: :148 leulTrade Center Sohna Fload Sector 48, Gurugram _i
Village/MC: -Gurugram {MC) iTehsﬂ Gurgaon
District: . IEGUF{UGF{AM R !State. - Haryana T

Pin Code: -
Communication Address: 148, Vipul Trade Center, Sohna Road, Sector 48, Gurugram
Address Regional Office: Slnchai Bhawan, Sector-s Panchkula

1. NOC No.: HWF{A!NOC!INFJ’N!2021!11
2, Application No.: 11 3!20550:'1IHHIINFE20_2; Al o .Category Ilnfrastructure o
4. Project Status: |New i5 , ;NOC > Type: —‘_N;w
6. Ground Water Extraction Permitted:
Ground Water For m3/day | m3lyear _- 1' V;;!iél F,"_’E' o jf______\fﬁ\lld Upto_ __“
Fresh Water _785.00 286_5?_590 __f__ : 01!1()_f29_2‘|__ _,,:_m_. 011"1 0!2022_ |
Construction Purpose 0.00 ~0.00 . 0t02021. ¢ -
Dewatering _' -- i - oy 01:*10!‘2021 R |8 -
Total ~ 785.00 286525.00 0 gl P = BB R -

7. Details of Ground Water Extraction: Total Existing No. 0 Total F"ropose&’nNo.:z

DW | DCB | BW | TW [T DW. 1”66? BW | TW

Abstraction Structure* - e e ™ B & W |~ 2

“DW - Dug Well;DCB - Dug cum Bore Well;BW - Bore Well TW - Tube Well DWLR - - Digital Water Level P.scorder

8. Quantum of ground water recharge(ma)‘year) T ' 12100 00

e .l

9. Number of Piezometers (Observatlon wel[s) No .of Plezometers . Monitoring Mechanism
to be constructed/ monitored & Monitoring ————— -
mechanism

| Manual |DWi.FI Telemet-er;'”

* Terms & conditions are at the back of this pagé.

Note: This is computer generated certificate, it can be validated by scanning QR code.



Validity of this NOC shall be subject to compliance of the following mandatory conditions 31 3

This NOC for abstraction of ground water, shall be subject to the following terms and conditions

1. NOC is granted to the applicant on the condition that local government water supply agencies are not able to supply the

desired quantity of water. In case of supply of water from local agency the applicant shall immediately inform HWRA and
reduce the abstraction of ground water accordingly.

2. The applicant abstracting ground water between 100-500 kld shall undertake self-annual water audit and those abstracting

ground water more than 500 kld shall undertake water audit through organisations authorised by Government of India or
HWRA and submit audit reports at the time of renewal of the NOC,

3. Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism shall be mandatory for industries drawing or proposing to draw more than 500kld of ground water and Monitoring
of water level shall be done by project applicant. The piezometer (observation well) shall be constructed at a minimum
distance of 15 m from the production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the
pumping well wells Detailed guidelines for design and construction of piezometer is given on the portal. Monthly water level
data shall be submitted to the HRWA through the web portal on quarterly basis.

Injection of treated/untreated wastewater into aquifer system is strictly prohibited.

In case of infrastructure projects that require dewatering, applicant shall be required to carry out regular monitoring of
dewatering discharge rate (using a digital water flow meter) and submit the data through the web portal to HWRA as
applicable. Monitoring records and results should be retained by the applicant for two years, for inspection or reporting as
required by HWRA.

6. Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more
than 50 m3/day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

7.  For infrastructure dewatering/ construction activity, NOC shall be valid for specific period as per the detailed proposal
submitted by the applicant or for one year, whichever is earlier.

8 All residential apartments or group housing societies requiring water for drinking/domestic use only, shall pay groundwater
abstraction charges on quarterly basis as per Table 5.1.

9. All infrastructure projects drawing ground water in safe, semi-critical and critical assessment units shall be required to pay
ground water abstraction charges on quarterly basis as applicable as per Table 5.3 A.

10, All infrastructure projects (new/ existing) drawing ground water in over-exploited assessment units shall be liable to pay
ground water restoration charges on quarterly basis as per Table 5.3 B.

I11.  All the tube wells/ground water abstraction structures permitted shall be fixed with digital electromagnetic/ultrasonic water
meters, by the applicant at its own cost with telemetry system: and mnth]y ground wal:r abstraction data shall be recorded ina
logbook. Compliance to this condition shall be reported within one month from the date of issue of this letter. Daily water
meter readings to be recorded in a dedicated register and shall be submitted on the web portal to HWRA on quarterly basis or
through centralized mechanism evolved by HWRA.

12, The applicant, as per approved proposal, shall implement rainwater harvesbn - and gmund water recharge measures within
three months from the date of issuance of this NOC and undertake periodic maintenance of recharge structures. Photographs
(with geo tag only) of the recharge structures etc. and compliance of completi oonsq'uc«uon of the same along with copy
of NOC shall be furnished immediately to the Haryana Water Resources Authun_ for venﬁoatlon on the Email ID of the
Authority (compliance - hwra@hry.gov.in) .

13.  The ground water chemical quality shall be monitored twice in a yeardurlng pre & ’ ;monsoon penod

14, The monthly ground water level monitoring data in respect of piezometer shall be submmed quanerly to the Haryana Water
Resources Authority on regular basis.

15.  In case of renewal, apphcatmn shall be submitted online within 90 days before the exp.lry of dns NOC and abstraction
of ground water, after expiry of NOC shall be illegal and liable for legal action as per’ law,

16.  The applicant shall seek prmr permissions from HWRA for any increase in daily quanlum of gmundwater abstraction (i.e.
more than the permitted limit in the NOC)..

17. Where the applicant granted NOC for abstraction of saline water and the existing well(s) m!myleldmg fresh water, the same
shall be sealed and new tube well(s) tapping saline water shall be constructed within '3 months of the issuance of NOC or from
the date of seal of the fresh water tube well, as the case may be. The appllcant shall be also ensu:mg safe disposal of saline
residue, if any.

18, The applicant shall ensure the 100% reuse for non potable usage of self generated. waslc walter after due treatment. He shall
also ensure to reuse for non potable usage the Treated Waste Water (other than self generated) as per application and NOC
terms & conditions,

19.  The applicant shall comply with the provisions of the Haryana Water Resources (Conservation, Regulation and Management)
Authority Act, 2020, Rules, regulations, guidelines and directions issued thereunder. Non-compliance of these provisions shall
be liable for the penalty as per the provisions of the Act, rules and regulations, guidelines and directions issued thereunder.

20,  Since, this NOC has been issued on the basis of self-assessment by the applicant and without any site inspection, hence the
Authority may inspect the site/unit and documents at any time. In case any material difference is found in the information
submitted and the site conditions or documents, the Authority may suspcnd the NOC granted immediately and may revoke or
modify the NOC after giving a notice to the applicant.

21. This NOC is subject to prcvallmg State Government rules/law of Courts orders related to construction of tube well, ground
water withdrawal, construction of recharge or conservation structure/discharge of effluents or any such matters as applicable.

22,  The applicant shall comply with the directions/conditions/instructions issued by any Court of law related to the matters
concerned with the Authority.

23, The applicant shall report self-compliance duly signed by authorized person along with authorization letter by e-mail to
Haryana Water Resources Authority quarterly as well as yearly basis after the issuance of NOC.

24. This NOC does not absolve the applicant of his obligation/requirement to obtain the necessary approvals from the statutory
and administrative Authorities/Departments.

25. The issuance of this NOC does not imply that other statutory or administrative clearances shall necessarily be granted to the
applicant by the concerned authorities. The concerned Authorities shall act as per their own procedure.

26.  The applicant shall immediately inform the HWRA, if any change in the information provided by the applicant in the
application form for seeking NOC.

27.  This NOC shall not absolve the applicant from any penalty/punishment/environment compensation, which may have been
imposed or may be imposed, for abstraction of groundwater during such period, before the issuance of this NOC,

28.  In case of non-payment or delayed payment of ground water abstraction/restoration charges, a penal interest @ 18% p.a. shall
be charged.

29.  The necessary compliance shall be submitted to the Authority on the web portal of the Authority i.e. www.hwra.org.in or on
the email id compliance-hwra@hry gov.in.

e

Note: This is computer generated certificate, it can be validated by scanning QR code.
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ANNEXURE-T -
U gfed, R SRER,
e FHoll fqumT |
HARYANA GOVERNMENT
RENEWABLE ENERGY DEPARTMENT
Order

The 14th March, 2016

No.22/52/2005-5 Power.— In exercise of the powers conferred by section 18 of the Energy Conservation Act,
2001 (Central Act 52 of 2001), the Governor of Haryana hereby makes the following amendment in the Haryana
Government, Renewable Energy Department, Order No.22/52/05-5Power, dated the 29th July, 2005, namely:-

Amendment
In the Haryana Government, Renewable Energy Department, Order No. 22/52/05-5Power, dated the
29th July, 2005, Para 1, “ Mandatory use of Solar Water Heating Systems” shall be omitted.

ANKUR GUPTA,
Principal Secretary to Government Haryana,
Renewable Energy Department.
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IN THE MATTER OF:
SUNIL KUMAR GUPTA & ORS. .-- APPLICANTS
VERSUS

DIRECTOR, DEPARTMENT OF TOWN
& COUNTRY PLANNING (DTCP)-HQ & ORS. ... RESPONDENTS

KNOW ALL TO WHOM THESEPRESENT SHALL COME THAT I/ WE VIRENDER SINGH DHANDA,
S/0. SH. LATE CHANDER BHAN DHANDA, AGED ABOUT 54 YEARS, HAVING OFFICE AT OFFICE
AT H. NO.-01 GREEN PARK MAIN, NEW DELHI-110016

THE ABOVE NAME RESPONDENT NO. 6 _DO HEREBY APPOINT
s, s o D GAURAV GUPTA

e oo oWz10 F . - | D/709/2008 ADVOCATE

: o ﬂm?&;; :?HI.III(:(.ltrR'I FEE B-33, LOWER GROUND FOOR,
oo M AATuEEE T SOUTH EXTENSION PART - II

NEW DELHI - 110049
/AR AOEI N 919953444233

= gaurav@gauravgupta.net.in
(herem aﬁer called by advocatefs) to be my/our Advocate in the above-noted case authorise him:-

To act, appear and plead in the above-noted case in this court or in any other Court in which the same may be tried or
heard and also in the appellate court including High Court subject to payment of fees separately for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objections or petitions for executions review, revision,
withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary or proper for the
prosecution of the said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and /or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise touching or
in any manner relating to the said case.

To take execution proceedings.

The deposit, draw and receive money, cheques, case and grant receipts hereof and to do all other acts and things which
may be necessary to be done for the progress and in the course of the prosecution of the said case.

To appoint and instruct any other Legal Practitioner authorising him to exercise the power and authority hereby
conferred upon the Advocate whenever he may think fit to do so and to sign the power of attorney on our behalf.

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute in the
matter as my/our own acts, as if done by me/us to all intents and purpose.

And I/We undersigned that I/'We or my/our duly authorised agent would appear in court on all hea.rmgs and will inform
the Advocate for appearance when the case is called.

And I/We undersigned do hereby agree not to hold the advocate of his substitute responsible for the result of the said
case. The adjournment costs whenever ordered by the court shall be of the Advocate which he shall receive and retain for
himself.

And I/We undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be paid to the
advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the same is paid up. The
fee settled is only for the above case and above Court. I/We hereby agree that once the fee is paid, I/We will not be entitled for
the refund of the same in any case whatsoever and if the case prolongs for more than 3 years the original fee shall be paid again

by me/us.
IN WITNESS WHERE OF [/We do hereunto set my/our hand to these presents the contents of which have been understood
by me/us on this day 24 of JULY 2025.
Accepted subject to the terms of the fees

il

LR

ADVOCATE
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Gma || Gaurav Gupta Law Offices <office@gauravgupta.net.in>

Sunil Kumar Gupta v. Dept. of Town & Country Planning - OA 639 of 2024

1 message

Gaurav Gupta Law Offices <office@gauravgupta.net.in> Thu, Jul 24, 2025 at 4:10 PM
To: fctcp@hry.nic.in, "reachtosunil2001@gmail.com” <reachtosunil2001@gmail.com>, Navdeep Singh
<tosadven@gmail.com>, "tcpharyana7@gmail.com" <tcpharyana7@gmail.com>, seiaa-21.env@hry.gov.in,
"hspcbho@gmail.com" <hspcbho@gmail.com>, hspcb@hry.nic, ceo.gmda@gov.in, addiceo2.gmda@gov.in,
"hareda@chd.nic.in" <hareda@chd.nic.in>

Dear Sir,
We act on behalf of the Respondent - AVL Infrastructure Pvt. Ltd. in the captioned matter.
Please find attached its reply.

Regards,
Office of Gaurav Gupta

E SUNIL KUMAR GUPTA REPLY.pdf


https://drive.google.com/file/d/1fy1BrWdgZ6WqytJxCr61_kcioDYTjU_Q/view?usp=drive_web
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